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1. Qiginal Alplication  No: .. 	7/2009 

2N4se1etitienNO  

3. C.nteinpt Petition No 	. 

4 . Review Application No 	.1 

Applicant(s). Sc4/4t- 

• 	Respárdant(S) 	. ./L&__ . •_ ___• 	/oI2 	.. 

•.M.cate for the Applicant(s):_ 	 . tik 

-• H' 	 'S 	!, 

Advocate for the Respondant(S) :6 1t c 

S 	\ 

1 lls ;p.11catjon IS ij • s 	F. rr I(s. 50/- 
Vje Jij') 

No .,9 	949r 
Dated 	9 	

•1 

itk.n S  
Dy. Registr, 

3i O3.2OO9 

F 
I 7  

1 
Call this nri tier on 31 O32 009. 

S . . 

(MR, Molu..nty) 
Vice-Chairrnn 

Heard Mrs.U.Dufta, learned coUnsel 

appearing for the Appliacnt and i Mr.Kankon-Das', leqrned Addi. Standing. 

counsel for the Govt. of lndia3 to whom a 

copy of this O.A. has, already been 

supplied. . . 

SUbject to. question of limitation, 

issue notice to the Respondents requiring 

009 them to file their' counter by 15.05.2  
S 	Contd.J 

I 	•'" ' 	 ' . 5 
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Contd. 
31.03.2009 

C,vp"_C,  c- joce- o- 

i4 	OM a4AJ ffrL/9/, 

&M 	e-d-'y- 

fb. 	 t4 

Along with notice copies of this 

O.A. and M.P. No.29/2009 (for 

condonation of delay) to be also sent to 

the Respondents. 

Call this matter on 15.05.2009. 

I--- -Z!S 
(M.R.Mohanty) 
Vice-Chairman 

15.05.2009 	:On the pmyer of Mr. K.K.Das, 
- 	 } learnc4 Addi. . Standing Counsel r 

appearing for the Government of India, 
i .  

call this matter on 22*1 July 2009 

awaiting written statement fmm the t 
tQLi t2 	 kespondents. 

Send copies of this order to the . 
Applicant and to the .Respopden.ts in the 

	

-, 	 address given in the O.A. •. 

 10,t3l Lm (Pd.  

22.07.2009 	on the prayer of Kan 	Dos, learned 

AddI counsel for the RespI'ditingdents1 call this 

matter. on 25.08.2009 	written 

	

. 	. 	. 	. stofémenf from the Respondents. 

loe e. 
)Chaturvedi) 	 (M R Mohanty) 

,tAW-AZ 	 . 	Member (A) 	 . Vice-Chairman 
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O.A. No. 59/09 

25.08.2009 	Written statement is undertaken o 

,ca494• I 

be filed in course of the day.  
Dutta, learned counsel appearing for the 

Applicant, seeks some time to file 
rejoinder. 

Call this matter on 06. 10.2009 

awaiting rcjoiudcr from the Applicant. 

4~~6 ~1~ 
/ pb / 

(M. K. C)turvccli) 
MeuiTier(A) 

(M. R. Moiiautv) 
Vice-Clisiruman 

06.10,2009 	In this case1  written statement has 

already been filed by the Respondents. 
Subject to legal pleas question of 

limitation, to be examined at the time of final 

hearing, this case is admitted. 

Send copies of this oiler to the 

Applicant and the Respondents in the 

address given in the O.A. 
OY 

((M.R.Mö anty) 
Vice-Chairman 

cP- 
LL 

At 

/lm/ 

i 070&Z'Y 

24J //o/c:9 

0p24CQ t&Q 

jL AA  
I 	117-9 

• 	"'1 	7'i4d 

5I' 

•1fi1I  

06.11.2009 	Reply has been filed. Thus, pleadings 

are complete. 

Admit subct to question of limitation 
as ordered on 31.03.2009. 

List for hearing on 03.12.2009. 

• 	 - 

.' (Madan Kur1a 	(Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

/bb/ 

422c2s'3 
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O.A. No. 59 of 2009' 
4' 

03.122009 	Mrs. U. Dutta, learned counset for 
Appcant states that Mr. M. Chondo, learned 
counsel for Appticanf who 	&argue the 

qJ mattet'vfav&4br . mt-due4 
to attend Court today. 

• 	 List on 11.01.2010. 

• (Madan K or Chaturve) (Mukesh K mar Gtto) 
Member (A) 	 Mernber (J) 

Ipb/ 

42ai 

CIO  

£ 

11.01.2010 	On the request of Parties, adjourned 
to 10.02.2010. 	 -L 

(Madan Kuiatuedi) (Mukesh Kurnr Gupta) 
'1.itcniihQr (A' 	 Mcmhor (1\ 
J. s 	a  

- 	
/PI? 

9 ,Z 2- 

22-s 

10.2.2010 	List the matter on 30.3.2010. 

(Madanrumar Chaturvedi) 
Member (A) 

ft mf 

•30.032010 	Or 1he reces of both des 

a4ourned to 05.04.2010. 

(Madan Ku LC urved) (Muke*h K cv Gupta). 
- 	Member (A) 	 Member(J 

- 

l Lj2'W 
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O.A. 59/2009 

05.04.2010 	It is stated that Mr.M.Chanda, learned 
counsel for the Applicant is unable to .attend the 

Court for his personal diifficutly. List The matter on 
28.4.2010. 

(Madan4hdturvedi) 	(Mukesh Kr. Gupta) 
Member (A) 	 Member (J) 

28.04.2010 	Heard Mr M.Chanda, learned counsel 

for the applicant and Mr K.Das, learned 

A- 

	 counsel for the respondents. Reserved for 

orders. 

• (Madan Khaturvedj) 
• 	Member (A) 

/pg/ 

(Mukes Kr. Gupta) 
Member (J) 

04.5.2010 	Judgment pronounced in open Court. 

Kept in separate sheets. Appücaflon Is 
dismissed. No costs. 

(Madan Kuma Chdturvedj) (Mukesh Kumar Gupta) 
Member (A) 	Member (J 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No. 59 of 2009. 

DATE OF DECISION: 04 -05-2010. 

Shri Surendra Nath Sahal 
. .......................Applicant/s 

Mr M. Chanda 
...........................................Advocates for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
.................................................Respondent/s 

Mr K. Das, Addl.C.G.S.0 
......................................................... . .............. Advocate for the 

Respondent/s 

THE HON'BLE MR MUKESH KUMAR GUI'I'A, MEMBER (J) 
THE HONBLE MR MADAN KUMAR CHATURVEDI,MEMEER(A) 

Whether reporters of local newspapers may be allowed t9/ee 
the judgment? 

Whether to be referred to the Reporter or not? 	Y/No 

- 3. Whether their Lordships wish to see the fair copyof7fh
/N 

 e 
judgment? 	 .. 	 Y,o 

-S 	 H Member (J)/Me er(A) 
is-. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI: 

O.A. Nos. 59 of 2009 

DATE OF DECISION: THIS IS THE 4th DAY OF MAY, 2010. 

THE HON'BLE MR MUKESH KUMA.R GUPTA, MEMBER (J) 
THE HON'BT4E MRMADAN KITMAR CHATITRVET)T, MEMBER (A) 

Sri Surendra Nath Sahai 
Assistant Engineer (Electrical) 
Gauhati Central Electrical SubDivision 
Bamunirnaidan 
Guwahati - 27, Dist- Kamrup, Assam. Applicant. 

By Advocate 	Mr. M. Chanda 

62 

I 

-Versus - 

The Union of India 
Represented by the Secretary 
To the Govt. of India 
Ministry of Urban Development, Nirman Bhavan 
New Delhi, Pin- 110011. 

Director General of Works 
Central Public Works Department 
118-A, NirmanBhawan 
New Delhi - 110011. 

The Superintending Engineer (Elect) 
Patna Central Elect. Circle 
CP.W.D., Patna Circle 
Patna, Bihar- 800001. 

The Executive Engineer (Elect) 
Patna Central Elect. Circle 
C.P.W.D., Patna Circle 
Patna, Bihar- 800001. 

The Assistant Engineer (Elect) 
Mokarnaghat Central Elect. Sub-Division 
Central Public Works Department 
Mokamaghat, Patna - 800001. 

The Superintendent Engineer (Co-ordination) 
C.P.W.D., Nizam Palace 
234/4, A.J.C. Bose Road 
17th  Floor, M.S.O. Building, Kolkata - 700020. 



2 

7. 	The Superintending Engineer (Elect) 
C.P.W.T). Guwahati 
Central Electrical Circle 
Bamunimaidan, Guwahati - 781021. 	.. . Respondents 

By Advocate Mr K. Das, Addl.C.G.S.0 

ORDER 

MR MADAN KUMAR CHATURVEDI (A) 

By this O.A applicant makes a request to quash the 

transfer order and set aside the order declaring the period from 

27.9.2001 to 9.7.2004 as dies non. 

The applicant was posted in Mokamaghat as Junior 

Engineer (E). He was then transferred to Iniphal under Silchar 

Division vide order dated 12.7.2001. He was relieved from the Mokama 

Electrical Sub Division on 24.9.2001 and subsequently from Patna 

Electrical Division on 29.4.2001 with direction to report E.E.(E), SCED, 

Silchar for further posting. Applicant did not join his new place of 

posting at Silchar. 

Consequent upon bifurcation of Eastern Region (B -1) and 

North Eastern Region (B-TI) DGW SE (Co-ord) vide order dated 

28.9.2001 directed that all transfer/posting orders of Junior Engineers 

from Eastern Region (Region B-i) to North Eastern Region (B-il) and 

vice versa already issued by this office but not implemented so far shall 

be kept in abeyance with immediate effect till further orders. 

The applicant did not join in his new place of posting. He 

made a representation after a lapse of 8 months to the Sup erintending 
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Engineer (Coord) ER on 25.5.02 for cancellation of his transfer order 

dated 12.7.2001. Applicant made five to six representations between 

May 2002 to June 2004 to S.E (Co-ord) without joining at the new place 

of posting. His representations were send directly to S.E.(CoOrd) and 

were not routed through the concerned office. Finally S.E (CoOrd) sent 

the applicant's case to Chief Engineer, ER for a suitable decision as 

Chairman of the hard case Committee. Chief Engineer (ER) decided 

that transfer order of SE (Co.ord) dated 12.7.01 be implemented. Since 

another JE has joined at Imphal in the meantime, SE (Co-ord) was 

further ordered to revise his posting within North Eastern Region. 

Accordingly SE (CoOrd) revised his posting order on 31.5.2004 and 

posted the applicant at Guwahati. 

5. 	The applicant then approached EE(E) Patna for his relieve. 

But his request was rejected on the ground that he was already 

relieved by their office on 27.9.2001. Finally applicant joined at GCED 

II at Guwahati on 12.7.2004. Thereafter he made representation for 

claiming payment of salary from 27.9.2001 to 9.7.2004 on the ground 

that he actually performed duty under :pCEI) on verbal instruction of 

EE and continued to work beyond the date of relieve. The case was then 

referred to SE(E) Patna for investigation and report. As per the report 

of SE(E), applicant did not perform any work after being relieved f9r,n 

Mokama on 24.9.2001. As such salary for that period was not paid. He 

was asked to submit leave application for the period of absence for the 

sake of regularization but no such application was filed. Hence period 

\ 
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of absence from 27.9.2001 to 9.7.2004 was treated as dies non for all 

purposes. 

Mr M.Chanda, learned counsel for the applicant submitted 

that the transfer and posting order dated 12.7.2001 was made during 

the middle of academic session of his children. Embargo was put on the 

transfer consequent upon creation of North Eastern Region as a 

separate Co-ordinate region vide office memorandum dated 18.9.200 1. 

It was stated that although the transfer order was issued 

on 12.7.200 1 directing the applicant to report at Imphal Sub Division 

office of the CPWI), however, no relieve order was issued. Meanwhile 

O.M. dated 18.9.2001 interdicted such transfer. With the issuance of 

direction for transfer it was declared that all transfers from Eastern 

Region and vice versa would fall in the category of inter regional 

transfer. Conditions were stipulated for allotment of transfer of the 

existing clause in B-I and BIT region. Applicant was directed vide office 

order dated 24.9.200 1 to hand over the charge to Shri P.K.PaI, TE 

immediately if the same was not handed over already. According to 

learned counsel after issuance of O.M. dated 18.9.2001, AE 

Mokamaghat has no jurisdiction to issue release order. 

Mr K.Das, learned ACIdI.C.G.S.0 appearing for the 

respondents, submitted that applicant disobeyed the transfer order by 

not reporting at his new place of posting. Adverting to the bifurcation of 

Eastern Region and order passed consequent upon thereto learned 

counsel stated that only those orders which were not implemented upto 
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28.9.200 1 were required to be kept in abeyance. The applicant was 

relieved on 24.9.2001 from the Sub Division and on 27.9.2001 by 

Division as such order dated 28.9.200 1 is not applicable in the context 

of the present case. Instead of joining his new place of posting applicant 

made representation after a lapse of 8 months on 25.5.2002 for 

cancellation of his transfer order. Applicant did not do any work beyond. 

the date he was relieved from the Mokamaghat on 24.9.200 1 as such 

there is no question of payment of salary from 1.10.2001 to 9.7.2004. 

Applicant defied the orders by not joining the new place of 

posting. This made him liable for strict disciplinary action and even 

called for service break. However, taking a lenient view in the matter it 

was ordered that the period of absence from duty may be regularized as 

per rules. Ex consequenti applicant was asked to submit application for 

the period of absence which he failed to comply. Hence the period of 

absence from 27.9.2001 to 9.7.2004 was rightly treated as dies non for 

all purposes. 

We have heard the rival submissions in the light of 

materials placed before us and precedent relied upon. The relevant 

portion 	of 	office 	order 	dated 	28.9.2001 	bearing 

F. No.21 (7)/SE(C)/ER/CPWD/GEN/KOLKATA/200 1/714 dated 28.9.2001 

reads as under 

"Consequent to the bifurcation of Eastern Region 
(Region 'B') in to Eastern Region (Region B-I) and 
North Eastern Region (Region BIT) vide DGW, 
CPWD, New Delhi's Q.M. No.14/2/91ECTV(C) dated 
18.9.2001 and instructions contained therein that all 
transfers from Eastern Region (Region B.I) to North 
Eastern Region (Region B.TT) and vice versa will fall 

ll 
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in the category of Inter Regional Transfers. It is 
hereby ordered that all transfer/posting orders of 
Group 'C' and Group D' staff including the Junior 
Engineers from Eastern Region (Region B]) to North 
Eastern Region (Region B.II) and vice versa already 
issued by this office but not implenierit1ed so far, shall 
be kept in abeyance with immediate effect tifi further 
orders." 

it is made clear in the aforesaid order that transfer orders 

already issued but not implemented so far shall be kept in abeyance 

with immediate effect tifi further orders. As such effect is to be given 

from the date of order which was issued on 28.9.2001. It cannot be 

made effective with retrospective effect. Now the question arises when 

the transfer order in the present case was implemented. 

Indisputably applicant was relieved from the Mokamaghat 

Electrical Sub Division by AEE(E) on 24.9.2001. Subsequently from 

Patna Division on 27.9.2001 with the direction to report to EE(E) 

Silchar for further posting. Having already been relieved on 24.9.2001 

from Sub Division and on 27.9.200 1 by Division, the order dated 

28.9.2001 is not applicable in the context of the applicant. 

Hon'ble Supreme Court  in the case of S.C.Saxena vs. Union 

of India & Ors., (2006) 9 SCC 586 has held that a Government servant 

cannot disobey a transfer order by not reporting at the place of posting 

and then to go to a Court to ventilate his grievances. It is his duty to 

first report for work where he is transferred and thereafter make a 

representation as regards his personal problems. Tendency of not 

reporting at the place of posting and indulging in litigation needs to be 

curbed. 
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13. 	Taking into consideration the entire conspectus of the case 

we find that there is no infirmity in the order of transfer. As the 

applicant did not submit leave application for the period of his absence 

as such period of absence is to be treated as dies non for all practical 

purposes. We uphold the impugned order in this regard. 

In the result, O.A stands dismissed. No costs. 

IpgI 

Z~CHATURVEDI)  (MADAN KUM  
ADMINISTRATIVE MEMBER 

(M KESH KUMAR GUPTA) 
JUDICIAL MEMBER 
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IN THE CENTRAL ADMINISTRA  

GUWAHATI BENCH: GUWAHATI 
N 

(An Application under Section 19 of the Administrative Tribunals Act, 198)) 

O.A. No. 	5 	/2009 

Sri Surendra Nath Sahai, 
- %, S.- 

Union of India & Ors,' 

LIST OF DATES AND SYNOPSl5 OF THE APPLICATION 

12.07:2001-  Applicant while serving as Junior Engineer (Electrical) in Mokairima 
r'...__..i 	L?L...4......1 	c...L 	T....4..-... 	....-.1..-.. 	T)..s-.-... 	''.....i....l 	t1....i-._....1 

C1tUt.L 	,1CLL1CL1 L't.ttf L'iV11'iL, WItt I 4!UII.& '. - ILUflI JICLtLICIi 

Division, he was served a transfer order from Mokamma to Imphal 
LI LLLL%..LJ. t.!LLLILdJ. tJ LI. L' I_Jj 	 LS_ 

21.07.2001- Applicant submitted a representation praying for cancellation of the 
transfer order due to middle of the academic session of his children. 

(Armexure- 2) 

14.U9LWUi- Applicant was aslzed to hand over charges to Sri P.K. i-'aul, J.(J) and 
T' ... 	TL (E 	iL.-....-. 	..-. .-....-1.-... i.-. L.. ..-1 11, 
L.'t4Y j.i_ \i.J, L't&L LLLN.IL tV tt 	IL%/ N'L&t.J. L&' JILLILNI. %JV '.1 tiL~ 

construction charges. 	 (Annexure-4) 

18.092001- Director General (Works), CPWD, New, Delhi bifurcated erstwhile 
........ P........... 	.. (fl T 	 5-

1-. 	AI .... 
£CLLLJ.L i\Z5.LIjII d 	!L'I 	 rit 1'LC JI!JJ.L/ tL1PI.WIfl 	L1.LX'.J.1LLL, V V 

engaI, Bihar, Jharktiand, Urissa and l'art of Madflya I'raciesh 
fl TI 'M.-...i1 e. i-..... 	 .-. L-. A 

s '..iul LLj.Y5L4L lU UIULI. tJii .1. Ji ILL i&tS LL.L it It(_i%)I U t.tJJ_LUFL iJIU5 L-tJ .CStIliL 

Meghalaya, Nagaianct, Manipur, Iripura, Mizoram and Arunachal 
T3_...1....1.. T...41....... 
I ILtCI. iLL LIL 	t1LI LLLCIILIJIUILLIUJIL 51tL4fJ . IILt.& L/ ULL1S cti tuAs..t.e 

to two regions on "as is where is basis". 	(Ar,riexure- 3) 

24.09.2001- Assistant Engireer (E) had issued an order relieving the applicant 
(.......1 	 ... I ')A flQ ')flfll 	....1 .-1......i ...i t.-. 1 	 '1 	... i... 
Li. tJ.LLL LILLy VV .t..i 	. Li '. JSJ± LILULL W..L 	Lt.L1. Ui lItILULI U v t_1. L.ILL IIEtLI. 

Sri P.K. Paul, j.E, and also stated that Sri P.K. Paul has already joined 
...1...-..-. .-.( ii .-. 	 .. 11 (Q ')ACrl 

LLL lii.... j./U&L.t.. Lu Lilt.. LI1JFLLNII.LLL till 	ILl.'. Jt/.L. 	 \rLILLLL.Al.IAt..ThJ/ 

27.09.2001- Executive Engineer (E), Patna, CPWD, further passed a 
...-. ...-. .g;..i 	.-....-L-... 	i:.-. 	 .-. I 24 . 001.01r Lii. L&t.i. I fl..LLt. ' ILL5 	LILL. £LJfJ2L&IIL L 	UV • I... I 	 -   	IIILL& 

dii ected to report to the CPWD, Silchar Electrical Division. 
(Annexure- 6) 

092001I S.E. (...:oorcunation), Icolkata, pursuant to the bifurcation of the 
.-... 	 ...-..-1 	.- .-1 	 ')Q (O (11 	 .11 

L.L4LL.L It iLt.5itJ.Lt 	IY LI%.LI. Ui LItI 	 LIII Lt..LI. hti. Li 1. Li .L. 	 LU tJit5 	Nt lit 	 (lit 

transfer/posting orders which were not implemented so far should 
L.. 1... 	. 	 ..L........... i.11 	 .....i.._.. •......1 ..1....... 	.1 i.t...i. ..i. 'Cr  ..0 
tiC icpI. ifl LLP LUINC LIII LU-LU LILCI t.'INtCi CL1LU-L ULWU-' (IULIJJI .t UILLL CI41LL (Jj 

eastern region may submit their willingness for approval of inter 
.. •-.,.I.-.. L 	 f.-..i 	•..t. 	 IA 	....-. 

i t..iUik&t. Ii. (Li. L2LNJ L'y Lilt. NtJILLjJ*_ L&LLL (I. L&LLLLJILI V . 	 %XNL Utt' ILL L. 
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2009 

UwahMi Bench 
01.10.2001 Executive Engineer (E), CPWD, Patna sanction .d 	. 

TTA anou.nLhg to Rs. 30,100/- in favoar of the applicanL 
(Annexure- 7) 

1') IV) ')C%CY) 	A ..1:.,...n1 .4,1*In.4 	 In 	 n( 1%n 
.L. tl. 	J*JM 	4JJJt&.LLL. 	 LS...tA. 4. Lj. 	LL'  Lii. I..W.LL PAIL 	LL%.%_JLLi. i.i.tifl ..J.?. Li. Pt.. P4. &L.YiI..L 

order 12.07.01 on the ground of middle academic session of his 
.4* 1 1 ...-.. •t .1 a,... a. 	 '1 - 	I .. C 1 	C -. 	 / A 	n,...,. , .. ,. 0 en.. 
t_xu.iAI %.J.). tLiLt.l. .t.i..i.tj US iiJ.pjiLjti tip. p.u.., vv Lp.C. 	 irti.uu._n t.e.i 1.- ., .,t..,. i.tSj 	- 

25.05.2002- Applicant submitted another representation praying for 
..I.-. 	Cl 	I 	.se(n.. .. .ln.. 	 IA 	-. 

£Lt%J%.-LI_LL 	tL%JIL 04. i1JS p.ril t.yp.t..i tjj. t.p..._p. • 	 LLLtL LL.It ti). 1. 

june, 2002- One Mr. Thlukdar, j.E, a new recndtee in fact joined at Imphal under 
Siichar Divisionnl office, but in spite of such posting the authority 
did not take any steps for modification or cancellation of the transfer 
order of the pplicunt. 

20.06.2002- Applicant submitted representation for cancellation of transfer order 
dated 12.07.01 and to release his salary as because he was working at-
that time at Mokamma under Patna .CPWE) Division. 

(Annexure- 9 series) 
02.07.2002- Dy. Dircct.or (Adinin.), Kolkaaa askcd for it para wise reply on the 

claim of posting under Eastern Region, B-i made by the applicant 
and also for release of his salary since October, 2001. (Anncxu.re- 10) 

23.07.2002- Asstt. Engineer, CPWD, Mokamaghat intimated E.E, CPWD, Patha 
4.1.. 4 QL 	1) V 1)... 1 ..... . 	1 ...........C I iI (10 Al 4.. -1 (1C) (11 
LLIC1L L'.LIrl I .1%.. 4. CP'.1L 'v Uh. 011 icr.F 	i?t'i... .&.ti,.tii p,t.' i... .v,.vj. ot., 1K) 

handing over/taking over was done with the applicatt. 
(Annexure- 20) 

17.09.2002- E.E (E), CPWD, Patha in his letter addressed to S.E stated that there 
is no charges with Sri Sahay, so the claim of the applicant is not true. 

(Annexure- 19) 

12.05.2003, 15.03.2004- 	Applicant submitted representations for cancellation of 
the transfer order 12.07.01. 	 [Annex wc- 9 (Series)J 

31.05.2004- Applicant has been transferred and posted from CED-Patna to 
Cuwahali CED.II. 	 (Anaexurc- 11) 

09.07.2004- Applicant joined at Guwahati. 
20.09.2004- Chief Engineer (E), EZ, Koikata in his letter desired to take up the 

.C...,..•, 	......i...C. 	•.......1....-.. •.CI.t....._.. 1. .....i 	/ A — ...... I') 
LLL LLC.L OJ. J/Ptf IflJtL LII (I1TLL dU4iy LII UL cIypLPL.cdlP.. 	fl4.ttA.iLL.-  11.. 

27.07.2004- Applicant submitted representation to the Chief Engineer for 
payment. of arrear sa]nry for [he period ironl 01.10.01 to 30.06.04. 

iLiO. 2004- S.E (E), Guwahati sought some clarification regarding payment of 
C...-....  a 	 C' 1D 'A 	P. 1T' rrctii. .aIM a C 	/V\ 

LIL 	..... I... 	 ...... . 	• 	fl.i. i.i.n..& WSti 

requestect to direct the ixecutive Jngineer (J), F'atna to disburse the 
- I1... 	.,.nI a -t ,..I . C tl....-.-...,. 1 a.e-C 	 IA .. .-..., 	-. I 

.&4LLilJ iii P.4. U.. ttJ:Jk/LSt_iti. Pt. it I LIPS.. ..LLI.LLt...e L. 	 Ufl.- i.... 
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22.12.2004- Executive Engineer (E) P&A, Guw 

ii •1C (LI L-. 11 -. .._. 	_. - 
L J. • L'J. 	W U.K 

ded letter dated 
(Annex ure-  14) 

04.12.2004- Executive Engineer (E), C.P.W.D, Patna in his letter to 5.E (E), 
C uw4ihaL inlimnEed that applicant 'was relieved from Palna Division 
w.e.f. 24.09.2001, therefore -  question of payment of salary does not 
arise. (Arinexure- 1) 

21.02.2005- Applicant submitted another representation claiming arrear salary 
w.e.f 01.10.2001 to 30.06.2004. 	 (Annexure- 16) 

27.07.2006- Executive Engineer (E), CPWD, Patna forwarded letter dated 
1''CQfl') Ii ('QA') 'Y.fl'7(V) ')n(Ln') (\fl(V) (flLiV) 	CL') LI .tI.tJh, A. A..tFf.tJ 	 .tJS., 	J.JtJ.tJh... lJtI.tiI .t/h, IJ).UJ.J.1 	 tUJ.!A.4. 

20.07,02 to the S.E. CPWD, Patna. It is further stated that handing/ 
taking over notes of applicant has not been received. Accordingly, 
A.E (E), Mokamghat is çiirected to submit the handing/taking over 

	

LLLU &JfLL 4..LAtL. 	 \r.tLI ULI't1.A. 	1. j 

27.07.2006- S.E, CPWD, Pat-na forwarded letter dated 27.07.06 of E.E, iatna 

	

['I ;..-.f t'.- 	 nATr V-iL. 	.. .-1 (....il .. 	 ib.-i LJ.L W Lit 	A.I.Li 	 .I. V V i_' LULL'..It 114 14J.t%.1. 1. L1.A. Lit 	1(4 I.4 Li (LU I 

claim of the applicant is not acceptable. 	(Annexure-  17) 

08.09.2006- Dy. Director of Administration in his letter addressed to Chief 
Engineer, Koikata iniiina ted that. claim of the applicant is false and 
fabricated and the question of payment of salary does not arise. 

(Annex ure- 21) 
21.09.2006 Dy. Director (Adnin) for C.E, EZ requested the S.E, CPWD, 

Guwahati that questioii of payment of salary to the applicant for the 
period W.e..f. 27.09.01 to 09.07.04 does not arise but his period of 
absence from duty etc. may be regularized as per rules. 

(Annexure- 22) 
10.10.2006- S.E (E), CPWD, Guwahati in his letter to E.E. requested to reg -ularize 

the period of absence from duty of the applicant. (Annexuie- 23) 

06.11.2006- E.E, CPWD, Guwahati vide his impugned letter dated 06.11.06 stated 
ibjit. question of payment of salary W.C.f 27.09.01 to 09.07.04 does not 
arise. However, liberty was given to him to apply for leave of 
absence to regularize period of absence and further action would be 

- 	 taken on receipt of his leave application. 	(Annexure-  24) 

16.12.2006- Applicant submitted representation to Chief Engineer, Koikata 
staling that the respondents are not entitled to make any transfer or 
posting without willing-ness of the employees in v-few of bifurcation 
policy declared on 18.09.2001 and UiSO spedfically stated that he has 
rendered work during his stay at Patna as per order of the authority, 

- 	 as such, he is entitled to payment of salary but to no result. 
(Annexure-  25) 

08.02.2007- E.E (E), CPWD, Guwahat-i forwarded representation of the applicant. 
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12.03.200?- E.E (E), CPWD, Guwahati requested the app1ant toTur 
applic1Uon for [he period w.eJ 27.09.2001 &ä9U7.2O, Tailing 
which action wffl be taken as per rules. 	(Arinexure- 27) 

19.03.2007- Executive Engineer (E), GED, No. I, CPWD, Guwairnt -i informed the 
• 	 . .. 	k.. 	E . .-..-.. IP\ V7 	'1YUtIT LLUt L (1 	 J V L.& JJJ L-iL S...XW..L .Lflg.LLL.t1. \.L./, 	S...L 

Kolkata vide office memo, dated 31.01.07 and in pursuance of Rule 
')I 	of ib.-. r'r'Q 	P 1.-.. 	gj 	 '-..-1 -.( 	.....-. _.i 1& 	\.. ',,.' L.It V %. L ULt.O L&1C It 	 ' tLIJ!,A. ('L 	 . 

applicant now A.E (E) attached to Guwahat-i electrical Division no. I 
hes been declired "dies non"  for all purposes for the period of 
alleged for the period from 27.09.2001 to 09.07. 2004. 

(Annex arc- 281 
1-fence this Original application. 

PRAYERS 

1., 	That the Hon'ble Tribunal be pleased to set aside and quashed the 
(( 4 	EL-. CtE 1.L-. A 	 \TTI0A iJlLtLiLLL 	j.Llj 	i&C i,ij. 	 vt,. 	 tIlJ - i_.%_. V 

08.09.2006 (Annexure- 21), letter dated 21.09.2006 (Annexure- 22), letter 
No. 8(4)/CCEC/E-I/2006/382 daied 10.10.2006 and Idler bearing No. 
82)/GED-I/E-I/06-07/2135dtd. 06.11.2006 (Annexure- 23 and 24 
i-t,yt)Ct.11v Cv ;. 

That the Hon'ble Tribunal be pleased to set aside and quashed the 
impugned office order datd 19.03.2007 (Arrnexure- 28) dechiring the 
period from 27.09,2001 to 09.07. 2004 declaring as "dies non". 	

15 

That theflonble Tribunal be pleased to direct the respondents to trat the 
..1 t... 	 Q)nni 	nQ(V')fl(A .. .1 ..-(i ifl')nnl L..Qflflh•')fl(tA ...... &.Wfl1 	 ctfl Ui 	 j.t jtr 	.Jfl 

duty for all purposes in respect of the applicant. 

That the Hon'ble Tribunal further be pleased to diiect the respondents to 
...1....., i... n.... . 	..... ... . £ ni in 'nni 	.. 'rI ('IL ')(V'4 . .. iL 	at CLL.L4I.1 S4JC41Y L? I.ILC £11LCCLLLL *'v.C,i UI 	JUl LU 'J.J.WU V'1LLL lU/U 

interest, 

To pass any other order or orders as deem fit and proper 

Interim order vraved for. 

During pendency of this application, the applicant prays for the following 
relief: - 

1. 	That the Hon'ble Tribunal be pleased to direct the respondents that 
pcndcncv of this application shall not he a bar to [he respondents for 
considering the case of the applicant. 
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IN THE CENTRAL ADMINISTRATIVE TRI UNALGUwahatI Bench 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	 0. A. No 	51 	 /2009 

Shn. Surendra Nath Sahal 	 Applicant 
Versus - 

Union of India & Others. 	: 	Respondents. 
INDEX 

SI. No. 	I Annexure Particulars Page No. 
 ---- Application 1-29 
 ---- Verification -30- 
 1 Copy of the transfer and posting order dtd. 3 1-32 

12.07.2001 1  
A $ v'i-. t 	.. 	.1 ') aflu .' s... 	.4 	4..-. 	 • •... 	4 4 	1 	(7 	II4 	.... 4

the '...-upy 	. 	 icpi 	nia1un 	nu. 	z.1.vi ...uui 	auu .-.'o 

office memorandum dtd. 18.09.2001  
.. . ri-.. ..ri. 	- ..-i..- .11 	I . 	(\11 

1 L1I 	JLLIc 	thui uiu. I.'ji -3 I - 
06. 	I 5 Cotw of the release order dtd. 24.09.2001 -38- 
'.JF. 

,. 	.i .  
s-.i dflu i 
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_ _____________ 01.10.2001  

 8 Copy of the OfflCC order dtd. 28.09.2001 -41- 
 9 series Copy 	of the 	representation 	dtd. 	12.02.2002, 42-54 

25.05.2002, 	20.06.2002, 	12.05.2003 	and 
.1 15 .03 .2004  

 10 Copy of the office order dtd. 02.07.2002  

ii. 11 I Copy of the letter dtd. 31.05.2004 56-57 
12. 1 	12 Copy of letter dated 
13. 1 	13 Copy of letter dated 11.10.2004 1 	-59-. 
14. 1 	14 Copy of letter dated 22.1222004 -60- 
15. 15 	j Copyof letterdated 04. 12.2004 -61- 
16. 16 Copyof the representation dt4.21.02.2005 62-63 
17. 17and18 Copyof theoffice memorandadated27.07.06 64-65 
18. 19and20 Copy of theO.M dated17.09.02 and23.07.02 66-67 
19. 21 Copy of the impugnedlettef dated08.09.2006 -68- 
20. 22 and 23 1 Copy of the impugned ().M dtd. 21.09.06 and 69-70 

lu1 A 	1'. A. . I iu.uO. 

21. 1 	24 Copy of theletter dtd. 10. 10. 2006 1 	-71- 
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IN THE CENTRAL ADMINISTRATIVE trRIBU 	T1t 
'uwahati Bench 

GUWAHATI BENCH: GUWAHAT1 
(An Application under Section i9 of the Administrative Tribunals Act, 1985) 

0. A. No. 	J2009 
BETWEEN 
Sri Surendra Nath Sahai. 
Assistant Engineer (Electrical) 
Caulati Central ElccLrical Sub Division, 
Bamuriimaidan, 
C uwal'tati-27, Dist- Karnrup, Assam. 

... Applicant. 

0. 

The Union of India 
Represented by the Secretary 
to the Govt. of Indiet, 
Ministry of Urban Development, NrnO 
New Ddllii. fRS 	1100 It 

Director General of Works, 
Central Public Works Department, 
118-A Nirman Bhawan, 
New DeThi- 110011- 

37  The Superintending Engineer (Eled), 
Patna Central ElccL Circle, 
C.P.W.D., Patna Cirde, 
Patna, iiliar- 8000001. 

4. The Executive Engineer (Elect), 
Patna Central Elect. Division, 
CP.W.D., Punai Chake, 
Palna, Biiar- 8000001>,V' 

The Assistant Engineer (Elect), 
Mciiunaghat Central Elect. Sub-Division, 
Central Public Works Department, 
Mokainaghal, Palna- 800000>V T. Supe tMIJ 41 (LI4) 

p 	 G1r(  
crth.-. 

The Superintendent Engineer (Co-ordination), 	 Ghy- 7gfo2. 
C.P.W.D, Nizun Paleice, 
234/4, A.J.C. Bose Road, 17th  Floor, M.SC) Building, Kolkata- 700020...- 

... ...Respundents. 

DEFAILS OF THE APPLICATION 

1. 	Paiticulars of order(s) against which this application is made. 

YeylOkf\D \c 	S}1D 

/ c 
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IV 

This application is made against the impugned letter dtd. 08.09.2006, 

21.09.2006, 10.10.2006 and 06.11.2006 as well as impugned office order dtd. 

19.03.2007 and further praying for a direction upon the respondents to pay 

arrear pay and allowances with effect from 01.10.2001 to 30.06.2001 with 

interest. 

Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of this application is well 
within the jurisdiction of this Hon'ble Tribunal. 

Limitation. 
The applicant further declares that this application is filed within the 

limitation prescribed under section-21 Of the Administrative Tribunals Act, 

Facts of the Case. 
4.1 That the applicant isa citizen of India and as such he is entitled to all the 

rights, protections and privileges as guaranteed by and under the 

Constitution of India. 

4.2 That your applicant while serving as Junior Engineer (Electrical) in the 
office of the Assistant Engineer (Electrical), in Mokama Central Electrical 

• Sub Division under Patna Central Electrical Division, Patna, Bihar in the 

year 2001, he was served with a transfer order issued vide office order no. 
21 (1)/SE © /JE ©/ER/CPWD/CAL/2001/490 did. 12.07.2001, where by 

opptcod 
the petitioner was sought to be transferred from Mokama, Patna to Imphal 

under Silchar Division. 

Copy of the transfer and posting order dtd. 12.07.2001 is endosed 

herewith and marked as Annexure-1. 

4.3 That your applicant being highly aggrieved with the transfer and posting 

order dtd. 12.07.2001 during the middle of the academic session of his 
• children. He had submitted a representation on 21.07.2001, 4'raying interalia 

for cancellation of the said transfer order. It is pertinent to mention here 

that the transfer order dtd. 12.07.2001 in fact received by the applicant on -.-- ...•. . .... 
19.07.2001. 	 - 

c-k 

\ 
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That it is further stated that in the meaim iile th raI 
(Works), CPWD, New Dethi vide O.M No.1412191 /EC 1Vc)dt 
18.09.2001 bifurcated erstwhile Eastern Region as (B-I Eastern Region) 
comprising Silddm, West Bengal, Bthar, Jharkhand, Orissa and Part of 
Madhya Pradesh (Chathsgarh) and B-il, North Eastern Region comprising 
to Assam, Meghalaya, Nagaland, Manipur, Tripura, Mizorarn and 
Arunachal Pradesh. In the said office memoiandu.m it is further ordered as 
follows;- 

"For matter of recruitment, promotion, confirmation, 
transfer etc., guup 'C" and 'D' staff including work charged 
staff shall be bifurcated accordingly and allotted to the 
above two regions on 'as-is-where-is' basis. SE 
(coordination) 'B', eastern Region shall continue to look 
after both regions. B I and B II in terms of the functions 
assigned under para 10 of CPWD manual, Vol-I. 
The staff who are allotted to NER (B-Il) will be asked to 
give their willingness to remain in NER (B-I!) and 

All the staff who indicate the above willingness will 
remain a part of NER and their transfers shall be confined to 
NER (BJE) region. 

Those staff of NER who do not indicate their wiliness 
for NER (B.!!) will retain their claim to be transferred to 
eastern Region (B.!). such transfers from NER to ER will be 
done on seniority basis subject to availability of vacancy in 
eastern Region (B.!) and availability of substitute staff for 
NER (B.H) 

All India recruitment to (B.!!) and ER will be done 
separately and transfers will be confined to within the 
respective regions. 

All transfers from ER to NER and vice versa will fall 
in the category of inter regional transfers. 
The staff of NER will be eligible for the special concessions 
for the North East Region subject to fulfilling the conditions 
laid down in the Govt. rules. 
This issues with approval of D.G (W)". 

tAotA 	p4; cqJ 
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Be it stated that applicant at relevant point oftime u  w 

ajiM) 

as such he fall within the category of Group C emp1y 
Copy of the representation dtd. 21.07.2001 and office memorandum 

dtd. 18.09.2001 is annexed herewith and marked as Annexu1- 2 and 

3. 

4.4 That it is stated that vide office order no. 9(1) MCESD/01/649 dtd. 
14.09.2001. Pursuant to the transfer order dtd. 12.07.2001, the applicant was 

asked to hand over certain changes to Sri P.KPaul, J.E (E) and certain 

charge to SriT.K.Das J.E (E). 
Copy of the office order dtd. 14.09.2001 is enclosed as 

4.5 	That it is stated that pursuant to the office order dtd. 14.09.2001, the 

applicant infact handed over certain charge of maintenance work, however 
there was no office order directing the applicant to hand over construction 
charge which would be evident from his representation dtd. 25.05.2002 

addressed to S.E (E), Patna Central Electrical Circle, CPWD, Patna. 

4.6 That it is stated that pursuant to the office memorandum dtd. 18.09.2001 
another office order was issued vide letter beating no. 21 (7)/SE 
(C)/ER/CPWD/GEN/K0LT' 2001/714 dtd. 28.092001 issued by the 

5.E, Co-ordination, Kolkata, wherein it has been stated, that consequent to 

the bifurcation of eastern region vide O.M dtd. 18.09.2001. All 
transfer/Posting orders of group 'C' and group 'D' staff including the 
junior Engineer from Eastern Region (B-I) to North eastern Region (B-I!) 

and vice versa already issued by this office but not implemented so far 

should be kept in abeyance with immediate effect till further orders. By the 

said office order dtd. 28.09.2001 willingness were invited from the 

employees who are willing to remain in the North Eastern Region (Region 

In terms of para 3 of the office order dtd. 28.09.2001, the following 

direction has been issued :- 

"3. As per DGW, CPWD, New Delhi's OM dated 18.09.2001 

mentioned above, those staff of North Eastern Region who do not 
indicate their willingness for the North eastern Region (Region 
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BiT), will be transferred to eastern RegionKe910ff41#P1l 

seniority basis subject to availability , 	
uwahtj 

of substitute staff for North Eastern Region. The said staff are, 
therefore, requested to submit their willingness for transfer to 
eastern Region (Region B.1) within 15 (fifteen) days of Issue of 

this order." 
It is pertinent mention here that although the transfer order dtd. 

12.07.2001 was issued directing the applicant to report at Imphal, Sub-
Division office of the C.P.W.D on transfer basis. However, no release order 
was issued in the meanwhile, when the office memorandum dtd. 18.09.2001 
was issued by the Director General, Works, C.P.W.D dedaring the order of 

bifurcation of erstwhile Eastern Region into two separate region;- 
Eastern Region (region B. 1), and 

North Eastern Region (region B.11) 

And specifically directed that transfer and allotment of  all Group 'C and 

`D' staffs should be made to the above two regions on "as is where is basis". 
And it is also categorically declared that all transfers from eastern Region 

and vise-versa would fall in the category of inter regional transfer. 
It is specifically stated in the office memorandum dtd. 18.09.2001 that 

staffs who are allotted NER B-il would be asked to give their willingness to 
remain in NER B-il, moreover following conditions also laid down for 

allotment and transfer of the existing staff in B-I and B II region. The 

relevant portion of the O.M dtd. 18.09.2001 is quoted below;- 
'The staff who are allotted to NER (B-Il) will be asked to 

give their willingness to remain in NER (B-TI) and 
All the staff who indicate the above willingness will 

remain a part of NER and their transfers shall be confined to 

NER (B.il) region. 
Those staff of NER who do not indicate their 

willingness for NER (B.lI) will retain their claim to be 
transferred to eastern Region (B.I). such transfers from NER 
to ER will be done on seniority basis subject to availability 
of vacancy in eastern Region (B.I) and availability of 

substitute staff for NER (B.II) 

4MsQJd 
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All India recruitment to 	and E 	e 

separately and transfers will be 	ifined Zwlflfle 

respective regions. 
All transfers from ER to NER and vice versa will fall 

in the category of inter regional transfers." 

On a mere reading of the aforesaid condition laid down in O.M 
dated 18.09.2001, it appears that transfer and allotment of the staff 
particularly in Group 'C category should be done on seniority basis subject 
to availability of vacancies while posting or allotment is done from NER to 
ER and other stalls working in ER shall remain as is where is basis, 
therefore the transfer order dtd. 12.07.2001, which was not effected till 

18.09.2001, infect became infractuous in view of the creation of North 

Eastern Region as a separate co-ordination region. 

4.7 That it is stated that in terms of the O.M dtd. 18.09.2001, more particularly 
in view of clause 3 of the aforesaid O.M, all recruitment and transfers 
would be confined to within the respective region. The relevant portion of 

clause 3 of O.M dtd. 18.09.2001. 

"All India recruitment to (B.fl) and ER will be done 
separately and transfers will be confined to within the 

respective regions." 

It is quite clear from the O.M dtd. 18.09.2001 that all future 
recruitment and transfer would be confined to within the respective region 
which was further confirmed by the aforesaid memorandum that Group 'C' 
and 'tY employees should be allotted to the two regions on "as is where is 
basis". Since the applicant at the relevant point of time was working at 
Patna in the eastern region as such as per the O.M dtd. 18.09.2001, he is 
automatically allotted in the eastern region on "as is where is basis". It is 
relevant to mention here that although the transfer order was issued on 
12.07.2001, but he was not released on the date when O.M dtd. 18.09.2001 
was issued. Therefore, in terms of the aforesaid O.M dtd. 18.09.2001, 
applicant was allotted to Eastern Region. Therefore order of transfer dtd. 
12.07.2001, so far the applicant is concerned has become infractuous. Be it 

ewM 4s4bj 
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TFEM 
S.E (MOTISAWr6h T 

c')  

statea that uu' - 

.M dtd. 18.09.2001 was issued by the Director of 
Kolkata, whereas the O  
AdniifliStati01, CFWD, Govt. of India, New Delhi. Therefore, the order of 

Directorate general of works shall prevail over the office order dtd. 

12.07.2001. 

4.8 That it is stated that Assistant Engineer (Electrical) vide office order no. 9 
(1) MCESD!01!675 dtd. 24.09.2001 has issued order relieving the applicant 

front duty we.f 24.09.2001 directing him to handoVer the charge to Sri 

P.K.l'aUl, Junior Engineer immediatelY if the sante is not handed over 

already and also stated that Sri PK.Paul had already loined in place of 

the applicant on 11.09.2001. It is relevant to mention here that Sri P.K.PauL 

J.E infact transferred from KCEDffl/Kota to PCED/PatTla i.e from 
Eastern Region to Eastern Region by the same office order dtd. 12.07.2001. 
Sri P.K.Paui joined at patna on 11.09.2001 but he proceeded on leave 

immediately thereafter without taking over the charge. Moreover afterthe 
issuance of the O.M dtd. 18.09.2001 by the DGW, the Assistant Engineer 

CPWD, akamaghat has no jurisdiction to issue the release order in 

violation of the instruction contained in O.M dtd. 18.09.2001 of Director 

General of Works. 
Copy of the release order dtd. 24.09.2001 is endosed herewith 

and marked as 

49 That it is stated that the Executive Engineer (E) Patna CED, CPWD, Patna 
\ride office order no . 21 (i)/PCED/01/2i4" dtd. 27.09.2001 further 

w.e.f 24.09.2001 with 
passed a consequential order relieving the applicant  
the direction to report from CPWD, Silchar electrical division immediatelY. 
Be it stated that CED, CPWD, Silchar under head office, imphal infact 
situated under N.E.Regiofl. Therefore, order of release pursuant to letter 

dtd. 24.09.2001 is infact in violation of O.M dtd. 18.09.2001, as such those 

release orders have no force in the eye of law. 

4.10 That it is stated that Executive Engineer (E), CPWD, Patna in fact 

sanctioned transfer grant and flA ajnounting to Rs. 30,100/- in favour of 
der bearing no. 30 (1)/PCED/2001122OI2 

the applicant by the office or  

e/' 	4pjlft 
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Palna dtd. 01.10.2001. In the said order it has been statjd that 

is attached to patna CED, CPWD, Patna. That order was signed on 

29.09.2001. Therefore it is quite clear even on 29.092001, the applicant was 

treated as attached to Patna CED, as per office order dtd. 01.10.2001. 

Therefore it is crystal dear that transfer order dtd. 12.07.2001 was not 

implemented even on 29.09.2001 or on 01.10.2001. Relevant portion of the 

order dtd. 01.10.2001, is quoted below;- 

OFFICE ORDER 
In terms of Rate 222-223 of GFR (R&E) 1963, sanction is hereby 
accorded the following advances to Shri S.N.Sahay, JE (E), attached 
under this Division who is under order of transfer from this 

Division to Silchar Central lectrical Division, CPWD, Silchar 
(H.Q.Imphal) vide Superintending Engineer, coordination cinle, 
CPWD, Kolkata vide office order No. 21 (1) SE-

©/ER/CPWD/caIJ200l/490 dated 12.7.2001. 

Transfer grant 
(one month basic pay) 	 Rs. 8,300/- 

T.T.A. for 4 nos. adult 
for Mokamah to Sikhar 

(H.Q.Imphal) i/c 
Transpoitation charges of materials 	 Rs. 21,800/- 

Total- 	Rs. 30,100/- 

(Rupees thiity thousand and one hundred) only. 
Executive Engineer (E), 

Patna Central Elect. Division, 
C.P.W.D., Patna." 

Copy of the office order dated 27.09.2001 and 01.10.2001 are 
cncloscd as Anncxurc- 6 and 7. 

4.11 That it is stated that Superintendent Engineer (coord.) pursuant to the O.M 
dtd. 18.09.2001 issued a consequential office order bearing no. KNo. 21 

(7)/SE(C)/ER/CPWD!GEN/KOLKATA/ 2001!714  dtd. 28.09.2001, 

whereby SE (C) ordered that all transfer/posting orders of group C and D 

staffs including the J. E's from Eastern Region (Region B.i) to North Eastern 

Wi&Q 44L' 
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Region (Region B.I1) and vice versa already issued but ot imp4e 
far should be kept in abeyance till further orders and a*  darfi! 
of Eastern Region may submit their willingness in prescribed proforma for 
approval of inter regional transfer by the competent authority. Therefore it 
is quite dear from the office order dated 28.09.2001, that the transfer order 
already issued but not implemented should be kept in abeyance. Since the 
transfer order of the applicant dtd. 12.07.2001 already issued but not 
implemented as evident from office order dtd. 24.09.2001, 27.09.2001, 

01.10.2001, as such the order of transfer as well as the order of release are 
liable to be kept in abeyance and therefore by operation of law, the 
transfer order dtd. 12.07.2001 is infect kept in abeyance. 

Copy of the office order dtd. 28.09.2001 is endosed as Annexure- S. 

4.12 That it is stated that the applicant submitted detailed representation on 

12.02.2002 praying interalia for cancellation of the transfer order dtd. 

12.07.2001 in view of the O.M dtd. 18.09.2001 and also on the ground that it 

was in mid-academic session for his children when the transfer order dtd. 

12.07.2001 is issued and wife was also suffering from gynecological 

problem and also undergone surgical operation. But surprisingly, no reply 
was given to the applicant. 

The applicant fuither submitted another representation to SE (E), 

Patna with a copy to SE (C), Kolkata, Chief Engineer (E), CPWD, Kolkata 
on 25.05.2002, wherein he had stated that he was working and looking 
towards the construction work as there was no order to handover the 
construction work. In the said representation applicant also quoted the 
O.M dtd. 18.09.2001 and letter dtd. 28.09.2001 and prayed for his posting 
either at Patna or at Muzaffarpur in the existing vacancies. On 20.06.2002 

and also on 31.07.2002, 29.11.2002, 27.02.2003, 12.05.2003 and on 15.03.2004, 
similar representations regarding his posting at Patna were submitted but 
to no result. 

Copy of the representation dtd. 12.02.2002, 25.05.2002, 20.06.2002, 

12.05.2003 and 15.03.2004 are annexed hereto as Annexure- 9 
(Series). 

4& cSeJJ' 
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4.13 That your applicant submitted a detailed 

wherein he has specifically pointed out by the applicant that he had infact 
received the relieving order dtd. 24.11.2001 only on 27.09.2001, as such the 
said order is not proper. Applicant also pointed out that the Executive 
Engineer has granted TA, DA amounting to Rs. 21,800/- instead of Rs. 
30,100/- vide letter dtd. 01.10.2001 and also made a mention in the said 

representation that the concerned Executive Engineer has assured him to 
arrange his posting in the same division in the vacant post at Patna in place 
of Sri D. Mishra, I.E (E), who had got transferred from Patna to Kolkata and 
also prayed for his posting either at Patna or at Muzaffarpur treating times 
spent on duty till further posting ineastern region i.e. B.I. 

4.14 That the Dy. Director (Adni±n.), office of the Chief Engineer (E), EZ, Kolkata 
asked for a para wise reply on the daim of posting under Eastern Region, 
B-i made by the applicant and also for release of his salary since October, 
2001 vide letter no. 9/37/97-Adm/ Vol-VT dtd. 02.07.2002. 

Copy of the letter dtd. 02.07.2002 is endosed herewith 
and marked as Annexure- 10. 

4.15 That it is stated that while the applicant was inaldng correspondences, for 
cancellation of the transfer order dtd. 12.07.2001 with the higher authorities, 
in the meanwhile the respondent Union of India posted one Sri Sukleswar 
Talukdar, Junior Engineer at Imphal, where the applicant was sought to be 
transferred and posted and said Sri Talukdar, I.E who was a new recruitee 
infact joined at Imphal under Silchar divisional office in the month of 
June, 2002. But inspite of such posting of Sri Talukdar the SE (C), Kolkata 
did not take any steps for modification, cancellation of the order of 
transfer and posting dtd. 12.07.2001. 

4.16 That it is stated that at the relevant point of time i.e. during the month of 
July, 2001 at least 2 vacancies of junior Engineer were lying vacant under 
Patna Central Electrical Division. One at Maujaffarpur Electrical Sub-
Division and another vacancy at Patna Central Electrical Ciffle. 
Moreover, in addition to above 2 vacancies of Jr. Engineer one more 
vacancy also occurred due to transfer of Sri fl Mishra, JE from Patna 
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difficulty on the part of the respondents to adjust the applicant in any of 

the aforesaid vacancies in terms of the bifurcation order dtd. 18.09.2001 
and 28.09.2001 issued by the DIrector General (works), CPWD, Kolkata. It 
is also relevant to mention here that even the applicant was not released 
from the post he was occupied at Patna Central Electrical Division prior 
to bifurcation order dtd. 18.09.2001, but inspite of existence of availability 
of vacancies applicant is denied pay and allowances on the alleged 
ground that he has released w.e.f 24.09.2001 pulsuant to the transfer order 
did. 12.07.2001 in deliberate violation of bifurcation order dtd. 18.09.2001. 

Hence applicant is entitled to arrear pay and allowances from 11.10.2001 
to 30.06.2004. It is categorically submitted that the applicant received his 
pay and allowances upto the month of September, 2001 from Patna 
Central Electrical Division. Therefore, it is quite clear that he was 
admittedly not released even on 30th September, 2001. 

4.17 That it is stated that the applicant in all his representations as stated above 

repeatedly approached the authorities for cancellation, modification of the 

transfer order dtd. 12.07.2001, more particularly in view of the ON dtd. 

18.09.2001 as well as office order dtd. 28.09.2001 issued by the DGW and SE 

(C), Kolkata respectively. It is specifically stated by the applicant in his 

representations that due to non receipt of salary he was suffering from 
financial hardship to maintain his dependent family members, children and 

their education. But when there was no response from the authorities the 
applicant had taken the payment of TM amounting to Rs. 21,800/- for 

maintenance of his day to day expenditure and livelihood of the family. 

However the applicant submitted a detailed TA bill after joining at 
Guwahati for adjustment of the said amount of Rs. 21,800/-, and the same 

is now pending with the authorities for adjustment. 

418 That your applicant further begs to say that vide letter no. 1-

21(1)/PCED/2006/1041 dtd. 27.07.2006, wherein the E.E has stated that the 

handing over taking over notes of the applicant has not been received by 
the office of the E.E, accordingly sub division office was directed to submit 
the same immediately. However based on the letter dtd. 25.07.2006 and 

k 	 4&ki 
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27.07.2006, the S.E, Pattta CEc, CWD the Cu(E€BWD 

Kolkata vide letter no. 8(3)/PCEC720067983 dtd. 27.07.2006 has timen a 
deliberate wrong statement that there was no charges lying with the 
applicant and no work whatsoever are being given to the applicant as 
claimed by him. It is also pointed out that neither any verbal or written 
order has been given to the applicant to do any work, and also stated that 
daims of the applicant is false. 

It is pertinent to mention here that it would be evident from the 
letter of the RE (E), CPWD, Patna that Sri P. K. PauL JE (E) joined in place of 
the applicant at Mokamaghat, so applicant had to handover the entire 
charge to Sri Paul It is also pointed out by the E.E that earlier the work of 
maintenance were looked after by two J.E i.e. by Sri Sahay (applicant) and 
Sri T.K. Das j.E, (E). But in between charges of J.E were inter changed. But 
dismantled materials remained with the respective I.E (E) i.e. also with the 
applicant. Therefore A.E (E) ordered for maintenance of work only as the 
applicant had to handover the construction work also to Sri Paul as usual 
and further stated in his letter dtd. 17.09.2002 that now there are no charges 
lying with the applicant and no work whatsoever are being taken by the 
applicant as claimed by him. No verbal or written order has been given to 
the applicant as such it is alleged that the daim of the applicant that he is-
performing duties is false. 

The above clarification has -been given by the A.E (E), Mokamghat in 
response to a letter dtd. 06.07.2002 through his letter dtd. 23.07.2002 and ifie 
no. 891 dtd. 11.09.2002. 

On a mere reading of the letter dtd. 17.09.2002 of the E.E (E) CPWD, 

Patna it appears that the applicant was performing his duties and 
responsibilities even on 27.03.2002 and also on 11.09.2002 as because 
dismantled materials remained with the applicant as evident from the 
aforesaid order dtd. 17.09.2002. Therefore contention of the EE that the 
applicant is not performing any duties is contrary to the clarification given 
by the EE (E) in his letter dtd. 17.092002 based on which S.E, Patna, CEC, 
CPWD also gave an incorrect information to the C.E (E) ER CPWD, Koikata 
that the applicant did not perform any work at the relevant point of time. 
Moreover it would be evident from the letter dtd. 27.07.2006 that even the 

urerq t'A }j 
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handling over and taking over notes were alsq not av& 1t WWtfi ffic 

of the EE (E) as indicated in such letter. Hence the impugned dedsion of 
non payment of salary to the applicant communicated through letter dtd. 
10.10.2006 is not sustainable in the eye of law, which is also confirmed 

following the letter of EE (E) dtd. 01.10.2001, as well as Executive 

Engineer's letter bearing no. 9(1)/MCESD/2002/856 dtd. 2.07.2002, 

wherein it was admitted in para 2 of the letter dtd. 11.09.2002, as follows;- 

"2 One office was issued on 14.09.2001 for 
distribution of maintenance work only. Because as per SE 
(E)/PCECJPaIna office order the charge of both the JE(E) was 
to Inter change between Sh. Sahay & Sh. T.K.Das, but both 
had changed the none but handing over/taking over not 
done between them, hence now Sh. T.KDas will hand over 
his electrical charges to Sh P.K.Poui, and take over 
pumping set from Sh. S.N.Sahay. So this office order was 
issue. 

Sh. S.N.Sahay has handed over his all charges 
to Sh. P.K.Paul, and his all allegiance is false. 

He was not taken Covt work by this office 
after his re-leaving" 
Again it was admitted in letter did. 23. 07. 2002, which is 

quoted below;- 

"But Sh. P.X.Paul come to me on 13.9.2001 and 
pointed out that he will take over the charges of Sh. 
S.N.Sahay JE CE)  only as he has joined on his place, but 
electrical store, dismantle materials and electrical 
installations are being handed over to him by Sh. T.KDas 
and It so AE(E) should make a order accordingly. Hence 
a order was made by this office for maintenance work i/c the 
charge and Sh. T.K.Das vide this office letter no. - 
9(1)/MCESD/01/649 dated 14.9.2001, to - clear the confusion 
Shri P.K.Pal JE (E) gone on leave w.e.f 14.9.2001 to 23.9.2001 
hence no -handing over/taking over was done by both the JE 
(E) and on 24.9.2001 to clear the confusion. 

t€,AJ[J\a 	-pkq 
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Sh. P.K.Paul, JE (E) gone on 

23.9.2001, hence no handing 

both the JE (E) and on 24.9.2001 Sh. S.N.Sahay, JE (E) was i-
leaved by this office with all charges with them. 

Now in a short this office is to say that the above 
order was required to be made to clear the charges between 

all 3 JE (E) as Sh. T.K.Das was also involve in maintainance 
work. 

Further I am to say that it is obvious that if a person is 
transferred he has to handover his all charges to his 
successor, AE (E) has no authority to allow a JE (E) to keep 

- his some charges with him though he has been re-leaved by 
them." 

It is abundantly dear from the above statement that the applicant has 

performed duties and responsibilities all along, more particularly, since 

14.09.2001 to 09.07.2004, or from 27.09.2001 to 09.07.2004 as I.E (Elect.) 

9 That the applicant categorically stated that he has performed his duties and 
- - 

responsibilities, which is evident from the following office records;- 
During the period from alleged absence w.e.f 01.10.2001 to 

30.06.2004. Some particulars of the office records where the applicant had 
performed his duties and responsibilities is given hereunder;- 

Proof of working alter 24/09/200 1 

16/101200 1 - I recorded the measurement for the bill of M/s Nath Constructions, Patna & 
M's 

R.K. Constructions, Patna in MB —2305 / PeED & ON 
2257iPED/1\4ESD. 
24110/01 to 29/10/0 1 

Record measurement & bill of service connection for type —IV Qtrs for 
GCCRPF, 

Mokamaghat of M/s R.K. Construction - MB - 2219JPCEDIMCESD. 
25110/01 to 31110/0 1 Execution of work and Record of measurement & preparation of 

Following bills - 
Record measurement & bill of M/s Jaya Electricals 
For replacement of change over - 	- MB - 2225 / 
PCED/MCESI) 
Recorded & bill of transport Company 	- MB -2317/ 
PCED/MCESD. 
Recorded bill of M/s Nath Construction 
For Bharat Bagon work 	 - MB - 23 17/ 
PCED/MCESD. 

c4kI 
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 Recorded bill for service connection to 
Ganiage of CRPF MT workshop of 
M'sLakhami -\ 	- 

PCED/MCESL) 
 M/s Jaya Electric for A.C. Unit - MB - 2266 / 

PCED/MESD 
06111101 to 12111/01 - 

Execution of 	.,rkRécord of measurement & preparation of bills 
 Record of measurement & bill of 

M/s Jaya Electricais for S/C to mm 	vide - MB - 2266 / 
PCED/MCESD 

& 	MB- 2264/ 
PCEDIMCESD. 

 CIo 25 Nos. Staff qtrs- pvdg. 
El & Fans in M/s Jaya Elcotricals - MB - 
2306/PCEL)IMCESD 

 Pvdg. Pump sets at J.N.V - Sheikhpura - MB - 2258/ 
PCED/MCE.SD 

 Pvdg. SIC to Staff Qtrs J.N.V. - Sheilthpura - MiS - 2091/ 
PCEDIMCESD 

 S/F Fire safety equipment for Income tax 
CE at Purnia - MB - 2091/ 
PCED/rvlcEsu 

12/01 - Booked the O.T.E.O. for the material received against D.G.S.& D Rate 
Contract. 	 - 
19/02/02  - Execution. Record & bill for 28 nos type -111 qtrs. For 

CRPF of M/s Nath Construction 	 vide - MB - 2368 
PCEDJMCESD 

MB-2318 
PCED/MCESD. 

19/02/02 - Prepared completion plan of Barrack No. 4 & its inventory which was also 
signed by 

AE (E), U. floor, First floor & Second Floor (photocopy available). 
20/02/02 Prepared Inventory & completion plant of Barrack No. 3 which was also signed 
byAE 

(E) /Mokamaghat / (Jr. Floor, First floor, Second Floor & Verandah of Barrack 
No.3 

(Photocopy available). 
19102/02 to 20/02/02 - 

inventory for Barrack prepared & computed the balance work for execution & 
that 

Was also signed by AE (E) prior to pass the balance schedule of work by EE 
(E). 
30/03/02 

Record measurement of panel board of substation No. 4 

& bills of M/s Makali vide Agt.No. 461EE (E) CEDI01-02 
which was tcst chcckcd by AE (E) 	 - MB - 
2369,'PCED/1'VICESL) 
Record measurement of M/s RKConstruction vide 
Agt. No. 32 & bill vide 	 - MB - 2369/ 

PCED/MCESD. 
Record measurement & bill of Wfo. No. 33/2001-02 of 

ZkAYe0ArLq 	-11 c46 
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urent of work order No. 41w.O.1MCFSD1200203 t. 27I05 ' 

Nath 	ConstructiOn for balance work was made on 05/0543 on plain paper & 
submitted AL 

(F) on 09/05/03 
for finalize the work order & payment of MIS Nath ConstructiOn 

(Photocopy Available). 
27102/02 to 23105/02 Preparation of inventory joint checking of installation & handing over the 

inventoiy. Inventory of fltting8 provided in 144 Nos. type -I Qtrs at Batagate, 108 Nos. AF3 

• type 	 - Qtrs., SNos. -Type-ill Qtrs., 72Nos. special 'A' tyPeQITS, 36NosfleWQt1, 
24 Nos type qtrs. main gate qtrs various type qtrs in old family line, 16 Nos type - 

iV & 2 Nos. type -11, G.O. mesh qirs for follower line etc prepared & handed over to 
CRPF authority which duly signed copy on 23105/02 submitted to AL (E) 

Mokamagliat & EL (E) / PCEDIPatna through AL (E) (Photocopy available). 
01/06/02 - Letter prepared for revised sanctioftrCValUati 0n of fund as well as new proposal 

for the year 2002 - 2003 addressed to Addi. DIG (P), CRPF Mokarnaghat vide his 

letter 
No. 13V -1/2002-03 (i.G. Bldgs. Dt. 15/0512002 as aimual action plan by me & 
Submitted to AL (E), MCESD. which was sent by AL (E) vide his no. 
23 (5)/MCESD/791 dt. 01/06/02 & copy enclosed to EE ), PCED, Patna for 

information (photocopy available). 
06106101- Handing over note of balance materials, dismantle materials, inventory for Flu. 

Fittings providing in type I Qtr. To ADIG (P) Bungalow duly banded over to 

CKI3F (original copy) as well as inventory for El & Fans for 76 Nos. type II qtrs (new 
constructed) duly handed over to CRPF (original copy) handed over to Shri 

P.K.Paul, JE (E) on 06/06/02 & one copy of handing over return to me, which was signed 
byShri 

P.K.Paul1  JE (E) on 07110/02. 
12/06/02 to 13/041 - Handing over note from CPW[) electrical to CRPF authority for acceptance of El 

inventory of 28 types - in qtrs at G.C. CRPF Mokamaghiti, prepared by me 

which, was checked by CRPF authority & finally signed on 13/06/02 which copy 
submiflcd to 

AL (E), Mokamaghat & EE (E)IPCEDIPatT1a through AL (E), Mokamaghat 

(photocopy available) 
29/06/2002 - 

PAO memo no. PAO/CPWDIWA 1i/Ivll'SSA/279 received vide 63 

(9)1200 1,PCED/64dt. 
09/0112001 verified on 26/0612002/for Rs. 1075 vide O.T.E.O. 7/2000 & now 
credited 
To work Rs.115.00 vide MB - 1024, P -99. 
PAO memo no. PAO/cPWD/WA UIMPSSA33O dt. 03/12/2001 received vide no 

63 	(9)120011PCEL)/64dt. 09/01/2002. Verified for 98% payment for 1(s 
59,932/- ref. of O.T.E.O. 712000 MB - 2024 P 100. 
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3. PAO memo no. PAO/cPWDIWA lliSSA336 DT. 
no.63 

(9)12001/PCED/64 dt. 09/01/2002. Veiified & accepted for 2% payment which is 
283.00 

now debited to work Rs. 2.00 only. 
These all PAO memo has been signed by AE (E) ON 01/07/2002 as well as 

in 
O.l.E.O. registers also. 

14/11/2002 - 
Preliminary estimate. for providing light facility for Children Park at GC 

CRPF, 
Mokamaghat prepared & submitted to AE (E); which was asked by AE 

Mokamaghat 
Central Sub-division addressed to EE (E)/MCESD/Ck'WD/Patna vide his no. 

24 (3)! 
MCESD/471 dt. 10/10/2002 & copy endorsed to AE (E) 

MCESDICPWDIM0kama 
Ghat for information & necessary action. 

05/12/2002 - 
After refusal in discussion of detailed estimate for Cfo J.N.V. at Araria. (SI-i: 

Pvdg 
Service connection to individual bldg & Street lighting with U.G. XLPE cable, 

which 
Was 18, 29,062.00 as per letter no. 23 (3) PCEDIPCECI2002/ 1197 dt. 

12111/2002/. 
On verbal instruction of FE (E)f1'CEDfPatna & AF (F) IMCESDfMokamaghat. 
I prepared detailed estimate for CIo J.N.V. at Araria (SH: Pvdg Service 

connection to 
individual bldg & Street lighting with LTOH line (lotal Rs. 7;04,276.00 i/c 5% 
coniingencies)Submitted to AE (E) IMCESD/Mokamaghat as he was also in 

chargc of 
IvICESD iviuzafferpur as in dual charge & that estimate was Technically 

sanctioned by 
EE (E), PCED, Patna on 13/01/2003. (Photocopy of inventory & estimate is 

available). 
24/12/2002 - On verbal instruction of AE (E)/MCESD reply of quany made by Add!. 
D.I.G. (P), 

(JC CRPF Mokamaghat vides his no. B.V.L12002 -03 - 1311) cIt. 12/12/2002 
has 

been made on 24/12/2002 & submitted to AE (E)/MCSED/Mokamaghat for 
further 

necessary action, which was sent by AF (F) on 24/12/2002 vide his no. 
23(3)/MCESD/02/. 

30/01/2002 - Also prepared the inventory and marked El & Fans in drawing no. 
SA1JEZ/A3/ 

11963/11964 & SAL/EZ/A3/11963/1 1924 for the work providing El & Fans 
in 

for 

(E) 

available). 

Staff qtrs. /Resdl. Accommodation for the staff of MRI Bishnupur I3egusarai 

4 nos types - IV, 4 nos type —Ill & 11 nos. type - II qtrs. & submitted to AE 

For 115 by competent authority. (Photocopy of inventory & drawing 
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14102/2003 - Proposal for minor work to be execute in 2003-2(104 undi ad 7  
of 

Account No. 00-0027 with reference to AIL)1O No. DV - 1/02-03-UC bldg. 
dt. 

05/02/2003 along with justification prepared on verbal instruction of AE(E)/ 
MCESD/34 dt. 14/02/2003. (Photocopy available). 

2610512003 - Comment & advice on 1311-jAR CIAZE1Th (EX1RA) June 23/1993 with 
revise of 

11/0712002 vide D.I.G. No. E/Vffl - 1/2000-03— GC bldg. - 10/03/2003 & 
L- Vifi - Il 2002 - ON GC bldg. - 20/05/2003, has been prepared by me and 
Submitted to AE (E) on 26/05/2003 for onward transmission to ADICi (1'), 
GC CRPF Mokamaghat. 

30/09/2003 - Prcgualific.ation notice prepared for the work:- RMO standby Diesel 
generating 

Sets at GC CRPF, Mokamaghat. (SH: Maintenance of 75 KVA fixed type 
D.G. set 

& 75 KVA mobile types Lxi set for 12 months), which was called by AE (E) 
vide 

	

23(2)rMcEsD/355 dt. 30/05/2003. 	 - 
1J10/2003 - No objection certificate issued by AE (E) to me to shift my family from 

Mokama 
Ghat to native place along with bag & baggage from my residence at GC 

CRPF, 
Mokamaghat as transfer order kept in awayance & no further posting order 
Received. 

Therefore, it is quite dear that the applicant had rendered his duties ---- -,, 
and responsibilities even after 24.09.21. It is also relevant to mention here 
that the E.E himself in his office order bearing no. 30(1)/PCED/2001/2205-
12 dtd. 01.10.2001 signed on 29.09.2001 had specifically admitted that the 

applicant attached under CPWD, Patna division who is under order of 
transfer from Patna CED II to CPWD, Silchar (HQ, Imphal) has accorded 
his sanction of transfer grant & TTA in terms of relevant provision of the 
GFR 

It is quite dear from the above that even on 29.09.2001/01.10.2001, 

the applicant was attached to Patna Division. Therefore, it is quite dear 

from the impugned transfer order dtd. 12.07.2001 was not implemented till 

29.09.2001/01/10/2001, since the order of bifurcation was passed on 
18.09.2001 and consequential order was passed on 28.09.2001, as such 

question of implementation of the impugned transfer order dtd. 12.07.2001 
does not arise at all. But it appears that the respondents has acted contrary 
to the order of bifurcation dtd. 18.09.2001 issued by the D.0 (works) and the 
consequential order dtd. 28.09.2001 issued by Superintending Engineer 
(Coord.), Kolkata, where there was a specific order that the transfer order 
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which were not implemented, should be kept 
In view of the order of the higher authonty, the impugned trans er order 

dtd. 12.07.2001 cannot be treated as implemented prior to 18.09.2001 i.e 

before bifurcation of eastern region. Therefore impugned order bearing 

letter no. A22015/38/2002-EC VI/947 dtd. 08.09.2006, whereby Directorate 

dedded that applicant not entitled to payment of salary from 27.092001 to 

09.07.2004, as the claim is totally false and fabricated, whereas the aforesaid 

impugned order dtd. 08.09.2006 is contrary to the record and factual 

position, as such liable ti be set aside and quashed. Hence the petitioner is 

entitled to full salary w.e.f 01.10.2001 to 24.06.2004 and the impugned order 

dtd. 10.10.2007 and other consequential order dtd. 06.11.2006 are liable to be 

set aside and quashed. 

4.20 That it is stated that by the office order bearing no. 21 (104)/SE (to-

ord.)/ER/CPWD/CAL/2004/327 dtd. 31.05.2004 applicant has been 

transferred and posted from Patna CED-Patna to Guwahati CED.II. 

Pursuant to the aforesaid transfer order the applicant joined at Guwahati 

on 09.07.2004. therefore, it is abundantly dear from the office order dtd. 

31.05.2004 that the applicant has been treated as an employee of the Patna 

CED, Patna till the office order dtd. 31.05.2004 was issued in all fairness, the 

applicant has been treated for all purposes, an employee of the Patna CED, 

Patna even after passing of the transfer and posting order dtd. 12.07.2001. 
More particularly, in view of the bifurcation of erstwhile eastern region 

following the DGW's O.M dtd. 18.09.2001 and the subsequent office order 

dtd. 28.09.2001. Therefore, denial of pay allowances from the period from - 

01.10.2001 to 30.06.2004 is highly arbitrary, unfair and illegaL 
Copy of the office order dtd. 31.05.2004 is enclosed as Annexure-li. 

4.21 That your applicant being highly aggrieved for non pa ment of salary for 

the period from 01.10.2001 to 30.06.2004 submitted a detailed representation 

addressed to Chief Engineer (E), Kolkata on 27.07.2004, however the E.E 
(E), P& A vide letter no. 8 (4)/GCEC/Ei/2004/1796 dtd. 22.12.2004 

supplied a copy of the letter dtd. 11.10.2004 to the applicant. in the said 

letter dtd. 11.10.2004, S.E, Electrical Circle, Guwahati wrote a letter to S.E 
(electrical), Patna regarding release of salary w.e.f 01.10.2001 to 30.06.2004 

AA LQ 
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and sought darification as to why the applicant as not relieedJntime 

- 	

; 

and also enqwred about the cause of non releas 
from 01.10.2001 to 30.06.2004. In the said letter the S.E (E), Guwahati also 
referred the Chief Engineer letter bearing no. 9/3/93-ADM/ Vol-il dtd. 
20.09.2004. 

Copy of the letter dtd. 20.09.2004, 11.10.2004, 22.12.2004 and 
04.12.2004 are enclosed as Annexure- 12,. 13.14 and 15 respectively. 

4.22 That the Executive Engineer (E), Patna vide letter no. 21 
(1)/PCED/2004/2188 dtd. 04.12.2004, it was informed to SE (E), Guwahati 
that the applicant was released w.e.f 24.09.2001 afternoon vide TO No. 21 
(1)/PCED/2001/2145-51 dtd. 27.09.2001 and also stated. that since the 
applicant has been relieved from the division office, Patna, as such question 
of payment of salary with effect from 01.10.2001 to 30.06.2004 does not 
arise. It is relevant to mention here that the letter dtd. 27.09.2001, indicated 
in the aforesaid letter dtd. 04.12.2004 infact the said letter dtd. 27.09.2001 
was signed by the Executive Engineer (E) on 30.09.2001 and the said letter 
dtd. 27.09.2001 served upon the applicant on 30.09.2001. 

It would further be evident from the office order dtd. 01.10.2001 
(Annexure-8), wherein, the Executive Engineer (E) Patna specffically 
admitted that the applicant was attached to Patna Centre Electrical 

• Division, Patna but also observed that the applicant is under transfer from 
Patna Division to Silchar Central Electrical Division CPWD, Silchar (H.Q 
Imphal). The said letter did. 01.10.2001 infact signed on 29.09.2001, when 
the transfer advance was granted! sanctioned. 

It appears from the above correspondences that the local authority at 
Patna deliberately issued the release order dtd. 24.09.2001 as well as release 
order dtd. 27.09.2001 in total violation of Director General of works 
instructions contained in O.M dtd. 18.09.2001 and consequential order dtd. 
28.09.2001 passed by the S.E coordination, Kolkata without taking any 

further clarification from SE coordination Kolkata regarding release of the 
applicant on the face of the O.M dtd. 18.09.2001. 

Moreover it is abundantly dear that even on 01.10.2001 the applicant 
was attached to division office, Patna, as -such Assistant 
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release order after 18.09.2001, pursuant to the transfer order dtd. 12.07.2001 

without considering and inviting the option of the applicant for his transfer 

and posting at N.E. Region after the order of bifurcation dtd. 18.09.2001. 

4.23 That your applicant again submitted representation on 21.02.2005 dainiing 
arrear salary w.e.f 01.10.2001 to 30.06.2004, wherein applicant has 

specffically stated that although relieving order was issued to the applicant 

on 24.09.2001 and also on 30.09.2001, which was signed by the E.E on 

27.09.2001 but in view of the O.M dtd. 18.09.2001 and letter dtd. 28.09.2001, 
the applicant was allowed to continue to work in the said CED at Patna. He 

has also pointed out that he had worked at CED, Patha, which would be 

evident from the record that the payment is made to contractors, suppliers 

on the basis of measurement recorded by him after 24.09.2001 and 

accordingly thereafter he was transferred from Patna to Guwahati on 

31.05.2004 and joined at Guwahati on 09.07.2004. As such he is entitled to 

salary of the period from 01.10.2001 to 30.06.2004. 

Copy of the representation dtd. 21.02.2005 is annexed hereto 

and marked as Annexure- 16. 

4.24 That your applicant further begs to say that impugned letter bearing no. 8 

(2)/GED-1/E-1/06007/2135 dtd. 06.11.2006 issued by the Executive 

Engineer (E) CPWD, Guwahati wherein impugned ON bearing letter no. 

A-22015/38/2002-EC VI/947 dtd. 08.09.2006, ON no. 9/37/97-

ADMN/Vol.Vlll-A dtd. 21.09.2006 and impugned letter bearing no. 

8(4)/GCEC/E-1/2006/382 dtd. 10.10.2006 has been communicated to the 
applicant for information and also stated that question of payment of salary 

w.e.f 27.09.2001 to 09.07.2004 does not arise. However to regularize the 

period of absence from duty for the period under Patna Central Electrical 
Division, applicant was given liberty to apply for leave of absence and 
further action would be taken on receipt of his leave application, since the 

alleged release order contrary to the order of the higher authority passed, 
after order of the DG of works CPWD, New Delhi dtd. 18.09.2001, whereby 

the erstwhile eastern region has been bifurcated as such question of release 
does not arise in violation of the order of the superior authority i.e DG (W), 
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period of absence as per rule does not arise. Therefore the decision 
communicated through impugned letter dtd. 08.09.2006 and 10.10.2006 

served upon the applicant vide letter no. 8(2)/GED-IIE-1/06-07/2135 dtd. 

06.11.2006 are liable to be set aside and quashed. 

Copy of the Copy of the ON dtd. 27.07.2006, 27.07.2006, 
17.09.2002 and 2.07.2002 impugned letter dtd. 08.09.2006, 
impugned ON dtd. 21.09.2006 and 10.10.2006 and letter dated 
06.11.2006 are annexed as is endosed hetewith and marked as 

Annexure- 17, 18,19.20. 21,22.23 and 24 respectively. 

4.25 That your applicant submitted a detailed representation on 16.12.2006, 
wherein the applicant had referred the impugned letter dtd. 06.11.2006 and 

categorically stated after 18.09.2001, the respondent department not entitled 
to make any transfer or posting without willingness of the employees in 
view of bifurcation policy dedared on 18.09.2001 and also specifically 
stated that he has rendered work during his stay at Patna as per order of 

the authority, as such, entitled to payment of salary but to no result 
Copy of the representation dtd. 16.12.2006 is enclosed asAnnexure- 

25. 

4.26 That the Executive Engineer (E), CPWD, Guwahati vide letter no. 

8(2)/GED-i/E-1!06-07/394  dtd. 12.03.2007 quoting the reference of letter 

dtd. 08.02.2007 requested the applicant to submit leave application for 
regularization of the period of absence from duty w.e.f 27.09.2001 to 

09.07.2004 failing which action will be taken as per rules. 
Copy of the letter dtd. 08.02.2007 and letter dtd. 12.03.2007 are 

endosed as Annexure- 26 and 27. 

4.27 That it is stated that contention of the respondents that the applicant has 
claimed that he had continued to work beyond the date of release is false 
and fabricated as alleged by the Deputy Director of Administration (SLM) 
in his ON dtd. 08.09.2006 is highly shocking and uncalled for in the facts 
and circumstances of the case of the applicant. It appears from the 
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payment of pay and allowance w.e.f 01.10.2001 

sake of denial of pay and allowances to the applicant an effort is made to 

ignore and overlook the order of the higher authority i.e. Director general 

of works, CPWD, Nirman Bhawan, New Delhi, who had passed the order 

of bifurcation dtd. 18.09.2001. Wherein, the Director General had 

specifically stated that all the staff including Group- C and D employees 

have been allotted to the above 2 regions on "as is where is basis". 

Therefore, question of implementation of the transfer order dtd. 12.07.2001 

after 18.09.2001 does not arise at all. Since the order of bifurcation have 

been passed by the highest authority of the respondent department 

following the decision of the Govt. of India. As such there is no question 

arises on the part of the applicant to justify that whether he had rendered 

duties and responsibilities after 24.09.2001. The order of release passed by 

the Assistant Engineer is contrary to the order passed by the Director 

General (works), New Delhi. The consequential order dtd. 2S.09.2001, issued 

by the Superintending Engineer (Coord.), CPWD, Kolkata infact based on 

the order dtd. 18.09.2001 of the Director General (works), whereby 

Superintending Engineer (Coord.) directed that all transfer orders which 
were not implemented should be kept in abeyance by virtue of the order 

dtd. 18.09.2001 and 28.09.2001, the applicant does not require to establish 

whether he has rendered works after the alleged release order dtd. 

24.09.2001, rather the applicant is liable to be treated as an employees 

allotted to the eastern region in view of the O.M dtd. 18.09.2001 and on that 

short ground he is entitled to full salary w.e.f 01.10.2001 to 30.06.2004. 

In the facts and circumstances, Hon'ble Tribunal be pleased to direct 

the respondents to pay full pay and allowances w.e.f 01.10.2001 to 

30.06.2004 with 18% interest. 

4.28 That most surprisingly Executive Engineer (E), GED, No. 1, CPWD, 
Guwahati informed the applicant that as approved by the Chief Engineer 

(E), EZ, CPWD, Kolkata vide office memo; No. 9/37/97-Adnin/Vol- 8 A 
dtd. 31.01.2007 and in pursuance of Rule 25 of the CCS Leave Rules. The 
alleged period of absence of the applicant now A.E (E) attached to 
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Guwahati electrical Division no. I has been decidj,es nort" for allYTT t
purposes for the period of alleged for the pern c1 

09.07.2004. It is relevant to mention here that while passing the impugned 
order of "dies non" for the period of alleged absence w.e.f 27.09.2001 to 
09.07.2004, no procedure established by law is followed by the authority, as 

a result order of "dies non" has been issued in gross violation of principle 

of natural justice. Surprisingly, even the impugned memo. Dtd. 31.01.2007, 
which was alleged to have been approved by the Chief Engineer has not 
been supplied to the applicant Therefore, Hon'ble Tribunal be pleased to 
direct the respondents to produce all relevant record, ifie pertaining to the 
order of the "dies non" including the copy of the impugned memo dtd. 

31.01.2007. 
After the order of bifurcation passed by the Director General 

(works), CPWD, New Dethi and the consequential order dtd. 28.09.2001 

issued by the Superintending Engineer (Coord.), CPWDF Kolkata, the 
respondent authority has no jurisdiction to insist upon the applicant to 
proceed on transfer to N.E.Region from Eastern Region and accordingly 
when the highest authority of the respondent department as well as the 
competent authority i.e S.E (Coord.), Kolkata has passed specific order not 
to implement any transfer or posting order in view of the order of 
bifurcation dtd. 18.09.2001, whereas the question to justify whether the 
applicant has rendered any work during his stay at Patna does not arise at 

MI 
In the facts and circumstances the case of the applicant, such order of 

"dies non" passed vide impugned office order dtd. 19.03.2007 and the 
memo. of approval of Chief Engineer dtd. 31.01.2007 are liable to be set 

aside and quashed. 
Copy of the impugned office order dtd. 19.03.2007 is endosed 

as Annexure- 28. 
4.29 That this application is made bona Me and for the ends of justice. 

5. GROUNDS FOR RELIEF (S) WITH LEGAL PROVISION 

5.1 For that, impugned transfer order transferring the applicant from Patna to 
Silchar under Head quarter office Iniphal vide office order dtd. 12.07.2001 
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Region dtd. 18.09.2001, as such the tTansfer order d d12:O001-ha4est4t' 

force after passing of the bifurcation order by the Director general (works), 

CPWD. 

5.2 For that transfer order was issued by the Superintending Engineer (coord.) 
Circle, CPWD, Kolkata on 12.07.2001, whereas order of bifurcation of 
erstwhile Eastern Region into B.i, Eastern Region comprising Sikkiin, West 
Bengal, Bthar and part of Madhya Pradesh (Chattisgarh) and B.11, 
N.E.Region, comprising Assani. Meghalaya, Nagaland, Manipur, Tripura, 
Mizoram and Arunachal Pradesh declaring matters of recruitment, 
promotion1 confirmation, transfer etc. Group C and Group D staff should 
be bifurcated and allotted to the above 2 regions on "as is where is basis", 
as such transfer order dtd. 12.07.2001 has become infractuous on the face of 

the order dtd. 18.09.2001. 
53 For that the order of transfer dtd. 12.07.2001 has not been implemented on 

the date of declaration of bifurcation order dtd. 18.09.2001 and as such, 
applicant has been allotted to Eastern Region, B.! on "as is where is basis", 
which is further confirmed by the order dtd. 28. 09. 2001 issued by the 

Superintending Engineer (Coord.), CPWD, Kolkata i.e the compentant 

authority on other words by cadre controlling authorit, has kept in 
abeyance all transfer and posting order of Group C and Group D staff 
including the Junior Engineer from Eastern Region to N.E. Region in the 
event of non implementation till further order. As such the transfer order 
dtd. 12.07.2001 and alleged release order dtd. 24.01.2007 has lost its force in 

• view of the order dtd. 18.09.2001 and 28.09.2001. 
5.4 For that the letter dtd. 23.07.2002 (Annexure-23) issued by the Assistant 

Engineer (E), CPWD, Mokamaghat, wherein it is observed in para 4 as 

follows;- 
V 

"Sri P.K.Paul, Junior Engineer (E) gone on leave w.e.f 14.9.2001 to 
23.9.2001, hence no handing oveijtaking over was done by both the - 

JE(E) and on 24.9.2001 Sh.S.N.Sahay, JE (E) was it-leveled by this 
office with all charges with them.". 
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The office order of the Executive Engineer 	 601, Fe n PcJ ~ 
29.09.2001, wherein it is declared that the applicant attached und&TTlil 
division but under the order of transfer to Silchar has been granted 
T.A!D.A adva nce of Rs. 30,100/- makes it abundantly dear that the 
transfer order did. 12.07.2001 was never implemented prior to declaration 
of bifurcation order dtd. 18.09.2001 or consequential order dtd. 28.09.2001. 
Hence, order of transfer dtd 12.07.2001 is liable to be treated as kept in 
abeyance and as a consequence applicant is entitled to salary w.e.f 
01.10.2001 to 30.06.2004 treating the applicant as a regular employee of 
eastern region with 18 % interest. Order of the higher authority always 

prevails over the order of the subordinate authority. 
5.5 For that when the order of transfer is kept in abeyance following the order 

of bifurcation dtd. 18.09.2001 issued by the Director of Administration with 
the approval of DC (W), New Delhi allotting the existing employees into 
eastern regions and North Eastern Region on "as is where is basis", the 

alleged release order dtd. 24.09.2001 passed by the Assistant Engineer (E), 
Mokaniaghat has no force in the eye of law since the order of bifurcation 
dtd. 18.09.2001 already came into operation. As a result by operation of law 
applicant is an employee of eastern region. Moreso, in view of passing of 
the consequential order dtd. 28.09.2001 issued by the cadre controlling 
authority i.e Superintending Engineer (Coord.), Kolkata directing the 
authorities to keep in abeyance all transfer orders already passed. 

5.6 For that dedaration of the Assistant Engineer and Executive Engineer (E)to 
the effect that the applicant has not rendered any work contrary to the 
office record has no consequence so far payment of salary of the applicant 
for the period from 01.10.2001 to 30.06.2004 in view of passing of the order 

of the higher authority dtd. 18.09.2001 and 28.09.2001. 
5.7 For that, the letter dtd. 01.10.2001, which was signed by the Executive 

Engineer (E), Patna has specifically declared that the applicant was attached 
to his division while granting TA, DA advance to the applicant to enable 
him to join at new place of posting at Silchar. Therefore it is abundantly 
clear that the order of transfer was not implemented even on 29.09.12001 or 
01.10.2001 and thereafter. Moreover, lower authority also has no 
Jurisdiction to implement the order of transfer, after 18.09.2001 or 
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2809.2001. As such alleged relieving order d 

allegation of non performance of work has no relevancy with the payment 
of salary of the applicant w.e.f 01.10.2001 to 30.06.2004. 

58 For that payment of salary for the month of September, 2001 also 

establishes the fact that the applicant was very much within the strength of 

Patna Division and the authority has no jurisdiction to treat the period from 

27.09.2001 to 09.07.2004 as unauthorized absence from duty in view of 
bifurcation order did. 18.09.2001 also in view of consequential order dtd. 
28.09.2001. 

5.9 For that the respondents while passing the impugned order dtd. 10.10.2006 

rejecting the daim of the applicants for payment of salary w.e.f 01.10.2001 
to 30.06.2004 did not consider the legality and validity of the alleged release 

order dtd. 24.09.2001 and the order of the Executive Engineer dtd. 

01.10.2001 signed on 29.09.2001 granting T.A, D.A to enable the applicant to 
join at new place of posting at Silchar. 

5.10 For that when the charge of the applicant directed to be handed over by the 

alleged relieving order dtd. 24.09.2001 issued by the Assistant Engineer, 

Mokamaghat ignoring the order of bifurcation did. 18.09.2001. As such 
order did. 24.09.2001 is not sustainable in the eye of law rather the order 
dtd. 24.09.2001 is a void order. 

5.11 For that the decision of the respondents to dedare that the period from 

27.09.2001 to 09.07.2004 as "dies non" without following the established 
procedure of law and also in gross violation of the principle of natural 

justice, the impugned approval order dtd. 31.01.2007 and the impugned 

office order dtd. 19.03.2007 are liable to be set aside and quashed. 

5.12 For that when the transfer order dtd. 12.07.2001 is kept in abeyance 

following the order of bifurcation dtd. 18.09.2001 and 28.09.2001, the 

question of submission of leave application by the applicant for the period 
from 27.09.2001 to 09.07.2004 is highly arbitrary, illegal and liable to be set 
aside and quashed. 

5.13 For that respondents authority has no jurisdiction or scope to treat the 
order of transfer dtd. 12.07.2001 as implemented in view of specific order of 
bifurcation issued on 18.09.2001 and consequential order dtd. 28.09.2001' by 
the higher authority. 
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5.14 For that applicant has rendered work dui g_bis 	MtiPAKah Divisi r 
from the period from 27.09.2001 to 09.07.2004 or from the period from 
01.10.2001 to 24.06.2001 as evident from the office record. 

5.15 For that the applicant repeatedly submitted representation pointing out 
that in view of bifurcation dtd. 18.09.2001 as well as in view of 
consequential order dtd. 28.09.2001 to regularize his posting order afresh 
since the order of transfer dtd. 12.07.2001 is already kept in abeyance but to 
no result. 

5.16 For that the vacant post of Junior Engineer, Silchar under Head Quarter, 
imphal Division has already been filled up by fresh recruitment of Junior 
Engineer, as such posting of the applicant at Silchar pursuant to the order 
dtd. 12.07.2001 does not arise at all. 

5.17 For that the applicant has been subsequently posted at CPWD, Guwahati 
by a fresh order of transfer bearing letter no. 21 (104)/SE (coord.) 
ER/CPWD/CAL/20904/327 dtd. 31.05.2004, svEt all previous order. 
As such period from 27.09.2001 to 09.07.2004 or period from 01.10.2001 to 
30.06.2004 cannot be declared as "dies non" on alleged unauthorized 
absence. 
DETAILS OF REMEDIES EXHAUSTED. 

That the applicant declares that 'he has exhausted all the remedies 
available to and there is no other alternative remedy than to file this 
application. 
Mattets not previously filed or pending with any other Court. 

The applicant had not previously filed any application, Writ petition or suit 
before any court or any other authority or any other bench of the Tribunal 
regarding the subject matter of this application nor any such application, 

writ petition or suit is pending before any of them. 
S. 	Relief .  (s) sought fon 

Under the facts and circumstances stated above, the applicant humbly 
prays that Your Lordships be pleased to admit this application, can for the 
records of the case and issue notice to the respondents to show cause as to 
why the relief(s) sought for in this application shall not be granted and on 
perusal of the records and after hearing the parties on the cause or causes 
that may be shown, be pleased to grant the following relief(s): 
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8.1 	That the Hon'ble Tribunal be pleased to set aside 
li~  

impugned office order Mo. ON No. A22015/38/2002- 
08.09.2006 (Annexure- ), letter no. 21.09.2006 (Annexure-  ), letter No. 

8(4)/GCEC/E-I/ 2006/382 dated 10.10.2006 and letter bearing No. 

8(2)/GED-i/E-i/06-07/2135dtd. 06.11.2006 (Annexure- and respectively). 

8.2 That the Hon'bie Tribunal be pleased to set aside and quashed the 

impugned office order dated 19.03.2007 (Annexure- ) declaring the period 

from 27.09.2001 to 09.07.2004 dedaring as "dies non". 

8.3 That the Hon'bie Tribunal be pleased to direct the respondents to treat the 
period from 27.09.2001 to 09.07.2004 and or 01.10.2001 to 30.06.2004 as on 

duty for all purposes in respect of the applicant. 

8.4 That the Hon'bie Tribunal further be pleased to direct the respondents to 

pay arrear salary to the applicant w.e.f 01.10.2001 to 30.06.2004 with  18% 
.  

-p 	 —1 
interest. 

8.5. To pass any other order or orders as deem fit and proper. 

9. 	Interim order prayed for. 
During pendency of this application, the applicant prays for the following 

relief: - 
9.1 That the Hon'ble Tribunal be pleased to direct the respondents that 

pendency of this application shall not be a bar to the respondents for 

considering the case of the applicant. 

10. 

This application is ified through Advocates. 

11. 	Particulars of the I.P.O. 
I. P.O. No.  

Date of Issue 	: 	2 

Issued from 	 P. c'. G u 	Jvv 

Payable at  

12. 	List of enclosures. 
As given in the index. 
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Guwahati Bench 
• 	 VERIFICATION 

I, Sri Surendra Nath Sahay, Son of Late Januina Lal, aged about 57 
years, working as Assistant Engineer (Eectricai) in the office of the 
Guwahati Central Electrical Sub Division, CPWD, Guwahati-21, Assam, do 
hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12 are 
true to my knowledge and those made in Paragraph 5 are true to my legal 
advice and I have not suppressed any material fact. 

And I sign this verification on this the 	day of February 2009 

FA 
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tk1 OIflcctt1c Supet ililetiditig Engineer, (J 	'iWil i,i,, Eastcrii Rcghii, ('PWI), Ni,:1,11 I'alace. Kohkata - 
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	700020. 

• 	 \ • 	 . 

ii. 	': 'iiu. 	i'nw"' (I'), 	w. ih 	Il:rlmiI I i' ,ii'n No.11, (P\VET, ftojhat, 
.JL\, jflJh 	I 
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• 	II IWIitI1w% lilt! Eiii. i'i' (141'rf. 
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(Typed true copy) 
Note: 

in tenns of LXIW. CI-'WD, New Delhi's Odvi No. A-22015/72/2000-EC-Vl dated 
9.8.2000, unless otherwise specified, the Junior Engineers Under order of transfer 
and posting shall immediately proceed to their respective place of posting and all 
the controlling officers shall relieve the officials under order of transfer at the 
earliest without waiting for substitute. The relief of officials should not be delayed 
by the controlling officers for any reason. The cases, where officials under orders 
of transfer are not relieved within 30 days, will be brought to notice of the Director 
General of works for taking action against the defaulting controlling officers. 

Whenever a junior Engineer (Electrical) posted in a particular DivisioniCircle 
Zone, the controlling officer must acc.c.pt  the joining report and in case of non-
availability of the particular post, an intimation may be given to this office. This 
has become necessary to avoid regularization of waiting period of Junior Engineers 
(Electrical). 

Due to increase in normal tenure at soft stations, it is very likely that there will be 
Engineers in excess of sanctioned strength in some officers which is unavoidable. 
All Superintending Engineers & Executive Engineers are therefbre requested to 
accept the joining reports of Junior Engineers concerned who on their transfer, 
submit their joining report in them if something they want to say, they may take up 
the malter later with this office. 

All Chief Engineers, Superintending Engineers and Executive Engineers are 
requested to ensure that the Junior Engineers (Electrical) under orders of transfer 
are relieved within a time frame of 30 days to enable them to joining their new 
places of posting and the relief of such officials should not be held up for any 
reason whatsoever. 

in case the Junior Engineers (Electrical) are no relieved, they will automatically 
stand relieved at the end of the month immediately following the month of issue of 
transfer orders and they will not be eligible to draw pay and allowances from their 
present office thereafter unless their transfer order are cancelled/modified or further 
instructions issued by this office or the Director General of Works, CPWD, New 
Delhi. 

The posting of Junior Engineers (Electrical) have been issued after observing due 
procedures/broad guidelines as per DGW's O.M No. A-22015/8/97-EC VI dt. 
04.10.99 and transfer/posting policy as per this office O.M No. 22019-SE 
©/CPWD/ER/JE (C&E)/CAL120011153 dt. 23/02/2001. 

Sd.'- 
(Superintending Engineer, Co-ordinationi2)irector of Works) 

Copy To: 
The Director General of Work, CPWD, New Delhi. 
The Add!. DirecLor General (ER), CPWD, Kolkaia. 
All Chief Engineers (Civil & Electrical), CPWD of Eastern Region. 
All Superintending Engineers (Civil & Electrical) i'c Superintending Engineers (P&A) 

of CPWD Eastern Region. 
All Executive Engineers (Civil & Electrical) of CPWT), Eastern Region. 
The concerned officials through respective controlling officers. 
The Regional Secretary, CF WI) Junior Engineers' Association, Kolkata 

Sd!- 
(S.Roy) 

Engineer Assistant to Superintending Engineer, Co-ordination 
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jiritrirrirt 	tlrnJtirrlrrr1nçlnrtcir 	Ilirrltir 	rrirltr 	of liii 	CII 	urn 	f P 	IIIIrJ 	trill 	liirntrtfttl 	i,rr 	 Y 
lii0to 	(it 	potifliti) 	itrid 	all 	flit 	crrirfrr)ilirinl 	trlil:ur, 	tii 	1 	nulI.u.u, 	Ifuur 	lfirlifi 	inufuur 	rufuu 	if 
WuIiioUi W1iiirrçj lot sblilul I: 	I ru null of 	U:izul 	should 	tot t, 	nluuI:r.urf f'y 	 14 	i-rsf1 	nv 
tO%OIr. 	liii CIlSOS, .whro olflcl;il 	iriutnu I) JOtS of luanfr run rtjl uIl 0.")' $ vJlIil,u '3') 'lrt y ) 	" flu 	liq lr''u'iut l 
(notice, of the Direclor Goirrioi of v,ouks ft 	faking action 	j:.riricl hli'n 'tolnintlllug cornlroIliunj u)hIir 

Whenever a junior Engiocor ( Electrical 'I. posted in 	partIcular Divisioin / Citcie I Zone, file corutnollirrg officer Irrust 

accept the joining report anFtn cast' of non-availablify of the particular post. on Inllmnliorr may be given to ffuls 
olfico 1 IrIs has become rrocoir 	to avoid rogulorlzatlort of •walhin(J ;'onlnnrl ft ,!rirrlor Frrrjhiriruis ( Flecfrh'nf 

Due to Increase - In1he norma' . cure if soft stations, if is very hikcly 'tIif there 	ill be Junior Engineer s in ecoss 
of sanctioned strength to s' -  1e olfices. which Is unavoidable. All Supenirrlwrdirrg Errgirruiersp,Eocutive Euiqinuor s 
are therefore requested 	a 	cpt tire. Dining reports of Junior Eurqirpprs c.onrcenrna'd uviro, onr tlrt'fr fonrisfar sotnunif 
their joining report V 	001,: ? soihoft' ig they want l. say, tfrr!y tray take up tho unrattor I:nlpr with this ofticu'' 

All Chief Errglnn 	s, Su enlnnirnriinnq Er girreors arid Exennlivrn Ernifirroors are r)rhlrnStfluJ fr 	rrtiru 	final 	fin Jnniir 
• 	Eirglrroes 	Elect kf : 	n(loLordr5 of trnslr are nrlie'.'ed within 	hinrr0 immure ül 30  t:r5  I') 	nrahlrhlurtrn, 'In 

jointing firer n' .' r)lacms of posting arid tho nchiif of Such 	oIliials should riot be lrInt Un) for airy r':rcn 
wtuatoovor. 	 : 	

: 

Iii case 'rn 	oliior 	lgi000(s,( Eluciricat ) are trot niuhioved, ttituy ,lhi nulcnnnratically stand (fllio\Pdt at ttr 	nr'rd (it 	liii 
nnonftr 	

•arniatoly 'oliowlnp tfro innonffr of issue of tr;inster nrrinis mitt hfry '.ilt nrt t,o uhigdnln !o niraw prry arrr,t 
a(lowartcs 	oiru ':rctr proo nt office tlreroafber Wrbess tlroir harshen Oolr nr 	canrceilout / rrrrjihipnj or ftrrttrer 
lurstruchiirs tsr.d by Urls[r (lice or the Director (3errorah of f'trr 	Ot'V/f) Ilw Dhtui 

The Postin' . 	Junior Engin prs ( Electrical ) have herr issunni nhlr obsr'4nq due 	 e S / broad Oui'Jolirrurs 
as per r . 	G.M. No. Al2'20151 9IP7 - EC ''I II 1,1000 arJ unrrir:r ( l'.:'sl;rg fr_'fl'_y;r';lnr'r uric 0hhi' 	() 1,1 No?' 	 ,, ........... 
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(hip(i lFn(L/UflIt 	/ / 1)il/l((127(f,in(,,,,r / /) it c( tov 	hot! s) 

Cof)y To 

1. 	The Director General of WOck, CPWD, Now Delhi. 

2.. 	The Addt. Director Genrai , ( R ). CPWD Kofkaba. 

All Ctrie(. Ergineers ( Civil. 	Electrical ). CPWD  of Ealcuur regiorn 

All Suponirduuiintg Engineers1 Clvif & Eioctncaf ) i/c Suirunimrtenrdirrq Errrjirrrnnr 	( P A A ) of Cl'\'() Facfenur !/uplrri 
All Executive Engineers (Ciil & tichiicat ) of CPr/vD. Easlrnr Ncginrn. 

6. 	The concerned ollicit& throuh respective cunrtnu!'irng 'ru.'n5 

1. 	The fjeqiojjljI 	Cl?t) Junior Erinirreens' Ar.s;"r'i.'I'rnir - lcrrl 	ri; 

	

,l\J',(ufl)( 	to 	Sri/ri - i nirf('irn/n,r' 	//ijrih('u'(', ( 'n ()Ii/llhiitinriC 

ltEAtiOhhrn;u of lire Shntrnjrlrltr.unirtlrnn; l.nUliIi;r, r:).(rdnr;:nknn 	il-r 	Ill', 	Ill) 	tl'ijrrrr $'nnl;rnucrn 	h0rrr:nnr:r.dJhh (1'l 
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To 
/tl1e Suoerinten(ling Engineer co-.or.d circle 

izain Place 
234/4 Acharya J.C. Bose road 
17" floor M. 	E3ui Iding 
Kol¼ata 70)020 (.r) 

Through proper channel 

CentM Mtirna] 

0 MAR 2009 

Sub :— Request for C an cc 1 1. 

ith due resnect I beg to 1 
r kind.perusaL and favourab 

ion/modification of transfer order 

cJo;, fo1.owjrn- few lines for you-
orders, 

That in the month of \prll 91,1 I for go T.A,Da for patna posting which i; my home town. Accord1ng1v . 	t tx.nfor for catna but an at that time no post was vact in notna, so .e than Ixecutive i.ngineer directed inc to report for duty to Assistant engineer (Electrical) Mokamaqhit, The 1osting of MOk 	'ghit \'J5 not S per my choice, 

I serve in B.F.R. work in K,c.D, in ye r 90.a.qj and at that time the oostlnq in B.F, e  circle w-s count 	as hard area, due to th:t nosting education of my childeren was suffered as no 
1 -lindi mediUm school was there. 

ill. My transfer order has been issued vide order 1o. 21 (1) SJ,(c) 
/ J.E, (C) / E.R. / C.P.VI,D/Ca]./2001/ 490dt 12/07/2001 
and I have been order to move to Silcher, l.e, my new posting it was rather schoking for me to h;ve received transfe.r order 
for Slither, why I am not getting my home town patna fter 
f)erforlinq 24 years service as J.E.(E). Hence the tr;nsfer order is unfair and unjust. 

My doughter taken admission in atha in D.A. Port— I and my s son iso taken admission in natna in class XI in science. They are reading in H.ndi mediumix 	. their Registration also have been made as the Exam of my douqhtor of B.A. Part 
I will be held in month of m'rch 2fl02 and final borad Exam of my son will be held in 2fl03. 

The aathc?rity conccny $tviho has issued ahovo m.ntioned order 
is wool aware of the fact that oncc rcqi:trati.on have been made and al.ready two rx,n'hs 'asses in academiC session 
change of lace and change of rdu of Study must adversely affect Study of my children at th s junction ;hen their rei1str;jtlon for university I:xm and ior.d Exam have already 
oenrnjdo with concern university and zone, if I leave thorn and resume duty In silchar no one is available to 

dafter my children. 

,. 

tn - y' •+- sirs +r  

.H 
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I) 

- Patient of ItheurnaLic Dnd i\s (.h iati c  and undernoing tretrnent 
at G.C.C.R,PF. I -los1jtal t/ckamaghat. Clmatic condti'n of 
dlchor being North East zone remains cold and dump almost 
throught out the year will not at all uit her and viil have 
detrimental effect on her health and study. 

VII. 	from above My wife is suf tori 	from Tyunic r)rctjlem 
since along and she cs or nolinoed structure 
on 26.10.99 at atna by Jr. anju 'oeta  Mishrn. How her body 
is swelling and FISR has increased considerably.. Ilence medical 
officer of G.C.C.11.P.F Hoispital advce continuous trejtment 
and care for hoer.  

In view of the pr blcnn 1xnined 	ove, I 
request you to consider i ,,iy re.uest for cancotlation of said 
transfer order and order me to 	in in Potna (ihich is my hom€ 
town ) to protect Life. and future crrc'er of my children and 
wife be at stake.. I shalt ever remain grateful. to you for tbi 
act ot Kindness and justice. 

Th'3ng you in anticinotion 
Your f ai\hfu ity 

7 
Jr. .nglneer— ('Lctrlc. 
Moknn;vh;)t. (rntrat 
E1.octrc.-)l .Ijb(iVi5jOfl 
C. P.J,l), 	okarnahat, 

Copy of the'1) JE Association, Regional office, C.P..D. Nizam 
Palace Kolkata for information 8. necessry action for my 
Posting at Patno. 

dI) Jki i\ssoiotion, iiranch office, C.P...D Patna for 
information & necessary f&irsu. 

N 

L)ier, 	( QQ- 

- 	n 
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No. I'll? l/91 -EC.IV(C) 

	

(iovernmen( Of India 	 3 0 MAR 2009 01 
1 )iucelointc (leneral ol' WorLs  

1!IJp 

Central Public Works Department  
Nirman Bhawan, New Delhi, 

• 	 I )ated the 18 ,  sepJl 

(.)flice Memorandum 

Subject: Creation of North Eastern Region as a separate Coordination Region. 

The undersigned is directed to reftr to the set up of çoordinatioii Regions as laid out 
in the CPWI) Manual Vol.1 and state that th region 13' comprising of West fleiigal, Bihar. 
Orissa, Assam Manipur. Meghalaya, Arunachal Pradesh and part of Madh a Pradesli will be 
brcavith immediate effect as u ider:- 

• 131 L Eastern Region: Composing: Sikkii i. West Bengal. l3iand part of Madhya Pradesh 
(Chhattisgarh). 

1311 - North Eastern Region: Comprising Assani Meghalaya. Nagaland. Manipur. Tripura. 
M ii,oiam and Arunachal Pradesh. 

	

For matters of recruitment, promoti in, confirmation, trans1cr etc. group ' 	and I Y 
staff including work-charged staff shall be hi furcated accordingly and allotted to the ahove 
two regions on 'as-is-where-' ' s. SE(qoordinat .ion) 'B'. Eastern Region, shall continue 

to look after bot egions- B 1 and B II in terms of  the functions assigned under para 10 of 
CPWQ Manual, Vol. 1. 

The staff who are allotted to NER (13.11) will be asked to give their willingitess to 

remain in NER (13.11) and 

• All the staff' who indicate the above willingness vill remain a part of NER and their 
traisfers shall be confined to NER (13.11) region. 

Those staff of N1LR who do not indicate their willingness for NER (13.11) will retain 

claim .10 be transfrred to Eastern Region (B.!). Such transfrs from NER to ER will 
be done on seniority basis subject to availability of vacancy in Eastern Region (UI) 
and availability of substitute stall for NER (13.11). 

All future recruitment to NER (13.11) and ER (13.1) will be done separately and 
transfers will be confined to within (lie respective regions. 
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4. All transfers from ER to N ER and vice versa Will hill in the Category of regional 

East Regicni sub ject to frilhiiing the cond jon laid down in tile  

This issue with the approval 	

3 0 MAR 20, 
(A. Madhukumar Red y) 

I)i rector of Adm in istratk 

I 

:1 
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3OM 2O 

(Typed true 

GOVERNMENT OF INDIA 
CENTRAL PUBLIC WORKS DEPARIMENT 

No. 9 (i)/MCESD/01/649 
	

Date: - 14/9/2001 

OFFICE ORDER 

In accordance with Superintending Engineer (Co-Ord) Circle, C.P.W.D. Calcutta letter 
No. 21 (1)/SE (C)!JE. (C)FPJ C.P.W.D/Cal/2001/490 dated 12.7.2001 and E..EPCED/ 
CPWD letter No. 21 (1)/PCEDi2001i'1841 -51 Date- 10.9.2001 following charges are to 
be handed over/Taken over by the JE (E) of this Sub-Division with inimedia 

A: 	From Shri TX. Das to Shri P.K. Paul JE (E'i 

M.O.E.T & fans in Nos- Residential building i/c A.C. Plant at G.C., C.P.P.F. 
Mokamaghat. 

M.O.E.T & fans in Residential building at G.C., C.R.P.F. Mokamaghat. 

Prom Shii S.N. Sahay to Shri P.K. Paul JE (E') 

M.O.F &M Works of MF/LT over head line i/c 5 Nos substation. H.T. Panel, street 
light and service connection at G.C. C.R.P.F, Mokarnaghat. 

M.O.E.I & fans i/c Water Pump set sewerage pump set, overhead line street light at 
Bharat Wagon and Engine cring Co. at Mokamaghat. 

76 Nos. type-il, quarters newly construction. 

C. 	From Shri S.N. Saha to Shii T.K. Das. .TE (E) 

R.M.O water pump/sewerage pump at G.C. C.R.P.F. Mokamghat. 
R.M.O of 75 KVAIG.C. set and 7.5 KVA D.G. Set at G.C. C.R.P.F Mokarnaghat. 

- Assistant Engineer (Elect) 
Mokamaghat Central Elect. Sub-Division. 

Central 1ublic Works Department. 
Mokamaghat. 

Copvto: 
The Executive Engineer (Elect), Patna Central Elect, Division, C.P.W.D, Punai 
Chake, Paina- 23 for information please. 
Slu'i S.N. Sahay, Junior Engineer (Elect), for information. 
Shii T.K. Das, Junior Engineer (Elect) for information. 
Shri P.K. ?aui, Junior Engineer (Elect), for infbrmation 

ASSISTANT ENGINEER(ELECT) 

~6 

M~ 
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cX)V1,4:rr or I11tIA 

CENTRAL 1'TBL& 'ORS ogrfTMn.' -T 

t kt; . 

c'r7c 	rw.n 
•c-a---w-- 

IT oc r&c sith S 	tec3.trg giraer(Co'-Czx) 
Cjrcie • CP• W,D•1  Caj aUtta Lttter NO. 11(1),'$(C)/J()IR/ 
C.,,t12t 114c 	at 	- .2.7.7('t 
CD 1et'r No, 	 5. t)atec - 10.9.2001 
fo1iriyq n"rVr. are to be baMded over Tke over b,r the JE( 
of this u Dtjion 	th irnrte ite nffct. 

A  

in 	 E$jjj bu1it1rg I, 	". p1at 
-t G.C,,, C...P,F, 
MqO. 1.IF, fn 	.n 	ntetial 	1eir 	t 

3 	& Pi 	'1u or 	,'LT 3"a7 	ye I/c 5 tlo Ln rub-s 

	

tattti 	 , Strt 11qht a"i Service àorr!ectjo a 
c'kirrjxiat 

2.*.0. k.1 'tt 	'p 	 pump net • 

	

ha' 11 	V 4 It 1ç4 at Utietrat tçj3D and Raginsering Co. 
t okt, 

76 	type s.1I 	wi,iie 	'irdy cotructiow 

ShEl  T.ç2 aa • J) 

"atar 1i1ip/seeraçs p.'mp at Q.C,, ,R.P.F. Mokamagh 
.M.O. of 75 V/y!i.st a*.ii7.5 RVA D.Q.tt at G.C•, 

c' C.\fl.F,F. Mokamaghat 

	

Aaistxy 	 (1e6t), 
Hokarniat Ce,ti1 \(c 	

Ce!,tral Iub1jc! "ore Da.rtTnet. 

irecutAve 	

iqht 

gt*er(1et), Pata Centr1 191eettDIVIssla 
C,P.Ti.D, Punai Chake • Pata - 23 for inform3 tion plsa*e, 

L2iiTrj 	• JUior qir(ict) for  forttic* 
• 	3. Sri T,Der, 	Jfl!j 	&m((Irevtr09b c4) for inforiwitio. 

ShriP.X.Peu1, Jui,ior 

	

	 for iConmitiow 

ASSISTANT c1 



0 

GCV 
C 	TI 

1  9(1) /1$Cf3D/M 'VD 

OF 

	

nft 	L 
30 

Oi O) 	. age  
1-• ---''----- 

Ii. 	 g5?r,Co-C[ - 
nation Circi 	, C. 	, Tj;j1 P1Lc 	, Cn cjLt 'i t.i:r 01 2 (1)/ 

C)/ Ji(.) ER/CPWD/Oal/2 0 01/490 datei - 12.7.2cr1 Sri 3.3h 
Junior nqj.neer(] c  t:) is 1nby rel 	:?' froiti 31lt\ to - Ily & ' f t 

- 7.49.2r'rl1 	 Lin 	jI--I)1 'l;i c)rl 	11 r'r'f'1 	:' 

reort to 	xecutj 	nqineor (i..ct;) , /i'D/ 	TD/ 	fcr f 0 

re1ji 	from DijisIn 1 ve1. tirj 	•. iui ,3 . .. () hns ci rcc: 
on his piico Or 	11092001 in t1 	office.Hc is Ciso, irc 

to hand or all his charge to Shri P. 1<. aui 	J. i  

	

.i not banded ovor,in 	ras'ct of fie orrr 
llds alread ha3n 	iöe thj OffICC 13tt?r 	9(1)/ 	D/c)1/ 
649 dated 	14.9.2001 • 

/ ?/ )-J 
sss 	t 	g 1 r(1t), 

	

Ic)1 :mgh ttri 	] ct. 77. 

	

Ze'itral H'b1j 	cr}zs Dnrtnet0 • 	 lioka mn. qha t 

: 

cveInc r(1ct) 	tr 1 	at Dijt1 I) , Pujj Che 	ata it h r2qu33 t to veal vc him fii frr1 	1evl 

24 T 	uu intediny L in2er(1 Ct), Ntnd 	nr 	1a ct.Cjrc1, U0, Pdtfla 

Kf 	
• 

ASSITAiIT •i(I lLcr) 

I 

4 
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1 EpF311 NT ctws  3014) 
~Ok 

m*i. 
Zn Z*tUJce 09 WS Uedz tdtn 	tne I  CO 	raLn CC).( C%)$ Ko1kt a Of Ck CO otdut No, a 1)/I(c) J Y4) 

citd . 1,2.7  
09

d%d 00M Oquant, jrrj"ve orc 
() 8ck 	vik Us o*rLta ors. No, 

17 d.t' 24.9.2001 LL 	aha ?U'1or 
o 	lrWzm thjuI 	

nwjj Off6ft acorn 24.9.01 
w _s II 	 tIr€rrhG E3tLVD J L1c 	E1ct. rL 	t

CPMI 141ctE Ifl.c. Zmlha1). 3$t4y, 

1.v 	 E*Lve 	(f) 
Pa Cnti4 	tLvLsi 

• .b 	Patfl, • 6' 

cc for 	 •1 nce 	 to a • 	 Ino tngine 	Or 	Circle, CLS • 	 O ataL i*tth "Wawa to hLa iett 	uotea aove. sup1nj 	nLneet (C) 	cant, tet • CPs7 

*c&tive gnainwe ()o 6ilcjh Cut.jlac. DjVjejjc, Cuq oLl 	(H.Q. 11flph,1). LX4 	3.1 .SJi' 3tmtoç ENSOWC (E). thougi MrLst.1t.. flOin(tGr ( 	MkaM Cfltj4 '4.ct. UbuOjVL5Lfl. CWNDO MOIbtt. 
5. 	 Lngtht () "Okame cutg 4ect • CQ1 Ioknjt wtth *

( eMce to his 1stt o. )/ 
B dAW 24 .9.2001.110  shouLd hwe dic.tod ths un1or lniner to rnort duty to the 81iatL'v 

Sllc omt, elect, Divisico, CP) L1d* (Zt*t) dL*ectLy inatj of this diviatct* ctdet o . U5tMt5dthV 1IØflOcr (0O.0djn stifl). 
ztU d.dç Petn Ctt,1 flloct. OJv11, C;g  patmag 7, 	Py fi pmounte Ouiccr, CPvn I c.o1kat20. 
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c:' XtdIA 	- CkNTRAL 	 DEPT 
/ 4 

No • 3 1) /PcEDf2 001/ 	b 	/ 	Patha. tjj ,1' 

Q..!L 
In telms of  Rate 222-223 of 'R(R&E) 1963 

horekzy accorded the followjnq adVJIC to Shri S .N .Sahay.JE( E) 1  atta rtheã kxz under this 1)1 vi in Wbo is 	r5j from this DiviS ion to 4t silthar. Central lectri C iDj,j3 j0fl  
CPiD; Si,1chr (x H .. Imphal) *ido Superintending Engineer 
OOrdjzaUon Circ1e CPWD I Kolkata vioe office order No. 21( 1) SL( C) /IR/C&Wb/Ca1/200'1/490 dated 12 .7.2001. 

Trasfer grant 	 - 
(One. month basic pay) 
T.T.A. for 4 nos, Adult 
from MOkflLh to Sildiar 
(M.Q.Irnphal) i/c 	 /5. Trans Lx)rttjon chrges of m , 

aterials • P. 21,800/ 

Total - R. 30.100/ 
(Rupees thirty thousand and ono hundred) on 

• : 	 S  

ExeUve Eineer (E). 
PathaCEntr1 Elect. Division, - . 	 C4P.W.D,,patha. 

forwarded for informdtion & necessary action to tho*. s u pennt ending En in eer, (Co-Ordination Cm cle) C PWD: '. 	KcDlkataw20, 
5uerintdig gineer), Patna Ctt]. Elect. Cir4e. • I. 	Pathc. 

.•' •!& Accounts Oificer (Ez) CPp&g Kolkata2O. 
:Execiittve Erineer ( p, )4Silchd r ct, Elect. Diyj$jn, • .CI?WIi: Silthar (}I.Q,, Implaa]), 

in dupli, 
!t 

7 • 	Msistant Engineer Mi MokgnI Ct, £2ect. 5ub-0ivn. 
: 'CPWDi MOkah, 
Sri S $ ahay Jun icr Engineer (E) j c/o • A .E E) 
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evl 

••• 	 _ 

)51 
. 5 	 .,•.••. 	

4 

) 

Centn'4 

3 0 MAj ;fQO 

Tuwahtj Senclh  

4. 



It? I tt rib v øq I-. 	

* 

I4 "40  
/ 

I i,bb I 	 I 	)I 	
— 

OFIACr tJ.v tilE OUPEIIIut EW$tIG tlittirn, 'iOlWIflI I 1011, t.'JlD, tiU1 I II1II IEUIOl1 	 - tiIz,7 vru.r, ItoLuiiA-70I1020 

F,tlO: 	 2/ 	 ) 3 0mAR2OO9 

1. 	Consequent to the bifurcation of Eastern Rrjion (Noqion 13) in o Easheiti Rqion (Region SI) at d Noith 

Eastern Region (Region Gil) vido 0GW, CPWD, New DIhis OM no. 14/2191.ECIV(C) dated 

and instructions contained thorein that all tianieis (toni Eastern Region (Region 13.1) to North Eastern 

Region (Region B Ii) 6d vico veisa will tall ill the enlegory of Inter Regional 1(arisfcns it Is hereby 
bi 	thnt t1 trm 	niposftni.1 orthi s o 	;i'qi 'C' nn'l (i-o,'p 'i' sU Inc!uih; tti'. • 	.: 
F, 	flnttcers {rngii 1n'rtei'i r 	

(" 	 'e i " I) to Vorth rs 	;ni r 	(ct- c'rni 
.LL-,.. 

r4i) ::jt 	crn Iro*i lsnod Lu 	1,cIte lnt not un  

	

} U .LTh 	 r1 	 r Ui,r or deis. 

	

.. 	 -..- 	-.-..------------. 
11 7All flu ,lil1 who arn wilhinq to ierniin in tli'i Noitli L i'Ir ii Nrqion (NegIcbn 1 II) ri Ilmoby 	 to 
,:tibiiit.tieii willingness willnn 

 

15(lilloen) (liys- of istjo of this oidi. 1 rnsier of fillch ittht .h!I be 

to Noitli E1;n Region (lR.eqioit E.11). 

3 	Mjt DGW, ClDNew Doihis OM, (hird 1 8.9.2W I inentiotied nhov, ti tose still of Iloitli Easter' 

bjti 'hodoJiot iidicate their willingness br 1le Noitli Eastern Reciion (Region 13 II), will be tracisberned 
I • 	._ 	. 	. 	- 

(! 	 qioi I 13.1)  eli SLIIISI it l)i 	' hi' Ct to avrh'),ld/ of 'nclicy an I i ,i;hibiiitv of 
j 	I4tt ill fr I 1itli C ictern Ni çj,oii 	lii 	s '1 	hll nin , Iii' iforc 	n' qn 	lid to submil thir 7, 	 • 	''rV................. 	_• 

4J 	:1tluijrit 	Idi ti tit ccto Li lcnii Rcioii (Ncqicii 1 I) v flit, lb (hth ul) div oft 	iii of hlii o d' i I4 	
• 

• 'I 	l IlotE •t;IthI bfEi.ttr 1n Region (Region B) who ito willing to got tnansbi*iird Ii octi IEi'ctcrn Regioii 
tiI(hiigi;itrn) to Noith 	her ii Pigion (Rcqinn 1311) in iy ul nitt fl,i v illiiii, 	iii P' 	iilid l)i(ilOtiii, ' 	 II 	I 	1 	 * 

oi i ilitvul of the litter Hcgioiiii liiiiskt by thto C()iitlXl.uit niillioiily 
1 - 	• 	III • 	

' 1iJI U l 	Oi1iôhhji 	OUi.cr ate hereby iequestc'J to snd II to detnil of nniinpleincii("d transfer ottlms for ' 

4 	4hii)iintrhh(4Iiocos;i,i,inction t ;is cad. 

u 	he ihcNe eider hill t ke ellLct toni the ChitO of v - -7. 	• 7- 	., 	

•, 	- . 	
4 4 •7 	 . 11110 

VY 
I' - 	•. 	• 	.j, 	ii 	 . 	- 

* •4j•7r4i•. 	f ,r. 	• 	
41 

• 	. . 	•: 	• 	 • 	:eIIa1WJ Fu;'wier (o-t- d!;ifl1!on) . 	
. 	1 • 

/ Dii color (enei al of Woiks, CRPID, New Delhi. 
RcJdihional Diteclor Göiictai (ER), cl:v'JD, I'rilIIi 
Director of Adiiiinistratio, -i, CPWD, Niriuian 3liawan, 	flhhii w.r.t tli t::!eiI,onic di:zctr'ioi, (o;cussioI, held 
ori2O.92301. 
All Chief Etigiticet s (Civil 	Elec.) of Easter c Neqini (I ' ui'.iir 131) airl Net iI incterlictioi, (Ngiori Gil) of 
CPWD. 

All Sii1.iei intend!ng lErigiticens (Civil & iElco.) iTh S'ei iii1iihii q Enninee, s (P.A) of Eastetri Region Region 
l) at id Not lit Eastern Rqion (N@gion 13.19 of CEWI.) 

i. 	All E:'.octjtivo liicjineors (Civil 8 Eloc.) 01 En';t'r,n Uc-ikn 	'gnn RI) ritid I Ijilli Erc-loiir flo(ti - in (Uegioii Gil) 
UI CPWI). 	 - 	• - 

7. Afl recogiiised Unions & Associations of  
All Co-oid sections ofCcioiJ Cliche. 	 . . -. 
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/ 	 J>"I 	%VIh 	tIfl)o to 	1J Q (Ilc(I 21, 7.2(H)J 25,52(x)) 

	

/ 	 (Ui.) 	1 ho I'pe, lnloiufl 	''glncc (1), 	CPWt) 7 	Jndlr flhw 	Pah)a for 
iII1rIt( a,nI 'lOCcRly 	wjtJ ij 	my catJj / 

,(no 	

W.N. Snhnl) ' 	
Jux'iurEngjei. (Ekei) 1  
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—So- 
To, 	 ' 	• 

( 3) j1(j SJ(?rj, t(fl(lJZ)ry EI)aj ne(r(co.orcl, 	 _______ P1lace 234/4 z4c BOse Road 
17th Floor 1.s.ü Buijdjt)O 
I<olkata 70OO2. W.B.  

('#ra Mmintstv 1bvr 
Subject: Reqst for 	

an eor Of Postlz w.r.t 
Eac-t,,rnREgion (Rxi,on BI). 

0 	2009 Ref:- My last rEpres€n0 dated 27/0/2003 
	 3 '  

With due regect j Co iruatlon of my erljer t I beg to lay dn the follo,jno few Oflc aqairi to coocIsej.f for fvcurj Orders Please. 

1) 	After issue of a ll Office  memo No, 14/7101 EC IV (C). datc1 
D..(W) C.P.W.D. New Delhi for bifk]rtjon of Easte 	

Region 'B' into two Rejo0 Easteni Rojot) I an.1 north Easte 	
Region. B 11, the re1ievin order issued by AI4E) on 24/9/01 to rpolt EE(E) .C.E • p Patna afterfjnl hanr33n of charge s  vide Office order 1.O.(1) 	 rQr

.0.E,$,D./O1/640 (ljted 14/9/2001 without maMy, axra)gonez)t to at -nj over chaiqes of constcUon wod5, had no mean. 
Sinalarly is6ue of a relieving order on 27/9/2flnj by EE(E) P.C.E.D Patn (without 	1 iion Of my reor )to rrI'ort in Shjlchar which Dlvi lon i no eyj 

1 till f1j in 	rn P rj r1J flJ in nnj ri ct D. C(w) in struc ton which I 1 yinq in 
;hC\C r;i ti 5J(' 	of dated 1 8/0/2001 The Pont! ,  Of .E(1) n this Dlvi Ion are still van aft'r 

liIiflo of my xe1j vr question does not arise for ove stren Di vis 	 g (E) In this i on. 	 th of E 

11) 	
My reliever came from yclyata and his csdn wa wlthj) 

the Region Bi which has lmILlemeflted and we correct. ltit ry 
Posun from Mokanaghat to Iniphal which is Interregio 	Ctocry was not implemented so far and in this regard SE(CO_or) has- also ised an 

Office order vic3e his N0, 2l(7)/sE(E)(c)/Evcpw GEN/E olkSt/2OOj/714 dated 28/9/2001 "It ic here' by ord'] that 
all. transfer poUno order of group 'C' end aroup 'D' staff 
iflCludi_ng Junior Engineers from Eastern Region (Reibn BI) to 
North Eastern Region (Realc B II) and vice vera already iued but not implemented  eff 	 so far shell kept in 	 'edI te abeyance with lmnect till further orderN The copy of seine also lndor3j to 
DC.(W) New DeLhi, AIx(w) ol}cata, Dirtor Of Adxn New Delhi, 
All Chief Engineer (Civij. Elect) All superjnt€kj(jjfl9 Enaincers (Civil &.Elect)LAJ1 EE (Civil 	E1ect to repo 	for non imple. fltfltto of in{er reglon 	

catecory transfer for their further potJM0 in concern RecLton in Which they are at present 
111) The EE(E) P.C,E D have well kflOW1Ed 	aht non irnil trn_ taUo Of my transfer a he sanction my T , BijJ for Shjlcr I i 	Of above both Orc3er, 	and 'Al so at tlnt of j 'yifl nt h told 	to receive R 21800/ iflhip of 	30100/- - further 	

Ung will be with in the Regic BI. So the said annt 
will not require, Accordingly he paid me only Rz 21800 in Divijo Office, not thrcugh aibc5.,jvj5j 	office, 
lv) 	The educational Session i5 going to restt soon. So an early POsting Order will help to reednt iny ChIJdr.,) 

in t1i'J r school Ocolle q
e to reform their, educational carcr and it also 

save my femil.y front food crij5 Because i sm only brec3 cncr in my family, 

I V 
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(2) 

your9 faithfully 

S.N.Sahi JE (E) 

M,C,E.S.D. Mokainagh.t 

C.P.W.D. VYaMaghat 

Copy to the Superintendirig Enqineer (Elect) P. C.E.C. Patiia for 
jnforTnatiofl and reconinendatiOn plase0 

8.N.Sahi JE (E) 

Cctra At 

3OMR2OQ 
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	 DATED TIlE 2N1) JULY, 2002. •1 o 

/ 	 5, g. P.  
Ktuijpurn, RH7.8bn7.flr 	

1''\r 	Y 	. 	 ( 1)a ii C)' R otid, PATN\ 	 20 

	

.. 	 1) ip800014 

vuwnii ~!Befko 

• 	
ub: Request fbr posting under Eastern Region (131) and re1eac of my 	 IVI sala,y iiicc tkt'O I. 	 V  

V.. 

(. 

Sun S.N. Sabni, J.E. 	UPWD, Mokntimghi has sent 	. u ICU&,r dntod 20.6.2002 to our oll' wo wl Ii n copy to you. liowt'er, n copy of (Iw 	OI1eIUft(I kir toady rofoicii. C . E. (E) E.. desited a Para-wja rp1y iuhinediatcty. Kindly expedite your report 
<c 	 abóe. 

/ / 	•:)' 

.. 	 K. l)as) •1 	\ 
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GOVERNMENT OF INDIA 

CENTRAL PUBLIC WO1KS 0-  Vbunaj 
OFFICE OF THE SUPERINTENDIF 

COO R•DirIAnON CIRCLE 
2t1[) tISO BuILDING, NIZAM PALAC 1,7111 FLOOR, 

234/4AJ.C. BOSE ROAD, 1(01 TA— 2Oi 
TEL: (033) 2247-7416. FAX NO. (033) 281-3183. 

No 2 J(100sr(co oidn )/rR/cPwDKAI/2001/ 327 3 	 , 0 1 

QFFICI 91DER 

The Chief Engineer (ELECT.) ER, C.P.W.D., Kolkat;a is pleased to Decide the 
transfer/posting of the foflowing Junior Engineer (Elect.) in public interest with immediate 
effect. 

SL..NO. NAMEOFJE(E), FROM TO VICE 
Shrifmt. 

1. S.N. SAIIAI PCED, PATNA. GUWAHATI CENTRAL SHR1 DEBASHISHDAS 
ELECT. DIVISION-I!, ALREADY 
GUWAHAT!. TRANSFERRED. 

n tcims of DGW, CPWD, New Delhi s 0 M No A-22015/77/2000 LC-VI datcd 09 8- 
2000, unless ohriisc speci 1ied, the Jun'or Engineers under/Order of transfer and 

'. posting. shalt immediately proceed to their respective place of posting and aHthe 
controlling officers shall relieve the officials under order of transfer at the earliest 
without waiting for the substitute. The relief of officials should not be delayed by the 
controlling officers for any reasons. 

er. 

Division/Circle/Zone, the controlling Officer must accept the joining report and In-
cases of non-availability of particular post, an intimation may be given to this office. 
This has become necessaiy to avoId regularizatlon of waiting period of Junior 
Engineers (Civil/Electrical). 

Due to increase in the normal tenure at solt stations, it is very likely that there will be 
Junior Engineers in excess of sanctioned strength in some offices, which is 
unavoidable. All Superintending Engineers & Executive Engineers are therefore 
requested to accept the joining reports of Junior. Engineers concerned who, on their 
transfer, submit their joining report to them. If something they want to say, they 
may take up the matter later with this Office. All Chief Engineers, Superintending 
Engineers and Executive Engineers are requested to ensure that the Junior Engineers 
(Civil/Electrical) under orders of transfer are relieved within a time frame of 30 days 
to enable them to join their new places of,posting and relief of such officials should 
not be held up for any reason whatsoever. 

S 

47 
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1. In Case the Junior Engineers (Uil/LlectrlcaI) are not relieved, they will automatically 
stand relieved at the end of the month Immediately following the month of issue of 
transfer orders and they will not be eligible to draw pay and allowances from their 
present office. Thereafter their bansfer orders will be cancelled/modified or further 
instruction issued by this Office or the Director General of Works., CPWD, New DelhI. 

5. 1 he junior Engineet s (Civil/Electr cal) posted to planriir.ig office shall move first 
without waiting for their substitute. 

This Order supercede 	 in respect of the Junior 
Engineer mentioned in thi 

3QMi ZOiJ3 	/ 

p I4TEND1NGErJGINEER 
CO- DINATION CIRCLE (ER). 

Copy forwarded for informati 

1. The Director General of Works, CPWD. EC-VI Section, Nirman Bhawan, New Delhi-
110011. 

2. The Additional DIrector General (ER), CPWD, Kolkata - 20. 
3. The Chief Engineer, (Elect.), C.P.W.D. of Eastern Zone-I & IBB Zone. 
4. The Concerned Superintending Engineer (Elect.) i/c Superintending Engineer (P&A) 

Elect.) of C.P.W.D., Eastern Region. 
The concerned ExecUtive Engineer (Elect,), CP.W.D, 
Person Concernea (through their coatroiiing Uficer). 
The CPWD Junior Engineers' Association, Kolkata. 

SUPERINTENDffiG ENGINEER 
CO -ORDINATION CiRCLE (ER). 

r 

r 
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SPEFI) POS I 

GOVLRNMENl (iN INDIA 
OFFICE OF THE CE.. (F) EZ 

C.P.W.D KOIIKATA20 

Di\ll.l) 1111 )U ° HtI.nI, 

Snhct:- Representation oF shri S.N.Saliai. .LF. (F) for release ol salary 

1-1 0-() 1 to 30-6-04 

leF: S.[., GC1.0 letter No. 8 (4 t/GCl/I1- I /7(1(14/I 7X 	(hW(I 7-(1(L 	t3 0 MA 

Supid. Engr. (I ), G .C.LC. has slimply h,rwarded the xx represcn 	- 
S.N .Sahai, i.E. (E) without comments: 1 lierekre. (i) vhv the I F was not relieved in 
lime ud (ii) why he was not paid salar) from 01-I 1)-I) I to 30-06-0-I is not clear. 

ILSIdCS all tlisc aspects U L to )C dLLRkd by thc Soptg. I tigi 

• 	It has, therelbre, been (iesired bLv the CE (F) EZ that SE. GCEC is to take up 
tl 	inattersuilahly with S.J.(l), I'.C,I. and 	PCFI) on the noitik iTieiltione(l 
6bo 	and on the basis of reply reed 'ed from theni, further action is to be taken by 
titi S E..G('EC. 

Action may please be taken accordingly. 

(I'. K. DAS) 

DFPIYIY 1)1 R FCI()R (A) 

FURl I IF U.F. (F) 17. 

- I o, 

The Suptdg. Engr. (F) 

( ;.c.i .( '., cI'\V I), 

Baniuni l\'laidan, 

Guwahati- 781021 

MMA 

,:, ! 
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Irl)IA 
Ceijii 1.ih1j: 	I)J)al[iJij( G UIVAILVIICEN'ii J El ':i'jj CAl. CI RULE Nirn1 UI1Hwnn,,() .. 	 - 71 021.)fill 

Phcnc No. : 255051, 252395 

ccti I lie Slit)ulIlIIoIiItIllg I.n?llic(,(f) 
J'n;1 

 
(:Cwral Eleeti'ieaj (iicle' 

Indira IU1a\v1 	 3 0 MAR 2009 ih 	
Ihii 11w 

(ar1ti 	1? 	latwi-X()() (ml 
Tumwah, t 8ench Sill): 	 l)reson1a(j!)fl ol' SlitI SN. 	 al Tr reIvae of salary )V,C. f. 01/10/2001 In 30/06/2004 

A 	per oflice or(kr No.2.1 ( lt) 1 ) di.3 i 	5i2mtrj of SE 	( 'n( , ldjfl;lIjWi '.i1eIe(JI)f 	IoIkata 	20 as leccived horn (flke (f lie 	h1 El) 	lf'er(1)11) ('.1 \kTJ) 	Kolkata "i(le leitci No.9/37/7 Adn, \,lH di, 	2o4 ( 	ahIachd) Shii 	.1c. Sahiai.JE(J) has joined in tile of [ice of the I ecutivc J wiiiecr( kct)(jiRv.Ilfltj HCeI 	
S on 

5, N. SaFiai. JI.( J. 
has sili)n1jfl(i One self eXplanaIo 	I'epresefflalk)ll d:itcd 27.'07/i) 1 :idcli csseit to Chief 

	in COflflcctjn to 11(111 Pa(neljl 01 saiaiy Nv. c.f, Oh IU/2) to 30/mJ6':l))4 while lie was allaclicti to ExecuiIv Engihee, (F), Patna Central Elect. Diision, 
 

'I he 	ahovc 	rnentjnn 	
'pi, lation of Shri Sahai,JE( F) has been foi 	,, kd 	tu 	CIdJ 	Eiijij (E)FZ. CI'. W'. 1). 	,hu1ka 	vide 	this 	office 	lettci No. ('1 i( j( 'EC/ E-I/ 2004/ 12 3 (It. 27'w;,';o(Ji 

Now the (htl Etigitieci (F) Z, UI WI). Koikat 	2(1 idc hi letter No. 0' b03,\I ). 
I. 'Vol-li dat(I 20-09-201 ((.opy atta:hcd) has directed this office to take up 

the Illattet to your of lice and EXeeLi(jve 	Eiii,i ;er 	(Elect.), Patn 	ii a Ceti al Electrical I )i'.'ikr, fli) I h itnwjt 	pnint 
1. 	\VIi ilie JE %vas 1101 ieIieed iii (line and 

\\Ii\ I1C WflS tint Ii:iul salntt h oii 01 -IftOl to t)-O6•flt jq not vkar 

III \lCV ol aI)i)\c you ate lC(I(lsfriJ to elatjl' the mailer and (hirCet the 
Pattia Centi aT H:ctijcal I )nisjon to disburse the salary to Sun 

)ahai .....i) a( the eaihjct i;ilr Ilitltll;lIj)1) to (hits ':Ihiue please 

11 

Fifti , 	sialid illqivc. 	 7) 

(iv 	 Eiii,, cr (EkcL) 

Ih¼' Yhit ):tidtler (1 11;,(p\\ 	,lclLi(. 	his tcttcr No. daiLd  
!h. 1 	 Iti::jn 	't (F),l':iin., 	nmi:iI !i:itieiI i)isii,tt. 	l'\\'J)I'unaj Cliak. ii 	1< I 	I iiiIi 	ci,o, ii, I ';iitti 	8111, 1I 

I 	I Ii', Fv,'i'iith' 	1nnt,t"' 	(I) 	Ill) 	FIHIii:',l I  iij1 Null, (1I), lorjh,t. P. 	ttlHhfflI'i 	i 

I F111711wer (I 
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(. ()Vl:RNrv1lur ( )F INI )IA 
Cential Public Works DeI)artnldut 

GUWAHATI CENTRAL ELECTRICAL CIRCLE 
Nirma,i i3hawin P.O. - flamnnjmid;ui (inwahati - 79 I 021 Email : scgcccsif\ .com Phone : 2550564. 2552395. 

Fax : 26543Q0. 

' V 
" 'In, 	 I Or 

Sri S,N.Sahaj :i 	(8) 
O/() [xecutivc Fniiucei( F) 
(JII)-1 I, (i'P\7Vl),(Ju.vahaii_ IS 

cite ' 1' 

3 0 MI 2OQ 	. 

Sub:- Representation of 	 tbrrelease of Salary w cf. 
• 	1-10-001 to 30-6-2004. 

A copy of letter No. 21(1)/I'CED/2004/218 (It. 11-10-2004 received from 
[F ([)/PC[I) CPWD Patna addicsscd to this otlicc & copy to (F(I1 7 (PWD Kolkata 
& oihts lot' the above 11)CIltioi)ed SUI)jCCt is enclosed hci ewitli h)r inibrmation & 
necessary action 

Eiic1o:Liie 

Executive En,gineer(E)P&A. 

Copy along with a Copy of letter No. 21(1 )/PCEI) 2004/2188 di. 11-10-2004 ot 
FE(E),PCED, CPWD, Patna to the EE(E) (lED-I I, CIWD (Iuwaliati- 1 5 

/ 
Executive Engineer(E)P&A. 

4 
Ilk 



	 • 	 .Ull• 
	

L 	/ 
Government 01: 
F 	

I ricj 3  I 	 centr tr4 	 S) 
l 004/? 

Perifltending Engineer
Elect. Circle, 

SU  u t 

ir 	
/ 0 M Sub:- 	.Represqn 1 j00 of Sri. 	 N 	J.(E), iou r$ese ot  •Slry 	.e.irom l.l0.ZLX)l to 3U.6..UJ4. 

- 

	

Ret:- 	Your letter No. 8( 4 )/G C/z-I/O4/1482, cXtd. 11.10.2034. 

Kindly reter your letterNo. cited bovc 	eeU to S2(), 
PcEC, cPWD; Patfle and copy endorsed to this of ce nd others on the 
Subject. 

\,, 	• 	 Sks1red question One 
- y the JE hs not relieveci in time 

it is intimted .tht Sri 	 J . .(E), hs been relieved from 
tls Division we .from 24.00 .2Cnl 	.tl. vide T.0. I-In - 2 1) /PJ3oO1/ 

51 • d te d 2 7 .09 .2 (j i 

• in rcpy of qution 2 (4c) - \4)yC h:s notp&.d sl;ry 

	

' 	
1from 1.10.2001 to 3u.06 .2Cj: IL i i1n1,i-cI i - )t1 wh'in 5ri 5 , S. . -• I 

beeth relieved fr3m A AIIG Division on 24-0-oj1, quesion of payrnentof sl&y from this iv ~ " iL;.Lon tor tht period does " rise. 
I. ' 

E>ucutive Engincr (E)b 
P c)tno OJntri Elect. E1iV1510n ft  • 	 I 	

7CaP.W.D., Ptn. 

inform .  ion '& necc-ss aT.. ~,  action to : - 
(1) 	The C i4.ef Engireer(), a:., K011, , a  with rere to 	(E), PWD; GUhti 1cter t-o • cited above. 

• 	(2) 	The Su)erintenajrrj Enjineer (s), 	tn cyntr;1 Elect. CIrcle, C?wD; Patna with r u).- anciv to hi5-II0. ( :1)41cc/24/1424, 
c1dt(d ).9 .10.2004 	d vefl No. 90D 	teci 2 .12 .2004. 



/ 

/ 

/ The 	Lngineer(E)p&A 
G0.1! aha tj Central Elect, Circle, 
C • P .ii •U . • 	irryion 	awn, 
ue.munimojdu,ii, 0 LnJ'..11lutj,2 L. 

t.a o iM1 2U 
THROUGH PROPER CUANiL 

eC 3ub 	Representation of Shri S.N. Sahai,JL(E) f 
release of Salary w.e.f. 01-102001 to 30- 

Ref s 	Your letter dated 22-12-2004 a1ng with copy of reply rss of s (E Xci ,CPWI. ,Patna viue his No, 21 ()/Pc1../200V 
2108 dt, 04/12/04 in respect of 6, 	letter No. 

dt. 11/10/2004 dt, 11/10/2004 
received by mc on 19/2/200. 

Sir, 

p 
'-S  'I 

With du xepect I beg to submit foliowjng Low lines for your kio Lxr;ual an justice, 

1. 	£ho •LeouLive E1gjicex() ,PCL1J,Patj re1iud £OL 
qustjon No, 1 that Shri S.N.Sahai,J(E) has been 
reljc/v86 on 2 4/09/2004(A,L.)vjue i'.U. 
3145-51 .it, 27/09/200 1 which shows that ho coul( 1. 
not go through the records in details. 

a) It is a ft thut on 30/09/2001 said relieve order 
has been signeu by the then Executive Engineor(L1ec) 
by xmkincj signtur.e in 27/09/2004 ano overwritting 
in original dpatch date, I3ut, keeping in mind, bifurctj n of 1ojon 'IS' into two parts namely 
Eastern Iogion (U-I ) anr. North Lartern Region (U-li) orcerod by D.G.(W) Now Delhi vlc]o oftice memo No. 
14(02)/91 EC.-Iv dt. 10/09/2001 which has been hip- 
lementeo.accor(Jing1y the then ::C(Co.ord) also ordered 
vide Ilis letter No.21(7)/SE (E) 
2001/7 14 dt. 28/9/2001 to keep in a, rance. all the 
transfer or.er which hus been already issued frpm 
his offiàe bt fall as Inter regionaltransfer, the 
then AL (E) aI4ES1-,Kakaighat ano the then *T iLL (L), 
PCELi,Patna put me on work. They told me to work and 
the said period will be regulariseLt after receiving 
new posting or(jer. 

AccorAngly. I,have attended to all the works giver 
assigned to me by rr' super-hors after 24/09/2001. 

They have acce 	all the mcasuremnts made by me 
0.1.E.0. booked by me, PAO memo verified by me after 
24/09/2001 and made payments to contractors as well 
as suppliers but, when I asked my salary after 
30-09-2004 they told me to waittlpew posting 
order is received, So, I broughto he notice of 
hi(jher authorities ;-. 	and also requestthom 
to set right the things 

After 24,9.2004 the handing over taking over of 
inontry of • I • ntr ,Fnnri frorn deprmrtm'- nt to C lJnt. 
I have signed as handed over and client have signed 
as takei. over in the inventry after vorification 
of intallatjon. 

JJJ

( ( Qt 

( (i4•ç0  

1St, S  

, J. 

/ 



C'opy  

U. 	V4ds 	jiiJ. Ii 	$L.it 	u,Lni 	;ilLh 	.ctioti 	Ian Lii' 	tc 
  Cc)LLO. 	orit 	rice 	1ett 	r h 	y.:erj 

vd 
:ct 	b1 	,.L (L) • to cijetit p.:rtrr 	lii 	i: 	}Landwrjttjz. 

/2. 	In reply of qu 	tb0 no.2 the  tIit 	:hj 	:; et1.L;ji,j,jp 	0.) 	hir 	)'ti 	 E'li tIij.r 	iVj;ji11 	for 	tliet pjod does not arise. 

a) On this point I woulc 	like to  me 	 ark, 	if 1 1vjj 	rcljoc cu 24.9.200 ,1 then how they 	 e pIywc 	to cntractor. uppli(r on the bn 	t 	f mon.:tirnt I(  ot ri'cnr 	r' after 24.9k 20uj 	Uw th(r 	Cpt.v(i 
	of verifjctto0 of Po 

theo all mc I did not un 	rtafl(, 	21 fl3ncik1matter what i; hazitatlon of 	ivjj0 	to accept the facts anti rc-lej0 	r 	ala 	for that Jerio(5. uhitl.c they hvo Lal-en uor 	fr 
• 	 In 	).jht 	of 	 €ct 	L 	tr 	

n,
--fr r or, 	' r 	ir:iie uptog. 	c1ii1Jor(C(fl() vi e or' 	r 

£rofli £1a 	 to Guythatj CenLral iloct. Ljvj:j011 	o-Ij. • 	I Iccox(.iINiy ajp 	to the 	
re-relive m • 	becaw'e 	aft- 

"I 
2 4.9.2004 I proforj .,ork 	hat over rw 3 iiperlor allot)eo 	to me 	but , 	when 	they riot given in- portxice the0 I repr(1-!;eiitee1, in writtitig anu on 21. 6.2004 wait upto 30 .6.2034 au' a 	r1o0. on 0 1.72004 self relieved a 

P 
joj 	j 	Ui1)II on 09.7.2u04. 

In 1ji -it of above facts I hope that the L 	(E) • PLL , atnt 	will un crjtiij th 	faç nnd thei.e i 	no nn 	1itatjon to him in re1ejng ifi,  
30.06.2004. 	 p the 	orioc 	01. 10. 2001 to 

yours faIthfully, 

\\ 	( 
\ 	

0/0,ccUt4veEnhjc.rE) 

61 

L 1  1.1 1 I)3tj.. 15. Copy tos- 

The Chjf fli11eer(E) ,z,cpw ,slolkata with refarence to LE(E).pELpatna vj.e hi latter 
ct 04//O4 	 /2188 

Tile SUpt6.g. ;nyineer(E), Patna Central Llt. Circle,at 
with reference to 1L (E) .PCEL. ,Patna lctter 
2186 CTLt. 4/12/2004 for information, 

(2 

' .ii .riui,jL (L) 
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/ 	 SPEED-PO 

	

/ 	 (iV1RNi\1INI (.)F I1'11)lA 	 V )  
• 	
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f, 	l,\ LNA( INIIALI.Ht Ik1(AL ( lI( II' 

	

.7Y. 	 UI.NiRAJ. PkJULIC WRKS t)ljJ'Aftl MINT 
7 F1,00R, INI.)IRA MIAWAN 
WII I)Rll' 	(A1JAI, 1)A1) 

PAIlIA 00()01 	 A NEX P1 IONI / FAX: 0612 222223 I 220700'). 
'EI11ai l :scCCgllu LCom  

t1FPI A1inttrw 	 / 

( K (L) LU. 	 3 Q MAH2009 

Sub:- ll'qHtfil jos(istg of Sh ri S. N. S 	 jo,, (8-1) and urnu:gr to 
ie/thc his su(urr sii:c Oct '2001. 

Ref i. 913 7/97-/h/mn. Vol. V/il-A thz(ti: 25" •li 2006. - 

(Jo the above subject I anI enclosing herewith (hc copy of letter 110. No. 21(1 )/PClI)/2002 
dated: 1 7/9/2002 1))' the Ixccutivc Engineer (E), 1'CEl), Patiia to Superititendiii Fngiiicci' (F), P( 
(.;IwI),patiia. A Ionp, vvi I I I I %Aio l( le1'oitlic/\k(l), M(.II),Mkaiiiajhat. 

The Second 1ia of the above letter i3. reproduced. 
Now there arc no clmrpcs with Sii Saliay. No woik \vliat so ever arc being taken hy Sri S.N. .Salia 
eIaillic(t by Iiiiii. Ncvcr neither verbal nor any w'riltC!i etdc! kI been gVCIi to ri Salmy to do au',' 
either by (lie undersigned or by AE (Ii) Mokamagliat. So the claim of Sri Sahay is false. There is 00 
iii such claims. 

Iii the above cummtcxL as per the above referred letter of (he ExecutIve Engineer (F). PCFD, 1 
thc version of SN • Saliai J IF (F) is not acceptable. 

I am also cnelu.si ng the le(ter no. 2 1(1 '/PCI i )/2006/ I 04) dated: 2 7/7/2006 FOr your iiiloiiiiat 

Fuel: As abOVe. 

-1 	•. Scrintding Liigineci 

?' 
T'1O Patmia Central Elect. Circ 

fl0 o (l'\Vl\ 1t0I 

Upyto:  
.' 	.! •' ''''' 	• 

ftc Executive  1'CFI), Patmia li 	imit'oriiiatioui with melcience to his letter referred abOV 

.17 

Stipci imiteuidimig Enginec 

• l... 	 • 	 . 1. 	' 

• 	•i• 

/ 	
•• "S 	

I% 



Governmern Of Inc 
cen Lra1PUTflsj 01 

21( 1) /cct/20o//OJ1f 	 DLe 

AjoE—ig 
1/071`2 006. 

.L-1 	perintendjriq EIcjineej (E) 
Pitn 1  centr1 Electrical Circle 	a 	2O /cDP1TUI. 

Subs ... 	Request for posting t44a 	t• 	 Under Eastern Regn (B-I) 	ge to rele&e hi salary since Octber, 2001. I 
Ref i— 	Your encbrseext no.• 8(3)/Pc0064B dt. 25.7 .06. 

111e0se r(2f er your endrse letter Uder reference on tIe 
suhject Please findl enclosed herewith the following letters for ta)dng 
further needful action frdrn your end please. 

Letter no. 21( 1) /PoDQQ2/362,' dted 17 .9 .2002 
lUr no. 9(a)44J)/7o2/o9 	dated 11.9.2002 
Lett:er no 9(1) 44c:3D/2OQ2/05G dated 23 .7 .2002. 
Letter Of shri S 1.S2h 	JE(E) dated 20.6.2002. 
1ttr Ho. 21( 1) 	/2002/34 	06.7 .2002 

tter lb. 

	

	
6.2002 13  

/1io( 	ftOb , 7'Zb 
The 	 over notes of Shri S .N 	 (E) 

hs not been received } thIi office. crcUng1y the AE(E)3 
Centr 1 j1ect. SUb-fljVjsjrjn1 CPWD; I4oknagIiit is directed to submit the 
handing/LflkJu(J over notes of Shri 3ah 	innedttely, A 	flçl when receive the n 	ne will. he enL to you. 

Enc1- tjjos. in two 	. Sets 	
.•i' 

- 	
0 

Y Executivegineer (E) 
Patna. Central Elect. Divis,Aon, 

(1) Z\ssistnt Engineer (E) - i Moktma Central Elect. Sub-l)tvision, 
Q'WD; Hokjchat. lie is directed to suhidt the OTEO Register from 2001 to 2004 	d llclinq over notes of Shri 5y to this office immediately. 

!2Q 

: 



7 I  

MENT up ,  INI)14 cA141RAL 111111 u - 
JLiWiENF No. 	

17 f09f2flQ 
The  

iiiiii (enfiRI Jlncfr kl (jn'I 	 3 0 	20 (P\VJ), 111dt-a 13111wa11  hl Moof 1'alc0() 001. 

iSub: 	
LIiikr 1'ri. 	•• 	- 

IF 

	

lii IIIC lijtt (Pt fl)Vr I Iij ed Jet tc , if i In tiI)nfc(J tjrni AE (E) Mipj 	wn nkcd to 
ei ii faet 

vido thIs office eyj no. 34(1)) dated O6.07.22 Itt his reply, vide hi lettot 
(lntcI 23)77)) and vep file n. 891 dated 11.t)970)2 

AE (R) 
MOkRt,),J( has Cllttjfjc(I_ 

J(. Pal JE (E)jojI(f in place of S.N 
Snhay JE (E) at Moknntagl 	So Sd Ssh bad t his tIi charge to 5 Pal. Erlj the work of 'jtif 

	wa being koked fler 
0  Y11\ t

two Jr-. (E,, Sri Sahay & Sri T.K. 	In ctwC 	clrnrgc of JE (E) we 
But di 	ntiecl materials n1njned with 	resctjye JE (1!) 1hf 	AE (E) erde 	f 

' 	
wuik iiily, 	Sij S,th y  hind Lu luind ur tl 	)1IUCt,it wk nIu to Sri Pl 

kip
çt" 	 nanal. 

2. Now there are no charges with Sri Sahay. No vork what o er nr beiiig fnki by 
Sri S.N.

811  
Sa1ty, as chailne(J by him, Newj neiUt. 

ii)I ii any written oI*f Jg (p gli to Srj Stffy to do any work either by the 
;IIRleiig:pl 	by AE (E) Moknagh 	So the claim of 

Sri Sahay is faJ50 Thcr is no tn,th in such, claims. 

End: 13o11, the 

 

ICHOIS of A1 (E), Mokanagi, 

3 'ecurive JTlh,1 (E),). )U 
Patna Cent. Elect. Dlv,, Copy lo:-. C.P. WI.)., Patns, 

1. The AE CE), 
MCESJ) Mokanrnght w.r,fo his letter rudntioncti nbo 

{_ 	 JukL 
I 

O F.x'ro111IN-0 F,np,i,te,  

rU 

7• 

• 	 : 	

•..• 	 • 



) 

	
t1th11Lj: 

- 
No 	0(1 

UUI,( FHKi,I(,Ul (EluuL), 	 3 0 MR 2O119 Pnt,,a Co,it i J'Jcchkal 
CP\VJ) 	 Pnfn, 

1MVP Rcgnnlin Jii. *N. .3nhny JE (1!.). 

Mir 
oi1k ictIct No 21(1 YPCi1)/2002j346 (intcd 06.7.2002 

ift tillS JJ'cctvtJ I fllfl to may thnf Sli. P.K. Pnul, JE (B) bd tpt 	thu ofii 	Ofl 11.9.2001 and 
4ái 	

on day I bad hinfjuctj Sb. S.N. Sidiny, JE (E) to 
	uv hi t1 Vlg to 5k PJ Pat. BL 

;nn 	work Iitt a th0t Sli P K Puj can able to CfroI 1it 
work and hnv0 ChaIr nd TWe to s 

J3t Sb. P.K. Paul con to inc on 3.9700i and poin 	out that he. will fake 	r the chsr 	of 
li S.N. Siay JE (E) only as he 1i Join 	

on his p1ac but e1ec•k s(or 	lisaj, 	1natc 	and pk
clj 

	

	lalIntI(fl)fl n hemp handed 0r to him by Sb, f.. 1fl5 and II so AE (J) ouid nk ,,AM(icr fl(cofdingly. 

a 0i(lcr was made by this ufliec for mntht anec rkj/ the chgo d Sh. 
T.K Dna 

thiø othe ktt1 no 9( 1 SD/O1f649 
dated 149 20O1,t Iea the cifusjon SI P 

	JE) gotto 

ouJc 	
to 7.9.200 i 	

no hand; over/tkjtig 	
wa done b both the JE (H) 

(tn'2&9,2001 to clear fin, cirnh,ait, 

Sli. P.K. Paul, JE (E) g 	on leave w.c.f, 14 .9.2001 to 23 .9.2001 lncc no hnndhig OWr/taking 
was done by both the JE (E) and on 24.9.2001 Sh. S.N. Sahny, JE (E) WM '-kd by da ornce 

"\\ 	th nil chiges with thciii. 

Now it, aslni fbi,, (J11jc is to any that tho nt 	
Ocr Wa fquirvd to by made to cIer the 

Jiwg ltw 	ll 3 JE (E) a SJ. I.K. I)n 	8lo iuyo1v hi nIiitcijt 	w(nk. I flu) 
to may fliaf it is t)bvious that (lint if a 	so is fInflsfn1(f li 	10 h)flfld 	lila all 

In.igeii to bin aIIeeen,i, AE (E) 
hi15 no audi.niiy to show a JE (Ii) to kv1, his sun elng with hiw though ho liar) be re- wed 

t 1 

  
M itantI!nfl1Q(E) 

C' 	'8 	

Moktia&t Cen&J leot. 
CP.W.D., Mokaina&iat 

........ . . .. 

........... 
r 	,r 	ia1' 

' ' '• I •  4 	. 

Jo '  

I 
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N. -220 15/38/2W,2( 
ç (i vIuhIic,1 of India 

into etiernl of Works 
a Pu 1)lIc \Voi'lt i)eJiitnie,i( 

Ni ruin ii liii a van, New Delhi, 
1)nt cii  OFF1(J 	 September, 2006. 

Suhjct: - 	RCqU81. for l)°Sling of S!ui S. N. Sahai, •IUj 	Engiiicei' (Elect.). iindci' 11Stei Rcgion (13-I) and arrange 10 release his salary since October 2001. 

The itudc.t signed is ducctcd to dci to O. L No. 9I 7i7- Adiun, Vol. VIII-A d:ied 26.7.2006 flout SIIcl'I11tcIi(ij 	Lng1Ticer (Elcct.) (P&A), Hi 	('hid Engineer Kolkata on (lie subject cited above. 

I'Iic niattet' has been consjdeI'e(l iii this J)i1ccioi'ajc and it has been decided 
that the chrirti of Slui S.N. Saliai, Junjoi' Engincem' (Elect.) that lie coritiriticti 

Ii, woik hc'od the date of , 
 'cUd fiIsc and totally fabricated (27.9.2001 to 9.7.2004), tue tllicstu)n gf ,  paymcill of salary For the pet id 	not alic. 

Chief I ngiucei' (Elect,) (E/, C1 WI), Kolkala is t ctiucstc(l to take iiCC(S1:I,'S' ilcti,,,i aecortlj,, ; ,I y  mulct iiltiiitiitiu,, tt this_Dii eeujJ,j 

'I hi has the ;'t'tuvaI of Al)(1 (;S:l'). 

(SIIYAM LAL MEENA) 
Dy. Director of Adititi. (SLM) 

to 

. /Ile (.'ltiel Eitgiticei (Elect.) (J7) 
Central Public Works I.kpat'tiu,cnt, 	, - r 	v N ........... 23'1/4, Aeliatya .I.Y .  iosc Road, 

 Nizarn Palace,  
'' J t" 	J''\7nuj0 	

•., ..niiT - 	 •'" 	•,:,, ............ 
%I. 

'S . 

WA 

• 	p 



XUE2 
I 

I 	.2th/ 
- 7.7 

N, 	37/ 97-M.ijj. / Vo 1.VIJ1.A 
ii iii(i)f 01 hid i:i 

f t1 T 
23'1 'l A.U.C. I3oc IoucI 

Nizam Palace, Rolkat..2O 
Dated the 	Scplcwhcr, 200 

qiient Ir poatlnp oi ,  RhrI fl.N.VthI1I, iJ() tinder "tern ig1on (H-1J and 

	

•4': . 	
trange to re1eae 1tI snlnry SInce October 2001 

hi (0111jIiiuiljoii of lIiii of1i(e 	M of cveii iio cli,lcI 	
II)c(lcIcflt imlIjlI(L('f (nlc (I () 	ou flit 	iii 	I citcd 111)( ve, ph n 	hint m ht d lit 	itti u op of OM No A-20 I /33/oo2 I C VI/y'i 7 d ikd 8 9 0o(, lLcclvCtI fitn J)U(W) Which i self cxp1anajo I hr i' 	tf PYHIrnf of snJnty 101 	pet tod (27 9 2001 t( 9. 7. 2001) lo Shin 	hw S N Sn, L (F ) d 	i( I towrv< i Jjjq pci io] of nhtwin ( fi oiti ti ii t dC In iy be irgtihi I( (I R5 

:fr 
) 	 ( 	 in 	d 1<) iul'c 	in 	1 	 tion )i( OlililIgly tIU(I( I htiw 	Io hi ou1 	n w II i, I)UW Oi igitini It 1)01 IM & kli i n crc ivtct Iwut SL(l) 

	

I 	lUj' 	ilso rut lost d 

lily Dii rc(of (Aim ii) - 	

. 	Ior CE (El.) EZ 

S. Mehta, BE(E) 
GCEC, CPWD, Guwaliati 

DIrectorRte Genezj Of Work* 
CPWD, Iflrrnnn Bhavnji New Delhi 
(Atitifjo1 Shii .SJiy:iiii hAil Mec,in, I)rjiliiy I)iirchj of Ailijin (SLM) 

/ 
1 k. 

For CE (El.) EZ 

774 ciii. 

fj 
• 	• 	;• • 	•- • 	• • 	•, 	•• 	. 

• • 	• 

., 	 . 	 .•. 
,• 	.; 	. 
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• 	

. 	 I 	 . 	 hflh11CfIi,1,C 
( ( i( 7 	Il 2006 	,/ 

(( )VIRNriJNr ()1" INI ) IA 
CENTRAL I'tJU1,U \\t)UlS 

Cl 
IifllTuhtiii;ijd:i,t (biwliiI i.78 I (12 I 

	

tnhI 	
rjç(((/sIIy coIiI, I'Iiiip 264, 2239S 

V 	
L,, 3 0 NO 

 Clumliv 
 

(:.l\Aij), i.3 aniiiii Iii) flI 

(Juwaliat i - 781 02 I 

)ulcd_ (;f \Vflhi;iti the / () / ØO/2006 

.S111?. 	R('q:f./ for poslt,,p of Shri S. N. So/wi, .li (l) iuuli'r Iu.cfp-,i l/';jOpl (H- 0 wil 
urrttnpe to reIc'us his sn/on Sti(p ()df)I)r'r 2(1(11. 

hi IClel(:IiCe In ahove. !;Il l~j co ,  it IS Il1tII11;Ile(l lli:I tli 	I 	liuti M, r;IyIilcnt ulsnl;ity lr (lie PCI od frOm 27. 9-2pul Al) 9-7-2001 In Sh 	S. N. S;dij, .IN (N) iinv AN (1). (CNSl). 
tIIl(IcI \'OlII di Vision dt)e; ni ii ii; ise which li;e; been delec.I h y the I )(J (\V) In I his tepii d, the copy 	(I (N) N?, ()M No. 9/ 37/ 91 -  Adcim /Vcd. VlU. A iI:thl 21 . 0 2fl0( al( II III with its 

ate enclosed bet CWI( Ii for 'oitr iead' t eh.'i eticc 

In view of nhnvc, you are icquested In tcittIni I/C (lie C! md of aI ':siee16 1111 du(y 
etc. ol Shiti Sahiai as per rules, being the competetil auIhoti( 	ftc ;tcIirii I:ik-n 	IIiI issue 
please be ililillialed to this 1)111CC in 	echiIcy for Inking fut Ihier n ethm 110111 (fits end 

I(IIf: 	As NI.IIt 'd II l)) SC 

( PIuf I)())le 	I )_. 	mit. 

(,-1v i( - 	 Sli J)('l'III I I'IUI II:L?,l.,II giiiii'r I5lC('l .) 
( OI)Y to. 

'rue ,:'hir Niigiiiec.r (N) E7. CP\VD, Ni7.atil Palace, Kolkala -  20 lr itiloitimtion with • H, UIcetice to Ilk, OM No. 91 371 1)7. i\dtiin. / V ol. V Ill - i\ daftd. 21 - 9- 201 )( please 
- ,--.- 	

'-- 	.-- 

	

I 	•. 

tiimti'iiiItsIhi 	lIIg'iIIrer (I(Iv'I.) 



(Typed true copy) 
Ann xure- 24 

GOVERNMENT OF INDIA 
Central Public Works Department 
flT flAT A I-T A PT VT VC'TPT(' A T flTUTQTM Mr T S_P P_P V V ZVL LL P. A J 	 A. A\L.rP. L. .'L V b.JJ.._'A. 	S_'. 1. 

Nirman Bhawan, Banuuiimaidan, Guwahati- 781 021. 

e-mail: ged 1@sifv. corn 
1)1 . -. flL1 ')Rr(y1r1.  I IVOLL(. . 

Fax: 0361- 26554390 

NO. 8 (2)/GED-i/E-I/06-07/2135 	Dated, Guwahati the 6/11/2006 

•10. 

Shri S.N. Sahai, 
Assistant Engineer (Elect.) 
r'r'ESn ()A7T 
S_IS_. 	 5.1 V V J.J 

Guwahati- 21. 

Centres 

30 MR 2009 

Sub: - Regarding your request fo4va 	 from 27-09- 
2001 to 09-07-2004 as JE (Elect.). 

) 

With reference to the subject cited above, the Xerox copies of the decision 
given by office of the DG (W) in this regard vide O.M No. A-22015/38/2002/EC-

Vi/947 dated 08-09-2006 forwarded vide the CE(E)/EZ/CPWD/Koikata's O.M 

No. 9!37/97-Adnin/Voi.VIll-A dated 21/9/2006 as received from the 5? (E), 

GCEC vide letter No. 8 (4)/GCEC/E-1/2006/382 dated 10-10-2006 are forwarded 

herewith for your information. The question of payment of salary for the said 

period 27-09-2004 does not ai. However, to regularize the period of your 
absence Efrn duty for the said period under Patna Central Electrical Division, 
CPWD, Patna 1 ypiy_for leave of_absFurther action will be taken 
only after receipt of your leave application. 

End: As stated above. 
(Photocopies 13 nos.) 

Sd/- 
Executive Engineer (Elect.) 

Guwahati Electrical Division No. I 
C.P.W.D., Guwahati- 781 021. 

Copy for infonnation to :- 
The Chief Engineer (E), El. CPWD, Nizam Palace, IKoikata- 20. 
V. Superintcnding Fiacer (E), OCEC, C]?WD, Cuwahati- 2 1 . 

w.r.t his letter No. 8 (4)/GCEC/E-I/2006/382 dated 10-10-2006 
and even file No. 1508 dated 26-10-2006. 

Executive Engineer (Elect.) 
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INMIA 
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GUWAIIA'l'I ELECTRICAL DiViSjQj No, 
t 11 1uaT1 Rhawai, BauiUuImRjd 	Guwhatj - 781 021 

e-mail : ged1isjfy.com  
Phone 0361-2550315 
'Fa¼: 0361 

- 264 390 
41 

na g 
/ I(y 

Ibr1 S.N. Siihai, 
/\ssil:iiil J'j1 j1'' 1- (!'kiL 3 0 AAR 200  

ruTahati  Bench Sub,.: 	iarcflng your request. !n cut of sulnry]r the period fro,n 27-09-2001 to 09-07-2004 as JE (Elect.). 

WiI 	.I('I('I(IIt(' 	Ii IIu' 	IlI)j(('I ('114(1 	11)4)V(' , 	 thy' .'(rI(:< (fl11jf' 	of (1M1011 	vn 	by 	, l'flyy' 	ol 	fI 	l)( (W) 	in 	I hk 	'ni d 	i1I 	), M 	N. A-22() 1 	1 2 00 2 1 	V IatI 	 lrv::l.I 	v id e 	1h' 1(I)/ EZ/Wl)/j()lllI 	O.M 	N. 	/ 7 1 7 A(Itflh1/VQl VIII A 	lkd • 	: 1/c)/'i4)f;:''r, 	ivrcl 	tt11 	IhI' 	(1), 	( 	'1( 	VI(I4'  rh,14'41 	1(1. 1(1 ,2()()( 	liI 	I4oIoiIlt 	Io, 	iu 	iifitii:,i Till' 	i;I 	I 1 	'1 	I 	I 	1111111 	(ii 	iIij \ 	mi 	I I1(' 	li(l 	IWI iuI 	27 (°) - '0()1 	In 

	

o.t, L)J07-ii0 	does JIOI :Ilic, I Iovvci, it) 1 ( . ( 	the p('Iin(I ol voiti 	Il)S('lfl't' fl ~olii  d jft 	We 	njd 	ci -jd Ililtici' mum ( c'ffli -nI i(e-i-I I )iviim. (Th\VI), i 1 I 	IOu I\ dpph mi lenvc ni 	lI)c( lIt C 	I ii I hi i 	it I I11 \\ ill  h( 	I l( I) ()fl\ ol vo UI lenve L1lJlJ1jeI(jot1 

As sI:ite(I n hov t .. 
(IiJOl.ocoj)ics 13 LbS.) 

('0 

ableer (Elect.) 
ut nlmtj Ilect i('n( I iVU'n No, I 

Giivaliij- 781 (121. 

Copy for information to :- 

TIic ChieF Liigwccj 
  

The SUmcI.i.I)len(IjIIp 	Igiui('er (b) ,  (;Cu-(' (IWD, (iivnItffl — 21 
A. his I0I( -  N. 	It)- U)--20(1( i-intl o'v'n lilt. No. 1 	()- oIyOryl _)( 	10- •-X)y, .. 

E;bccutivc Englucer (EJect.) 

' I  

• 	' 	'k . ii. 

• 
I' 

.0 

-4-- 
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(1•:l1u,ct. IiiHi: 	IH 	AU1 141J4 
GUWAI4AII Cu R#i. IL!C rRIeAt., 9u13 L)IvIsloN 

:r!MMJN 13HAWAN £3AMLJHIMNDAN. GUWAIIATI 	781 
jg 

4 4, k, 
 

jIm .i 
10, 
The Chief Engineer (EIt.) • 	C.P.W.D. M.S.O. Buildino 

• 	•; 

X6. 	• 

Dated: 

Cefltrøl t 	•tv 

. Eastern Zone Nizm P3Iàce 	• 	 • 	 3 	 I 	 • 	• 	 .• • • 

• 	• • • Kolkata - 700020. 	 . 	n 	• 	. 	
• 	• 

: • • • i •• 	• • 	
(Thwugh properchar eI) 	 • 	'• 

"f 	3l1) 	• 	 irt,1 Iüt I)  yinrnt f c I i y 	, ;x',lt1 C ) 	 A , / )4 . 	3••. 	
- • 1• 	 -•••••• - . 	

• • ik;t 	 ,jiztter•rio. 6(2)/(.bD-l/b-I/Ub-uf/21J5 cit. Ub/1 1/2U( wLh ret to OMNo. '- 	 • 
2Z015/3812002/Ec — IV /947 dt 08/09/(Y.0 &LCE (L- )/EZ CPt) KoIkta 
0 M No W37107 Mm IVol .-Vi1ik cit 1 2?O)AJG • 	 • 

VIith refetei..e to abcwe coed letleis oil the RutiJNt I Lxj in lry Jnwii the 
141-Joilowino,16w11H6 for your kind perusal and fabourable order 

(a) 	1 1he question of payment of salary for penod (01/10V2001 to 0'0712004) to S N 
Sahai, dE (E) does not arise is nut acceptable Because after implementation of 0 M 
0t1Ii IV (C) dt 1810912001 AE (E) / MCESD and EE (E) I PCEDI  Patna have 
v4t& tik bcNe order and intentionally reli'ed me because my posting falls under 

1 1Lry tnier Regional transfer, Moreover, SE (0oord1) CPvJO Estem Region Nizr ign,  
palc 	Kotkta-700u20 Ode his fIle no 2l(7)/Sb(C)/EI/CPV\D/GEN) olta cit 
28/09/2001 aIs ortlered "All the transfer)osting order group Cl & 	'stf(includirig unot 

• Engineer from Eastern Regicn (B-I) to North Eastern Region (Region - II) vice versa • 
already issued by this office but not implemented So for, is keptin ateyance with 
immediateeffect till further order All of the controlling officers are here by request to send 

'detôfiinHhplemented transfer order for thimediàte necessary actioh at this end. 	• 1 	1' 

. 	• 	•. rhen EE (E)IPCED, Patna issued a reliving.orderw.r. to S.N. Sahai JEE) by 
ma.bakdated signature and tempering the dispatch date in original dispatch date, to 
harà.the.ducational carrier of my children, and to torture mentally ,financially to me and 
;myfainiIyiothing else. • , • 

. 	he proof of back- dated signature relieving order is also present in his action. 
If he elivd S N. Saha, JE (E) on 2710912001 then how he sanctioned my transfer TA DA 

d,ttEmsfgrarlt on 01/10/2001 vide his no 30(1)IPCED/2001-2002 dt 01I1CV2001 I e Rs 
• 30,100/-. oi, Which was not paid to me at that time as my transfer were kept In abeyance 

by SE (Coodn.) But when I had not received my salary uptp Jan2002: Then I want to EE 
• (1)I rolD, rtn 	n 1rd 	of Fb'?.00? inj IkAd h(m nitIwi vcti • 	id ie tiirisfei 

114 VrH iis 10 h i(M 14 fl y i r yIl nj my ntiI11t v  I I iri hn fold nun •yi n n will I tii iIriiI) h,in. 
wait" and shown me a letter 14/21/91 - EC - IV (C) dt. 01,U2/2UU2 of Director of 
Administration, CPWD, New Delhi, where it was mentioned. "Inter regional transfer is done 
only by D.G. (W) on the basis of option of ondidate only. Nobody can be forced to be 

• 	•• 	•.•, 	
• 

I 

' 	x1 	 • 	 •• 	•• 

• 	• 
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1tlltt4 1loiflute Region to ottic Unless transfer & posting of th particular cader Is / 	oil ad iii.Ii and not or Regional basis. " 	 3ON 
AGGordingly. EE (E)/PCJ.) pekj me k. 21,000i- (n pev trmtjsand• elgin hundred) only after deducting the transfer grant at Is 

(1upees Eight thousajpd three hundred) only and lnsfructed me t wo 	1 - jöilod from 2710912001 to dt. of receiving your fuither posting order wi I be regularize --•-- ,. 

(c)  There is no order to hand over the original charges to any JE (E). In April2002 
the facts I also represent to the S.E. (E) I PCEC, Patna, but not got any reply. Then I also 
eleerit E. (E) / PCEC in June2002 that please give my sIary under the strength of 

.IlvIsion as 1 was Working, but I had not received any reply from them. Mean while, I came to 
know that a new appointtee had already joined in Imphal where my posting was. Then on 
20/06/2002 I represented to honourable Chief Engineer (Elect.), by giving all the facts to 

ot me under Eastern Region B-I & release my salary since Oct.2001 onward. 

	

. 	Keping the above facts I continued te work. Whatever assigned to me by my 
'knnors ,but no any iply received from Deprtment aller several reminders prior to 

'  JtU5/04 The ihtrnal officials correspondence between S E (E) PCEC / E E (E)/PCED & 

k )/tAr9D ome to my notice on 0V11I06 along with above cited reference (as 
c3t Wi u l L (r), I tLI ukod t AE () MC[Ot) Moki usiut 11,1t Of r vlrii, iiu 11 (i  12 00)J34( di 0CU//21xJ2 that any office order ii s been niade to S N 

the original works and if not why? And in his reply vide no. 
'f1

I  dt 23/07/2002 AE (E) accepted that he had not made any order to 
iJ &i orlrworks Moreover, I would like to intimate you that on my relievsr,g order 

j{!cti1a+iY mentioned that you hand over all those charges which was order vide 
h 	l)P?fOfsD / 01/649 dt 14/0912001 He also accepted in his letter vide No 9 200 that Slid P; K. Paul, JE (E) gone on leave w.e.f. 14109/2001 to 

so What is my fauft that he relieved me on 24/09/2001 wfthout handing over the 
• . hrges? Because he knew that he had only ordered to hand over the maintenance work 

11t construction work, so after hand over the maintenance work Shri S. N. Sahal will remain 
on duty roll & AE (E) also mentioned in his relieving order to me that after hand over the 

. 1 .ctiarges mentioned in order dt. 14/09/2001 report to the EE(E), PCED, Patna for further 
• :.tiieving and verbally told your posting will be under Division as your posting place falls in 

itir Region & in Division there are number of vacancy of JE (E) and original worI 
iemined with you, 

On 17/09/2002 EE (E), PCED, Patna addressed to Superintending 
irjh!oer(Eiflct,) PCEC, Patna and accepted In Para - I that AE (E) ordered to hand 
: Vt flffiitfleflancê work only. 

	

.' 	Thus, AE (E)/MCESDIEE (E)f PCED both accepted the case that no any order 
.tthand over the original charge was made either by AE (E) or EE (E) after my repeated 

rnation & representation. 

(ti) 	Leave for" absence period" 
I was not absent. I worked. If I was absent then why department kept quite. 

Why department did not try to find out me as where about? Why department not written any 
letter to my native place? Why not given me any letter about absconding? Now after 5 years 
(J$I uncut is telling that the woikii ig of SaIii is ftibi kted & klse. Why depat uncut did ii 
ieplied of my any letter to iiie prior to my joining In Guwahati? 

Department had riot able to relieve a single JE (E) after 18/09/2001 from 
Eastern Region B - I to Region B - 2 without their willingness till today. However the D.C. 
(W) also charge the transfer / posting policy of JE (Civil .& Elect.) posting in Eastern Region 
.yide tus9Ji1. n04,A - 22015/4/2006 - EC- VI / 6'iG - 51 dt 10/07/2006 & removed the Inter 

: 	 iiJt MflijJE's. 

• j'r; •: 
it

• 	 •. 

i 
• 	
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However on advice of honourable Chief Engineer (Elet), ShO Mohan Swaroop 
Saheb I resume my, duty in GED-Il, Guwahati after QMnQ a new, tranfer order on i1OI?Ofl4 

1.- 944mm since beginnIng I am obeying the order and working due to 
verbal Instruction of IkE (E)IEE (E), PCED, Patna. The proof of there verbal instruction 
has shown n theiractionas they accept my measuremen, Test checked & paid the contra rl 'p bill,, they accept the booking of O.T.E.O., the verlficUon of PAO menoes & iiiio accepted the handing over & taking over of electrical Installation between myself from department side & client after 2710912001 after completion of original work earlier assigned to me. They did not assigned me new original work but 
they asked me to prepare the estimate related to other JE (E) for example: 

ProvidIng internal El & Fans In reside tial Colony of Maize research centre 
ProvIding 0 H distribution line at B S F Campus, Klssanganj after rejection of 
under ground system by client & simi ar work so on.' 

In spite of above fact, if they wrien that we are not giving verbal or wrtteri 
order to Sahai for work is only to hide the facts. 

Therefore once again I request ttbt my legitimate grievancc.s may please be 
accept arid release my salary for above said peibd rease. 

Assistant Engineer (Elect) 
GCESD CFWD Bamunirnaidan 

Guwahati 21 

The Rional Secretary, C.P.W.D. JE's ãccosiation, Nizam palace, Kolkata-20 for information & necessary action please, 

The Branch Secretary, CP.WD. JE's accosiation, Bamunujmajcjan Guwahatj-21 
for irifomiation & necessary action please. 

40  
L 

Ci) 

• 	 . 	 . 	" 	(S. N. SAHAI) 

n 

11 



A 
( VERN4IN . I .  ().' INI )IA 

t ru I P,,b ic Worlca Depcirt in 	t (.1 1JWAjIy 
N irjn 	B lIflW 	i ILICi'flJCA, DIVISION No. I 

Hn Inti " 1 n'flk U, C 	(I - 781 021 
e-mail gcd1?USIfQJ,) 
Phoc 03612550315 
Fax: 0361 2654 90 

i! 	
DItcd,Gi1111 I .2007 

10 )  

Chief Enghie (Elect.) 
CPWD, MSo I3Idg. 
EZ, Nizarn PUJCC 
1()11(flta -. 20. 

I 

Sub.: 	
Forwardi,ig of repres 'n(atjon by Sh. S. N. Sahai AE (E), GCESD, CPWD Guwala - 21 

rcgardjig 
payrnezil for the period of 01.102001 to090700 

ll1ClusC(I, f)lcas(' litid 	ewiIJ, fi I(') Ies(I1(111 
in by Sli. S. N. SnInj AE (E), UClj) Under I his DIvjj, 	rcgarcJj 	

pay,flcit of salal)' for t)ic period ofOl-i02001 to CO 09-072004 l further I1ccesa ac(i 	atyoLLr end. 
lncl.: 	-. 

5'.  

" 

Executive Enginec (Elect.j 3 0 R  
uwahati Electrical DjVISiOI1 No. I 
C.P.W.D., 

Guwahati -781 021. 

Copy o :- TI 	
ect.), OCEC CPWD, Guwahati - 21 - for inh)rnla ho11 plca 	(End  re 	 .:Th(' copy of 

YU% V. 

presentation). 

ç 	
Executive ElIgineer (Elect.) 

AV 
JH 

rfP, 

• 	 . 

' 

I. 
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• 	 GOVERNMENt' Old' INDIA 
Central Public Work9 Department 

• 	GUWAHATI ELECTRICAL DiVISION No. I 
Nirman Bhawan, Bamunimaidan, (3uwah.atl — 781021 

e-mail: ged1s1fy.com  
Phone : 03612550315 
Fax: 0361 2654390 

No.8(2)/GED-!/E-1/0607/3 c 	 hated ,Guwahatj the1/,.12007 

'to 	/ 
	 WbUnPil  

/ Shri SN ShJ, AE 
(ICESD, CPWI) 
	

A I 
(iuwaliitj - 21, 

AL 

(I 	WUII'h 	
' ' III 

I'(lx1it 	).)stilIg 1lti(eI' 
lrwr. Of nnl'uy for the iii 	from 27 .(i 2001 

to 09-07-2004 as JE (Elect). 

Ret,: 	Letter Ala 8(2)/GED-]/E-1106-071200 dated 08-02-2001 

You flF 	()11cv 	Ir ( IlI(t('d to SItI tiiiI Irmic flflhIi('flt 1(111 1(11 the 
said ixiiod to regularize I lie j.xriod ol a bsci iee 110111  dii tv W11.11111  7 (Scvc, i) days 
of receipt. of this lettei:, otiicrw ise action w ill be taken 	r rules. 

ExecutivøEfeineer (Elect4 
ivision No, I 

(.muwahatl -781 021 

Copy to: 
L The CE (Elect.) EZ, CPWD, Nizam Palace, 234/4, AJC Bose Road, 

Kokata - 20 w.r.t. his letter No. 9/37/97-Adnin.fVoI-Vlll-A 1)atecl 
31-01-2007. 

2, The SE (Elect,), UCEC, CPWD, Ouwahal.i - '21 br I,vour oh information 
please. 	 7 

cecutive Eujncer Eiect.) 



I 

vj 

'. ) YANMNtji 'NI 'IA 
• 	 •ra.1P 'Uubfic Wtk 

LATI ELECTRiCAL 1)1 VISION No. I N1rIXIU 	RWR, l3flWUfli1Unidij, (iuwnfttj - 781 021 
-mn11: d101s1ty.m 

Plio : 0361.2550315 
F:Q36l_2654390 

No.8(2) /GI;l.)-J /E-1 /06-7/ 	 I 'Il (NI,U[lwfflu.,( I I.I1C./?//,//V2007 

QFFIci. O1ij; 

c.I2uJ.o 

1, The CE (Elect,) 	 X. Cl>WI), loIk;;ln 	(' iii Icsxs' k his 011iec Meti No, it IC 1 (tOlc(l lt LI 	0Ittc 0I( let', 
2. TI te SE (Elcd.), 

 

21 lbr in lonna lion and fleceR "try c'tjor I j)Ie: ge. 
• 3. liie AE 

	(uitwitI,;.,(I 	21 k;it  nikji;,jatjuii . 'l'Iie I1cid Clerk, (lEO 
 -I, UI>WD, ( Iwilt,jI - 21 lou Jitakitig flcccssa,y etiI.ijt 	it, the iCl'Vjc( 1)00k ol Slul SN, Sa1tj, AE (Elect,). 5, The JAO, (lEO-I, CIw, GIIw,ihntj -21 lor liikwI1,,,k)l, PCI - SO1101 We No. 	SaliHj. AE 

• 7. l"ik. No. 12(2) ICED- I /E-I /2007 for ieco I, 

	

As 	Il)l)I0v'I 	I)\' 	II(' 

	

20 	Vl(J( 	()III('r 	M('(, 10 
J 

	

;1ritIa1y , 	ii 	piiisiiit. 
Period ol aljsci ICC oF SI iii S. N Si lit 
Er1glu(cr EIccL) al.tnclI((I to this 

27-09-20ö1 [.0 09-07-2001 is 

'Io, 	
N. Sahal, 

Au; (Elect..), OCESI) 

	

(' l W r:, c 	Ii a  

( hirl 	1 'III('(r 	I"I,) 	EZ, 	CPWI3, 
No, 

	da Lcd 
,ce ol kit le - 25 ol (( 5 	vc Rules, tlic 

JLI 11101 Eiigiii 	(EIcc(.j now Assistant 
lvi SIo,1 troti i (In ty lou the pLricxJ ln i 

I ;, s "IJIS-Nij 	for all I)U rpogcs, 

FIXCCL)tive,E gThccr (EIccL) 
I 	t l!I(.'ctrj('til Divjjori No. I 

'..i.W.D., GuwaI,tj - 781 021. 

V 

L 

l';1(((I tiv 1,, iIJccr (E1ct.) 

• 	4 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

Pile in Court 	 .A. No. 59/09 

Courfficer. ri Surendra Nath Sahai 
-—,; 	 Applicant 
efltT2 	rnflLF 	 -' 

- V S - 

.2 5 	9( 	 Union of India & Others 
- - - -- ------ ------Respondent 

Guwahati Berch 

INDEX 
SI. Particulars of Documents Annexure Page 

No.  
 WrittenStatement  
 Verification 	. 

 Photostate copies of: I 
Transfer 	order 	No. 
21(1)/SE(C)/JE(E)ER/ - - 

CPWD/CaI/2001/490 
dated 12.07.2001 
Relieve 	order 	No. 
9(1 )/MCESD/0 1/675 	on 
dated 24-09-200 1 
Relieve 	order 	No. 
21(1)/PCED/01/2145-51 - 

dated 27.09.2001. 
SE(Coord) 	office 	order 
No; 	21 (7)/SE(C)/ER/ 
CPWD/GEN/Kolkatal 
2001/714dt28.09.2001 . 28 

6 	Nos. 	representations 
dated 	21.07.2001, 
12.02.2002 5 	25.05.2002 5  
20.06.2002, 	17.05.2003 5  
15.03.2004 addressed to 
SE(Coord).  

4 



f 	Revised 	transfer 	order  
No. 	21(1 04)ISE(Coord)/ 
ERICPWD/CAL/2004/ 
327 DATED 31.05.2004 
is_annexed_here_as  

4. Photostate 	copies 	of 	the II Series 
letter 	 No. 
8(3)/PCEC/2006/983 	dated 
27-07-2006 of SE(E), PCEC 
along with enclosures and 
letter 	 No. 
I 2(4)/PCECI2009I3 16 dated 
11-05-2009 is annexed, here 
as  

43. 

__.-;: •4t. 
7'• 

cria 	 çtkT 

5 	c; '2Q9 

Filed by 

Kankan Das 
Add. C.G.S.C. 

rauwdhall.  
CAT, Guwahati Bench.. 
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it 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
4; 	 GUWAHAT1 BENCH : GUWAHATI 	

5 1 N  
O.A.No. 59/09 	 6ç) i 

Sri Surendra Nath Sahai 
Applicant 

- Vs- 

2009 	Union of India & Others 
Respondent 

Guwa 

IN THE MATTER OF 

Written Statement filed by the 

Respondent No... 7 ...... on behalf 

of the all respondents. 

The humble answering respondent submit their 

written statement as follows :- 

1. 	That I 
as 

Qt9V... 	 And 	respondent 

No .... .......in the above case and I have gone 

through a copy of the application served on me 

and have understood the contents thereof save and 

except whatever is specifically admitted in the 

written statement, the contentions and statements 

made in the application may be deemed to have 

Excutive Engineer (E) PM 
Guwaai Central Elcct. Circ'e 

C.P.D., Guw&hi-21 



-2- 

been denied. I am competent and authorized to 

file the written statement on behalf of the all 

respondents. 

That the answering respondent begs to state that 

"applicant has no cause of action for the said 

application. The said application is barred by 

Principles of estoppels waiver and acquiescence." 

That the respondents before giving parawise 

reply, would like to give brief history of the case, 

which may be treated as part of the written 

statement. 

Brief History of the Case: 
(I) Shri Surendra Nath Sahai, Assistant 

Engineer(E), the then Junior Engineer (E) was 

posted in Mokamaghat, Elect. Sub-Division under 

Patna Central Electrical Division (PCED). He was 

then transferred to North Eastern Region (Imphal) 

vide SE(Coord)'s Office Order No. 

21(1 )/SE(C)/JE(E)ERICPWD/Cal/200 1/490 dated 

12.07.2001 

Shri Sahai's reliever, Shri P.K. Paul, 

JE(E) joined PCED on 14.09.2001. 

Excutive Engtneer (E) P&A 
Guwahati Central Eloct. CirclO 

C.P.VI.D., Guwahotl-21 

 
... 	 eT 

- 1 

25 4H( 

Guwahati Bench 
rri 	rd 



Shri Sahai was then relieved from the 

4 Mokarnaghat Elect. Sub-Division by AE(E), on 

24.09.200 1 and subsequently from Patna 

Electrical Division on 27.09.2001 with the 

direction to report to EE(E), SCED, Silchar for 

further posting. 

Shri Sahai did not join his new posting 
1.- H3 	 1 	

at Irnphal. 

In the meantime consequent upon 

bifurcation of Eastern Region (Region B) into 

Eastern Region (B-I) and North Eastern Region 

(Region B-Il) on 18.09.2001 by DG(W'), 

SE(Coord)ER vide their Office Order No. 714 

dated 28.09.200 1 ordered that all transfer/posting 

order of JEs already issued but not implemented 

upto 28.09.2001 should be kept pending. Having 

already been relieved on 24.09.2001 from Sub-

Division & by Division on 27.09.2009, the order 

dated 28.09.2001 was not applicable to Shri 

Sahai, 

Instead of joining his new posting, he 

made a representation after a lapse of 8 months to 

SE(Coord)ER on 25.05.2002 for cancellation of 

t11T 



his transfer order dated 12.07.2001. Shri Sahai 

• I then made another 5 to 6 representation between 

5/2002 to 6/2004 to SE(Coord) for the same 

without joining at new place of posting. In his 

representation he had referred to SE(Coord)'s 

order dated 28.09.200 1 though the order dated 

28.09.2001 was not applicable to him having been 

J 	relieved from Division on 27.09.2001. 

(vii) 	The case of Shri Sahai does not fall in 

the above category since he had been already 

relieved from the Sub-Division office on 

24.09.2001 and his reliever had already joined 

there. This was much before cut off date specified 

by SE(Coord)ER i.e. 28.09.2001. Therefore, there 

was no need to modify his posting order and 

SE(Coord) did not modify his posting 

accordingly. 

All representations were sent directly to 

SE(Coord) without routing through proper 

channel since he was relieved by the concerned 

office. Further, it is not possible to consider each 

and every representation of an office by the 

administration. Having not received any 

communication from SE(Coord.) on his 



- 

representation, it was incumbent upto Shri Sahai 

- to join his new place of posting. In addition the 

officer having not joined in his place of posting 

for 8 months after his relief, his protracted 

representation does not absolve him of his duty to 

join at his new place of posting. 

(viii) 	Finally SE(Coord.) sent his case to 

Chief Engineer (E)ER for a suitable decision as 

Chairman of the Hard Case Committee. 
cn 

- 	(ix) 	Chief Engineer (E)ER decided that the 

transfer order of SE(Coord.) dated 12.07.2001 be 

implemented. Since another JE(E) had joined at 

Imphal in the mean time, SE(Coord.) was further 

ordered to revise his posting within North Eastern 

Region. Accordingly, SE(Coord.) revised his 

posting order vide office order no. 

21(1 04)/SE/Coord/ER/CPWD/Cal/20041327dated 

31.05.2004 and posted him at GCED-I1, CPWD, 

Guwahati. 

(x) 	Shri Sahai then approached EE(E), 

PCED, Patna for fresh relieve. But his request 

was rejected on the ground that he was already 

relvedbyJbeir office on 27.09.2001. 

civ E,ifnr (E) 	A 
C:r:Ta c-: 	cct. CAc1 
ir). GiiaNit- 
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(xi) 	Shri Sahai then finally joined GCED-II, 

Guwahati 12.07.2004. 

;iraj Atr3VT-;t,Una 
wki 

'•' ?009 

S 

Shri Sahai then made representation 

claiming payment of salary from 27.09.2001 to 

09.07.2004 on the pre text that he actually 

performed duty under PCED on verbal instruction 

of EE(E), PCED and continued to work beyond 

the date of relief. 

Shri Sahai's case was then referred to 

SE(E), PCEC, Patna for investigation and report. 

SE(E) had informed that Shri Sahai did 

not perform any work after being relieved from 

Mokamaghat Sub-Divisional office on 24.09.2001 

nor was he asked by the concerned EE(E) or 

AE(E) to do any work. 

So the claim of Shri Sahai that he 

continued to work beyond the date of relief was 

false and totally fabricated. Therefore the question 

of payment of salary for the period from 

01.10.2001 to 09.07.2004 did not arise. 

-e5-L- 
Excutive Engineer (E) P&A 

Guwahati Central Elect. Circle 
C.P.W.D., Guwahati-21 



(xvi) 	Defying of office order by not joining 

new posting after getting relieved, made his liable 

for strict disciplinary action and even called for a 

service break. However, taking a lenient view it 

was ordered that the period of absence from duty 

may be regularized as per rules. 

(xvii) 	Shri Sahai was then asked to submit 

leave application for the period of absence which 

he failed to comply. Hence the period of absence 

from 27.09.2001 to 09.07.2004 as "Dies-non" for 

all purpose. 

That "with reference to statements made in 

paragraph 4.1 & 4.2 of the said application, the 

respondents do not want to make any comments." 

That with regard to the statement made in 

paragraphs 4.3 to 4.9 of the O.A. 	the answering 

respondent begs to state that " the order of bifurcation 

of Eastern Region (Region B) into Eastern 

Region (B-I) and North Eastern Region (Region B-IT) 

on 18.09.2001 by DG(W), SE(Coord.)ER vide their 

Office Order No. 714 dated 28.09.2001 ordered that all 

transfer/posting order of JEs already issued but not 

Excutive 'ETrgineer (E) P&A 
Guwahati Central Elect. Circle 

C.P.W.D., Guwahati-21 
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implemented upto 28.09.2001 should be kept pending 
J 	is not relevant in this case as the applicant was already 

relieved on 24.09.2001 i.e. before cut off date 

(28.09.2001)." 

Photostate copy of the office order no. 

9(1)/MCESD/01/675 on dated 24.09.2001 is annexed 

here as Annexure-I. 

• That with regard to the statement made in 

aragraph 4.10 of the O.A. the answering respondent 

egs to state that" LPC was not issued on 27.09.2001, 

'TA amounting to Rs. 30,100/- was granted to Shri 

Sahai for his convenience." 

7. That with regard to the statement made in 

paragraphs 4.11 to 4.18 of the O.A. the answering 

respondent begs to state that " The case of applicant 

does not fall in the above category since he was already 

relieved from the concerned office on 24.09.2001 and 

his reliever already joined there. Therefore, there was 

no need to modify his posting order and SE(Coord.) 

did not modify his posting accordingly." 

All representations were sent directly to 

SE(Coord.) without routed through proper channel 

Excutive Engineer (E) P&A 
Guwahati Central Elect. Circle 

C.P.W.D., Guwahati-Zt 

ent;d Ac ii1r:: 
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TTT 



since he was relieved by the concerned office. At the 
I first instance whenever a representation is not routed 

through proper channel, it is not considered at all by 

administration. Further, it is not possible to consider 

each and every representation of an officer by the 

administration. Pending decision on any representation, 

an officer can not sit ideally for such a long period after 

getting relieved. In such cases he should have been 

joined first and then made suitable representations or 

should have contacted SE(Coord.) for change of 

posting etc. In stead of doing so he simply sent few 

representations for action. Infact the applicant made 

first representation on 12.02.2002. Since he was 

already relieved on 24.09.2001,the representation 

dated 12.02.2002 had no merit. In such cases office 

order will always prevail and he had risked himself by 

not obeying office order. 

That with regard to the statement made in 

paragraph 4.19 of the O.A. the answering respondent 

begs to state that "Shri Sahai neither performed any 

work after being relieved from Mokamaghat Sub-

Divisional offlce on 24.09.2001no1he was asked by 
............................. 

the concerned EE(E) and AE(E) to do any work. There 

was no official direction to do so. 
.- 	 .. . 

ExcuVve jineer (E) P&A 
Guwthati C e ntral E'ect. Circ e 

C.P.W.D., Guwhat$21 
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Photostat 	copies 	of 	the 	letter 	no. 

8(3)/PCEC/2006/983 dated 27.07.2006 of SE(E), 

PCEC along-with enclosures and letter no. 

12(4)/PCEC/2009/316 dated 11.05.2009 are enclosed 

as Annexure-Il Series. 

9. That with regard to the statement made in 

paragraph 4.20 of the O.A. the answering respondent 7 

begs to state that " Shri Sahai was referred to Hard 

Case Committee for decision. Chief Engineer (E)ER, 

being the Chairman of Hard Case Committee did not 

consider his case. Since another JE(E) joined at Imphal 

and SE(Coord.) was ordered to modify transfer order 

dated 12.07.2001. Accordingly SE(Coord.) revised 

transfer order and posted him under GCED-I1, CPWD, 

Guwahati'vide order dated 3 1.05.2004." 

That with regard 	to the statement made in 

paragraph 4.21 of the O.A. the answering respondent 

do not offer any comment. 

That with regard to the statement made in 

paragraph 4.22 of the O.A. the answering respondent 

begs to state that" SE(Coord.)ER vide his officer order 

no. 714 dated 28.09.2001 	directed that all 

transfer/posting order of JEs already issued but not 

Excutive Engineer (E) P&A 
Guwahati Central Elect. Circle 

C.P.W.D., Guwahati.21 

z( 
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implemented upto 28.09.200 1 should be kept pending, 
If 	 in view of bifurcation of Eastern Region (Region B) in 

Eastern Region (B-I) and North Eastern Region 

(Region B-Il) on 18.09.2001 by DG(W). But that 

directives is irrelevant in this case since Shri Sahai was 

relieved on 24.09.200 1 from Mokamaghat Electrical 

Sub-Division i.e. before cut off date (28.09.200 1) and 

his reliever had also joined at Mokamaghat." 

That with regard to the statement made in 

paragraph 4.23 of the O.A. the answering respondent 

begs to state that "It has already been explained in para 

no. 4.19." 

That with regard to the statement made in 

paragraph 4.24 of the O.A. the answering respondent 

begs to state that "Shri Sahai by not obeying office 

order was liable for severe punishment. But taking a 
lenient viw, he was let scot-free and his unauthorized 

leave was made "Dies non" to prevent his service break 

which would have serious consequences with pension 

and retirement benefits." 

That with regard to the statement made in 

paragraphs 4.25 to 4.29 of the O.A. the answering 

respondent begs to state that "It has already been 

N( 

Excutive Engineer (E) P&A 
Guwahati Central Elect. Circle 

C.P.W.D., Guwahati-21 
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explained in para 4.19 and 4.24. Since aersons has 

'-5 not performed any work, how can he be paid. The 

office under whom he claimed to have worked, have 

given report that neither he had done any work nor he 

was asked to do any work for the period in question." 

That with regard to the statement made in 

paragraph 5 of the O.A. the answering respondent begs 

to state that " the said application are vehemently 

denied. The order of bifurcation of B-I & B-IT Region 

was issued from O/o SE(Coord.)ER on 28.09.2001. 

The applicant was relieved on 24.09.2001. So there is 

no question order dated 12.07.200 1 becoming 

infractuous. 

The applicant is not entitled to get any of the 

relief's sought for in the prayer portion (8.1 to 8.5) in 

the said application because plea are speculative and 

against principal of natural Justice. Grounds on which 

such relief's have been sought neither cogent nor valid. 

That this written statement has been made 

bonafide and for ends of Justice and Equity. 

-ntraI 
11?fT 	rrr 

Excutive Engineer (E) P&A 
Guwahati Central Elect. Circle 

C.P.W.D., Guwahatl21 



It is therefore humble prayed 

before this Hon'ble Tribunal that 

the present application filed by 

the applicant may be dismissed 

with cost. 

ttTT9 

25 A'" 2009 

Guvati B€nch 
S 1 

Excutive Engineer (E) P&A 
Guwahati Central Elect. Circle 

Q.P,W.D. Guwatt- 
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J 	 VERIFICATION 

j 	 Son 

of. 	:.S 	 aged about 

resident of . . 

working as 	 T.'."'And duly 

authorized and competent officer of the answering 

respondents to sign this verification, do hereby 

solemnly affirm and verify that the statements made in 

paras ..........................are true to my knowledge, 

belief and information and those made in para 
5, ,s /R ...being matters of record are 

true to my knowledge as per the legal advice and I have 

not suppressed any material facts. 

And I sign this verification on this ... 

Dayof....McoI:...2OO9at 

Deponent 
209 	 Excutive Engineer (E) P&A 

Guwahati Central Elect. Circle 
C.P.W.D., Guwahati-21 
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Typed True Copy 
ANNEXURE— I 

MOST IMMEDIATE/OUT TODAY 
1$ 

Office of the Superintending Engineer, Co-ordination, CPWD, Eastern Region, 
Nizam Palace, Kolkata-700 020 

No. 2 1(1 )/SE(C)/J E(C)/ERICPWD/CAL/200 1/490 	Date: 12-7-2001 

OFFICE ORDER 

The Chief Engineer,k EZ(E), CPWD, Kolkata is pleased to order the transfer/posting of the 
following Junior Engineers(Electrical) with immediate effect in public interest 

SI Name From To Remarks No 

I R.K. Bose CCEC-11/CAL CCEC-I1/CAL Retention granted upto 03/2002 2 5K. Basak CCEC-1J/CAL CCED-V/CAL Vice SaIil Tarafdar 
3 Probir Kr. Paul CCED-IlI/CAL PCED/PATNA Vice S.N. Sahay 
4 Arun Kr. Addhya CCED-1/CAL GCED- Vice Dilip Deka 

1/Guwahati 
5 B.S. Saha CCED-III/CAL CCED-III/CAL Retention granted upto 03/2002 6 Salil Tarafdar CCED-V/CAL SCED/Silchar(H. Vice S.N. Dey 

________________ Q. Imphal)  
7 N.P. Chakraborty CCED-IV/CAL BCED/BBSR Vice 	K.K. 	Roy(Already 

transferred) 
8 U.K. Mondal CCED-I V/CAL SCED/Silchar(H. Vice 	M.K. 	Biswas(Already 
- __________________ _________________ Q. Imphal) transferred) 
9. S.N. Sahay PCED/PATNA SCED/Silchar(H. Vice 	A. 	Chakraborty(Already 

Q. Imphal) transferred) 
10 B.C. Dutta CCED-V/CAL PCED/PATNA Vice 	S. 	Ganguly(Already 

transferred) 
11 Dilip Deka GCED- TCED/Tezpur Existing vacancy 

l/Guwahatj 
12 Debabrata Das CCED-1/CAL CCED4 V/CAL Vice Subrata Ghosh 13 Mukul 	Chandra CCED-111/CAL CCED-IV/CAL Vice U.K. Mondal 

Das 
14 Subrata Ghosh CCED-1 V/CAL CCED-1/CAL Vice Debabrata Das 15 T.K. Nanda CCED-IV/CAL CCED-III/CAL Vice Mukul Chandra Das 16 B.K. Biswal RCED/Ranchi RCED/Ranchi Retention granted upto 03/2002 17 A.B. Kundu SCED/Siliguri SCED/Siliguri Retention granted upto 03/2002 18 B. Bhattacharjee CCEC-1I/CAL CCED-V(I(HQ. Vice B.C. Dutta 
- ____________________ Durgapur)  

19 KalIol Mukherjee CCED-lV/CAL SCED/Silchar(H. Vice 	A.K. 	Bhunia(Already 
_______________ Q. Imphal) transferred) 

20 S. Sinha GCED- CCED-III/CAL Vice P.K. Paul ______________ l/Guwahati 
21 S.N. Dey SCED/Silchar(H. CCED-IV/CAL Vice Kallol Mukherjee 

Q. Imphal) 

Sd/- 
(Superintending Engineer, Co-ordination, Director of Works) 

(READ Office of the Superintending Engineer, Co-ordination, Eastern Region, CPWD, Nizam Palace, 
Kolkata-700 020 

-flrmfl9 	 t° 	, *S 	7"r 	-. 	 I lect 
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I 	Guwahati Bench 

J ; Note 	 L :- 	 __ 	fl3- 

I. 	In terms of DGW, CPWD, New Delhi's O.M. No. A-22015/72/2000-EC-Vl dated 9-8-2000, 
unless otherwise specified, the Junior Engineers under order of transfer and posting shall immediately 
proceed to their respective place of posting and all the controlling officer should relieve the officials 
under order of transfer at the earliest without waiting for substitute. 
The relief of officials should not be delayed by the controlling officers for any reason. The cases, where 
officials under orders of transfer are not relieved within 30 days will be brought to notice of the 
Director General of Works for taking action against the defaulting controlling officers. 

Whenever a junior Engineer(Electrical) posted in a particular division / Circle / Zone, the 
controlling officer must accept the joining report and in case of non-availability of the particular post, 
an intimation may be given to this office. This has become necessary to avoid regularization of waiting 
period, of Junior Engineers(Eiectrical), 

Due to increase in the normal tenure of soft stations, it is very likely that there will be Junior 
Engineers in excess of sanctioned strength in some offices which is unavoidable. All Superintending 
Engineers and Executive Engineers are therefore requested to accept the joining reports of Junior 
Engineers concerned who on their transfer submit their joining report to them, if something they want 
to say, they may take up the matter later with this office. 

All Chief Enginners, Super intending Engineers and Executive Engineers are requested to 
ensure that the Junior Engineers(Electricai) under orders of transfer are relieved within a time frame of 
30 days to enable them to joining their places of posting and the relief of such officials should not be 
held up for any reason whatsoever. 

In case of Junior Engineers(Electrical) are not relieved, they will automatically stand relieved 
at the end of the month immediately following the month of issue of transfer orders and they will not 
be eligible to draw pay and allowances from their present office thereafter unless their transfer order 
are 	cancelled/modified 	or 	further 	instructions 	issued 	by 	this 	office 	or 	the 
Director General of Works, CPWD, New Delh. 

' The posting of Junior Engineers(Electrical) have been issued after observing due 
procedured/broad guidelines as per DGW's O.M. No.A-22015!8/97-EC VI dated 9-10-99 and 
transfer/posting policy as per this office O.M. no. . 21(1 )/SE(C)/CPWD/ER/J E(C&E)CAL/20!l 53 
dated 23/02/200 i. 

Sd!- 
(Superintending Engineer, Co-ordination! Director of Works) 

Copy to 

The Director General of Works, CPWD, New Delhi. 

	

2. 	The Addi. Director General(ER), CPWD, Kolkata. 

	

3, 	All Chief Engineers(Civil & Electrical), CPWD of Eastern Region. 
All Superintending Engineers(Civil & Electrical) i/c Superintending Engineers(P&A) of 
CPWD Eastern Region. 
All Executive Engineers(Civil & Electrical) of CPWD Eastern Region. 
The concerned officials through respective controlling officers. 
The Regional Secretary, CPWD, Junior Engineers' Association, Kolkata. 

Sd!- 
(S. Roy) 

Engineer Assistant to Superintending Engineer, Co-ordination 

(READ Office of the Superintending Engineer, Co-ordination, Eastern Region, CPWD, Nizam Palace, 
Kolkata-700 020 

xcutIve Engin#e (E) P&A 
.,ijwh&i C'nt!ai E'ect. CrrI 

(.P.W .D. Guwahat-2 
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GOVERNMENT OF INDIA 
CENTRAL PUBLIC WORKS DEPARTMENT 

No. 9(1)/MCESD/01/675 Dated 24-09-200 1 
4 1 1 — 

0 1 .  

Mi 

OFFICE ORDER 

In accordance with Superintending Engineer, Co-ordination Circle, C.P.W.D., 
Nizam Palace, Calcutta letter No. 21(1 )/SE(C)/JE(E)ERICPWD/Cal/200 1/490 dated 
12.07.200 1 Shri S.N. Sahay, Junior Engineer (Elect.) is hereby relieved from duty to-day 
A.N. i.e. from this Sub-Division atid directed to report to the 
Executive Lngineer (Elect.)/PCED/CPWD/Patna for final releaving from Division level, 
Shri P.K. Paul JE(E) has already Loiiied on his nlace on 11.09.2001 in this office. He is 
aE&rected tO hand over all his charge to Shri P.K. Paul, JE(E) immediately if not 
handed over, in this respect office order has already been issued vide this office letter No. 
9(1)/MCESD/01/649 dated 14.09.2001. 

Assistant Engineer (Elect.) 
Mokamaghat Central Elect. Sub-Division 

Central Public Works Depart 
Mokamaghat 

Copy for information to 

The Executive Engineer (Elect.), Patna Central Elect. Division C.P.W.D., Punai 
Chake, Patna with request to releave his from his level. 
The Superintending Engineer (Elect), Patna Central Elect. Circle, C.P.W.D., 
Patna. 
Shri S.N. Sahay, JE(E)/MCESD/CPWD/ Mokamaghat 

Assistant Engineer (Elect.) 
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GOVERNMENT OF INDIA 

CENTRAL PUBLIC WORKS DEPARTMENT 

No. 9(1 )/MCESD/0 1/649 	 Dated: 14-09-2001 

OFFICE ORDER 

In accordance with Superintending Engineer (Coord) Circle, C.P.W.D., 
Calcutta Letter No. 21(1 )/SEC(C)/JE(c)ER/C.P.W.D./Cal/200 1/490 dated 12.07.2001 and 
EE(E)/PCED/CPWD letter no. 21(1 )/PCED/200 1 / 1841-51 dated 10.09.2001 following 
charges are to be handed over/taken over by the JE(E) of this Sub-Divisions with 
immediate effect. 

A: 	From Shri T.K. Das to Shri P.K. Paul, JE(E) 

M.O.E.I. & fans in non-residential building i/c A.C. Plant at G.C., C.R.P.F., 
Mokamaghat. 
M.O.E.I. & fans in residential building i/c A.C. Plant at G.C., C.R.P.F., 
Mokamaghat. 

B: 	From Shri S.N. Sahay to Shri P.K. Paul, JE(E) 

M.O.E. & M works of. HT/LT over head line i/c 5 Nos. Sub-Station, H.T. pane!, 
Street light and service connection at G.C., C.R.P.F., Mokamaghat. 
M.O.E.I. & fans i/c water pump set severage pump set, over head line street light 
at Bharat Wogon and Engineering Co. at Makama. 
76 Nos. type-IT, quarter newly construction. 

C: 	From Shri S.N. Sahay to Shri T.K. Das, JE(E) 

R.M.O. water pump/sewerage pump at G.C., C.R.P.F. Mokamaghat. 
R.M.O. of 75 KVAID.G. Set and 7.5 KVA D.G. Set at G.C., C.R.P.F., 
Mokamaghat. 

Assistant Engineer (Elect.) 
Mokamaghat Central Elect. Sub-Division 

Central Public Works Depart 
Mokamaghat 

Copy to: 
The Executive Engineer (Elect.), Patna Central Elect. Division, C.P.W.D., Punia 
chake, Patna - 23 for information please. 
Shri S.N. Sahay, Junior Engineer (Elect.) for information. 
Shri T.K. Das Junior Engineer (Elect.) for information. 
Shri P.K. Paul Junior Engineer (Elect.) for information. 

H 
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GOVERNMENT OF INDIA 
CENTRAL PUBLIC WORKS DEPARTMENT 

No. 21(1)/PCED/2001/ 2145-5 1 

OFFICE ORDER 

In pursuance of Superintending Engineer, Co-ordination Circle, CPWD, Kolkata 
office order No. 21(1)/SE(C)/JE(E)ERICPWD/Cal/2001/490 dated 12.07.2001 and 
consequent relieve order of AE(E) Mokoma vide his office order No. 
9(1)/MCESDI01/675 dated 24.09.2001, Shri S.N. Sahay, Junior Engineer (Electrical) is 
hereby relieved from this Division with effect from 24.09.200 1 AN with direction to 

the Executive Engineer (E), Silchar Central Electrical Division, CPWD, 
Silchar (H.Q. Imphal), immediately. 

ft. 

Executive Engineer (E) 
Patna Central Electrical Division 

C.P.W.D., Patna 
Copy for information and necessary action to 

Superintending Engineer, Co-ordination Circle, CPWD, Kolkata with reference to 
his letter No. quoted above. 
Superintending Engineer (E), Patna Cent. Elect. Circle, CPWD, Patna. 
Executive Engineer (E), Silchar Cent. Elect. DivisIon, CPWD, Silchar (H.Q. 
Imphal). 
Shri S.N. Sahay, Junior Engineer (E), through Assistant Engineer (E), Mokoma 
Central Elect. Sub-Division, CPWD, Mokomaghat. 
Assistant Engineer (E), Mokama Central Elect. Sub-Divn., CPWD, Mokomaghat 
with reference to this letter No. 9(1)/MCESD/01/675 dated 24.09.2001. He should 
have directed the Junior Engineer to report duty to the Executive Engineer (E), 
Silchar Central Electrical Division, CPWD, Silchar (H.Q. Imphal) directly instead 
of this Division as per order of Superintending Engineer (Co-ordination). 
Bill clerk, Patna Central Electrical Division, CPWD, Patna. 
Pay & Accounts Officer, CPWD, Kolkata-20. 

Executive Engineer (Elect.) 

- 	flfktE 

2 	2009 

Guwahati Bench 
IQTt ;Tzp 

Excutive Engineer (E) P&A 
Guwahati C.nttil Elect. Ctcc%e 

C.P.W.D, Guwahati2 
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Guwahati Bench 
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Rs. 27300/- 	Rs. 8300/- 

	

80% 	Rs. 21800/- 

	

Rs. 2 1840/- 	Rs. 30100/- 

Say 	21800/- 

Excutive Engineer (E) P&A 
Guwahati Central Elect. Circle 

C.,P.W.O., Guwahatl-21 

To, 

The Executive Engineer (Elect.), 
Patna Central Electrical Division, 
C.P.W.D., Patna. 

Through proper channel 

Sub: Transfer Advance T.A. and Transfer grant. 

Sir, 

In accordance with Superintending Engineer, Co-ordination SE(C)/JE(E)/ 
ER/CPWD/CaI/2001/490 dated 12/7/2001. I have been transferred from Mokamaghat 
Central Electrical Sub-Division to Imphal Central Electrical Sub-Division under Silchar 
Electrical Division. 

Therefore, it is requested to kindly grant me the advance as follows. 

 Transfer grant as per may basic pay 
 T.A. for self To & Fro —2 times @ 1500/way 
 T.A. for 3 adults from Mokama to Silchar 

@Rs. 1500/-each 
 D.A. for 4 Nos. for 3 days @ 150/day 
 Transportation charges on materials 

By full truck as per entitlement from Mokama 
To 	hal. 

Total 

(Date : 26.09.2001 

Yours faithfully, 

(Shri S. N. Sahai) 
Forwarded to EE(E), 
PCED, CPWD, Patna for 
n/action please. 

AE(E) 

NT: 

Rs. 8300/ 
Rs. 6000/ 

Rs. 4500/- 
Rs. 1800/- Rs. 27300/- 

Rs. 15000/- 
Rs. 35600/- 
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Ar 	 GOVERNMENT OF INDIA 
OF!JCE OF THE SUPERINTENDING ENGINEER, COORDINATOR, CPWD, EASTERN REGION NIZAM 

PALACE, KOLKATA-700020 

21(7)SE(C)/ER/CPWD/GEN/KoIkatat200II7 I 4 
	 Dated 28/09/2001 

OFFICE ORDER 

Consequent to the bifurcation of Eastern Region (Region 'B') in Eastern Region (Region B.I) and North Eastern 

Region (Region B.11) vide DGW,CPWD, New Delhi's OM no. 14/2/91-ECIV(C) dated 18.09.2001 and InstructiOn 

contained therein that all transfers from Eastern Region (Region B.l) to North Eastern Region (Region B.11) and 

vice versa will fall in the category of Inter Regional Transfers, 
It is hereby ordered that all transfer/posting 

orders or Group 'B' and Group 'D' staff including the Junior Engineer from Eastern Region (Region B.l) 

to North Eastern Region (Region B II) and vice versa already issued by this Office but not implemented 

so far, shall be kept in abeyance with immediate effect till further order. 

All the staff who are willing to remain in the North Eastern region (Region Bil) are hereby requested to submit 

their willingness within 15 (fifteen) days of issue of this order. Transfer of such staff shall be confined to North 

Eastern Region (Region B.11). 

As per DGW, CPVVD, New Delhi's OM dated 18-09.2001 mentioned above, those staff of North Eastern Region 

who do not indicate their willingness for the North Region (Region 8.11) will be transferred to Eastern Region 

(Region B.l) on seniority basis subject to availability of vacancy and availability of substitute staff for North 

Eastern Region. The said staff are, therefore requested to submit their willingness for transfer to Eastern 

Region (Region B.l) within 15 (fifteen) days of issue of this order. 

Those staff of Eastern Region (Region 'B") who are willing to get transferred from Eastern Region (Region B.l) 

to North Eastern Region (Region B.11) may submit their willingness in prescribed proforma immediately for 

approval of the Inter Regional Transfer by the competent authority. 

All the Controlling Officers are hereby requested to send the details of unimplemented transfer order for 

immediate necessary action at this end. 

-. 

Additional Director General (ER), CPWD, Kolkata 
Director of Administration, CPWD, Nirman Bhawan, New Delhi w.f to the telephonic discussion held on 
26.09.2001. 
All Chief Engineer (Civil & Elec,) of Eastern Region (Region B.l) and North Eastern Region (Region 
B.11) of CPWD. 
All Supenntending Engineer (Civil & Elec.) i/c Supenntending Engineer (PM) of Eastern Reigon 
(Region B.l ) and North Eastern Region (Region B.11) of CPWD. 
All Executive Engineer (Civil & Elec.) of Eastern Region (Region B I) and North Easter Region (Region 
B II) of CPWD 
All recognised Unions & Associations of CPWD, Nizam Palace, Kolkata 
All Co-ord sections of Co-ord Circle. 

q 
(D.Hore) 

Excutive Engineer E) P&A 	 Superintending Engineer (Co-ordinator) 
Guwahti Central Elect. C,rcI 

C.P.W.D., Guwahatl-2 

The above order shall take effect from the date of issue. 

(D.Hore) 

Superintending Engineer (Co-ordinator) L1. 	Director General of Work, CPWD, New Delhi 

Copy to 
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To 
The Chief Engineers (Elect) 
CPWD, M.S.O. Building 
Eastern Zone, Nizam Palace 
Kolkata -700020 

Sub: Request for Posting under Eastern Region (Region B I) and release of my salary since Oct, 2001 

Sir, 
With due respect I beg to lay down the following few lines for your kind perusal and favourable 

order please. 

With reference to my representation addressed to SE (Co-ord) on 21.07.2001, 12.02.2002 as well 
as on 25.05.2002 addressed to SE (E), PCED, Palus copy to your good self and also enclosed to 
others showing my willingness to remain continue the service in Eastern Region B I. 

My representation dated 25.5.2002 also proved that the relieving order issued by AE (E), MCESD 
on 24.09.2001 which was received by me and by EE(E), PCED, Patna on 27.09.2001 wef 
24.4.2001 AN is not proper. It has also accepted by SE (E), PCED, Patna and no any refusal 
issued by him till now. 

The EE(E), PCED, Patna has granted Rs. 30,100.00 (Rupees Thirty Thousand one, hundred only) 
to me towards transfer grant & T.A, D.A. for Imphal vide his no 30(1)/PCED/2001-2205-12 dated 
1/x/2001. I went Division office to receive the amount. Then EE(E), PCED, Patna told me that I will 
receive Rs. 21,800.00 (Rupees Twenty thousand Eight hundred) only in lieu of Rs. 30,100.00 
(Rupees Thirty Thousand one hundred only) because Imphal now belong to North Eastern Region 
(B II). The posting order of Imphal will be revise as it fallen under category of inter regional transfer. 
The same can only be implemented after approval of DG (W) by getting the willingness of JE (E)s. 
He also expressed that he would write to SE (Co-ord) to post me in same division as posts of JE 
(E)s are vacant in his division and I also represented for posting in 'PATNA" against D. Mishra, 
JE(E) who had got transferred from Patna to Kolkata. Accordingly I received Rs. 21,800.00 only in 
lieu of Rs. 30,100.00. 
The EE(E)/AE(E) also told me to compete all the construction works which held with me till receive of 
revised posting order. It will help during verification of service period, at the time of release of salary 
through SE (Co-ord) has already issued on order to keep in abeyance all inter regional transfer but Govt. 
will not give salary without work. Accordingly I am working till now and carried all verbal instruction which 
are being issued to me regarding govt. Works by AE (E)IEE(E). They are taking work from me but without 
my signature and telling. "your handwriting will became proof of your working" 

Though I am working till now but not getting my salary since Oct., 2001. Due to non receipt of 
salary my family members are also suffering badly. The educational life of my children stopped 
mainly due to shortage of money. I became unable to bear thief expenditure like hiring of 
accommodation and other expenditure for want of salary. 

Therefore it is humbly requested to your food self to please look into the matter and kindly issue a 
favourable posting order to me either in Patna or at Muzzapherpur, as both place have existing vacancy. It 
in also requested that please treat me on duty till further posting in Eastern Region BI. Your kind and 
favourable action will help my children to re-admit in their school/collage to reform their educational career 
as well as it also help me in carrying the govt works conveniently. 

For your early action I shall be oblige to you honor please. 
	 Centra' Admin istrath,  Triunag 

Your faithfully 

A — TVt 
xcuttVe Engnee 1  ) P&P 

WhEtI Ceritt& Eect CirJ 

rp 

(S.N. Sahal) 
Junior Engineer (Elect.) 

Mokamaghat Central Electral Sub-DivisiOn)  
CPWD, GC, CRFP, Campus, MukamaghF " 
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Copy to 

I) 	The Chief Engineer (EZ-ll), CPWD, Pant Bhawan, Patna for information and favourable action 
please with refer to my representation dated 05.05.2002 

The Superintending Engineer (Co-Ord), Eastern Region B I under Eastern Zone in MSO building on 
171h floor, Nizam palace Kolkata for information and favourable action to issue on order of posting 
with reference to my representation dated 21.07.2001, 25.5.2002 & 12.02.2002 

The Superintending Engineer (E) PCEC, CPWD 7 Floor, Indira Bhawan, Patha for information and 
necessary action with reference to my earlier representation. 

(S.N. Sahai) 

Junior Engineer (Elect) 

'J1traI cflbt sfraj7 ,) 

'OU9 

GLJWhptj B ench 
•--____ "-iiIo 

Excutive Engiftee E) PM 
GiMattaté CeAtra EIe. Crce 

C.P.W.D., G*h$ft21 
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To 
The Superintending Engineer (Co-ord) 
CPWD Nizam Palace 
171h Floor MSO Building 
Kolkata 700020 WB 

Sub: 	Request for issue an a order of posting w.r.t S. N. Sahai 
JE(E) within Eastern Region (Region B I) 

Ref:- 	My last representation dated 27.02.2003. 

eq 
\'1 

/ 

rai AiinstratverrIOUfl& 
wrt 	TITT 

r 

Gwahai Bench 
jI12.1_4P 

Sir, 
With due respect in continuation of my earlier representation I beg to lay down the following few 

lines once again to your goodseif for favourable orders please. 

After issue of an office memo No. 14/2/91 - EC IV (C) dated 18/9/2001, by DG (W) CPWD New Delhi 
for bifurcation of Eastern Region 'B' into two region Eastern Region BI and North Eastern Region BlI, 
the relieving order issued by AE(E) on 24/9/2001 to report EE(E) PCED Patna after final handing over 
of changes vide office order no.9(1) MGESD /01/649 dated 14/9/2001 without making arrangement to 
hand over charges of construction works, and no mean. 

Similarly issue of a relieving order on 27/09/2001 by EE(E) PCED Patna (Without submission of my 
report ) to report in Shilchar which Division is not existing in Eastern Region BI Is against DG(W) 
instruction which is lying in above said office memo of dated 18/9/2001. The posts of JE(E) in this 
Division are still vacant after joining of my reliever so, question does not arise for over strength of JE(E) 
in this Division. 

My reliever came from Kolkata and his posting was within the region BI which has implemented and 
was correct. But my posting from Mokamaghat to Imphal which is interregional Category was not 
implemented so far and in this regard SE (Co-ord) has also issued an office order vide his no. 
21(7)/SE(E)(C)/ER/CPWD GEN/Kolkata/2001/714 dated 28/09/2001 " It is here by ordered that all 
transfer posting order of group 'C' and group 'D' staff including Junior Engineers from Eastern Region 
(Region B I) to North Eastern Region (Region BlI) and vice versa already issued but not implemented 
so far shall kept in abeyance with immediate effect till further order ". The copy of the same also 
indorsed to DG(W) New Delhi, ADG(W) Kolkata, Director of Adm New Delhi, All Chief Engineer (Civil & 
Elect), All Superintending Engineers (Civil & Elect.) & All EE (Civil & Elect) to report for non 
implementation of inter regional category transfer for their further posting in concern Region in which 
they are at present. 
The EE (E) PCED have well knowledge about non implementation of my transfer as he sanction my TA 
bill for Shilchar after issue of both orders. And also at time of payment he told me to receive Rs. 
21800/- in hew of Rs. 30100/- because further posting will be within the Region B I so the said amount 
will not require. Accordingly he paid me only Rs. 21800 in Division office, not through sub division 
office. 

The educational Session is going to restart soon. So and early posting order will help to readmit my 
children in their school / college to reform their educational career and it also save my family from food 
crisis. Because I am only bread earner in my family. 

Yours faithfully 

S.N. Sahai, JE (E) 
M. C. E.S. D. Mokamaghat 

CPWD, Mokamaghat 

Copy to the Superintending E,rigineer (Elect.) PCEC Patna for information and recommendation please. 

S.N. Sahai JE(E) 
Excutive Engineer (E) P$A 

Guwahati Central Ele. CirciC 
C.P.W.D., Guwtintl21 
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GOVERNMENT OF INDIA 
CENTRAL PUBLIC WORKS DEPARTMENT 

OFFICE OF THE SUPERINTENDING ENGINEER 
COORDINATION CIRCLE (ER), 

2 ND  MSO BUILDING, NIZAM PALACE, I 7TH  FLOOR, 
234/4 A.J.C. BOSE ROAD, KOLKATA-20. 

TEL: (033) 2247-7416, FAX NO. (033) 2281-3183 

No. 21(1 )/SE(C)/ERIKOL/2004/280 	 D ted 30/04/2004 

To, 
The Chief Engineer (Electrical), 
Eastern Regiona, C.P.W.D., 
Nizam Palace, Kolkata-20. 

Subject: 	Request for posting of Shri S.N. Sahai, Junior Engineer (Elect.) under Eastern Region (B-I) and 
arrange to release his salary Since October'2001. 

A representation received from Shri S.N. Sahai, JE(E), which is self explanatory, is enclosed . 

herewith for your sympathetic consideration please. 

Shri S.N. Sahai, JE(E), who was working as JE(E) in Mokamaghat Elect. Sub-Division under 
Patna Central. Electrical Division was transferred to North Eastern Region vide this office order no. 
21(1)/SEC(C)/JE(C)ER/C.P.W.D./Cal/2001/490 dated 12.07.2001. jJiever P.K.!joined  PCED on 14-09-' 
2001 and after partly taking over charge on 14-09-2001 went on leave fromi 	$T 23901' 

: In the meantime, consequent upon bifurcation of Eastern Region (Region B) into Eastern Region . 

(B-I) and North Eastern Region (B-Il) on 18-09-2001, it was ordered vide this officer order of even no. 714 dated' 
28-09-2001 that all transfer/posting order of JEs already issued but not implemented on to 28-09-2001 should be' 
kept in abeyance till further order. 

Shri S.N. Sahai by the AE on 24-09-2001Infrom the Division office on 27-0 
2001. But the he had not ioin at Impal (NE Region) and represented for o1sti ng u de 	- 	 g [now no 

difpostmg ordes been issued to him and 	 e 	- - 

Shri S.N. Sahai has already represented 7-8 times to get a new posting order under Region B-I andy ' 

his case has already been sent to CE(Elect.), ER for suitable decision as chairman of the Hard Case Committee vide; 
this office letter No. 21'(l)/SE(C)/ER/KOL/202/712 dated 26-08-2002. 	 . 

Shri Sahai has also pror pay ear salary and allowance 
mo~ths fter ettin relieved from PCED. It appears that no arrear salary etc. will be payaTbIe"to him since he was 
not 	s 	 u the period of absence might have been regularized by way of sanctioning E 0 L for the 
same. 	 ' 	 ' 

	

In view of the above, a sion about his n,posting order within Region B-I and:; 	4 
payment of arrear salary may please be conveyed to this Office at an early date 

Enclosed: 
Representation of S.N. Sahai Dt. 25-05-2002. 
Copy of Releive Order dt. 24-09-2001.. 
Copy of SE9C-ordn) order Dt. 28-09-2001. 

Central Adrnfnjstratve Trbc.j 
'f- 

U 

at 
Excutive Engineer (E) P& 

Guwahati Central Eto& Circle 
GuwahMi-2 

(B.K. DAS) 
SUPERINTENDING ENGINEER' 
CO-ORDINATION CIRCLE (ER)' , 

C.P.W.D., KOLKATA 	
. . 

Guwahatj Bench 
TT 'T1 



• ; 	'4j: '',i' 

1: ••' 
1 

I 	No 21(10' 

I 

J 	Ic 
:Y 	J 	transfer/3 

effect. 

I 'ISL.MO.IN(tME 

• 	 •• 	 I 

Note: - 
1. in terms of 0GW, CPWD; New Delhi's O.i.. No: A-22015/72/2000-EC-V1 dated 098-

2000, unless othrvisc specifled, the junibr Eng eesondEr/Order ci tarsfer anà 
posting shall immediately poceed to their respective place of posUng apdaU the 
controlling officers shall refleve the officials Under ordr of transfer at the (eariies 
without waiting for the substitute ihc relief of olficials should not be delayed L"t1e 
coiitiolluig officers for any reasons 

• 	
' 

olfiger. 	 ' 

'.r 	: 	• 
Division/Circle/Zone, the controlling Officer must accept the joining repo and 

• 	 cases of non-availability of particular post, an intimation may be g iven  t9tliis ofie. 
• 

	

	 This has become necessary to avoid regutarizatlon of vialtlng period iof Jiinlor 4 
Engineers (Civil/Electrical). 

D 	to liicieaue In the ionrI;I tenuic at soft ¶;tutioils, it l veiy likely lii 	there 
Junior Engineers in excess of sanctioned strength in some offices, vh,ichis 
unavoidable. All Superintending Engineers & Executive Engineers are therefor 
requested to accept the joining reports of Junior Engineers concerned. v ho, on,71theirig  

• 	 transfer, submit their joining report to them. II somclhiing they wont tosay t:!èy Ji 
• 

	

	 may take up the matter loer with this Office. All Chief Engineers, Supintenthhg ' 
Engineers and Executive Engineers are requested to ensure that the Jurior Ei4inccrs 

• 	 (Civil/Electrical) under orders of transfer are relIeved within a time fraue of 3a.ys 
• 	 to enable them to join their new places of posting and i chief Of such officials st.ui;quId 
• 	 not be held UI) tar any reason whatsoever. 	 :. 

Oenfral 

•: 

	

ta1ve ngIneerP&A ,. 	• 
• 	 fl 	

Guwsheti Central Ehe. Curek 	 • 	• 

L
G$Watet 	 • 	.1 

I 	 .. 	
't 

• 	/ 	
GIJwahti Bench 	

• 	: 

s.•.••I_•,, 	, 
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1 .  
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• 	

/ 

tli ;Jurilor Lirgli K ci, (Uvil/Llu ti cdl) di c not u lrcvcd tiny lVIIl U1or:r Jilcdlly 
i clievd at the end of thc monlh Immediately following the morniiof rcsue of 

, 	apter orders and they will not be eligible to draw pay arid ailowanceioiii their 

I
ff 44 	

ieerit office Thereftr their transfer crders will be cancelled/modifl 	or further fl 	 vPcton ?ssued by this Office or the Director General of Works, 	New Delhi •r 
4i  ! I J jejunior 	gineers (Civil/Electrical) posted to planning office shall mov first ti 	wang for their substitute 

His 	T0rder supercedes all previus orders isued in respect 'j 31 1 t i (Ehinée rnh1oied in this Office Order. 	
I 1j 
 unior 

!1
' 	ii 14 	1 	

i 
t 	 / 	

lu 

	

• 	' 	•r 	•0ih 	
•. 	

( 

j ç 	
(B K DAS) 1 	

I 	 SUPERINTENDING EF hEER • 	 . 	

CO-ORDINA1ON CIRCLE ER). 

• Copy TprwarcI6for information to: 	
I 

1. 

 

he iKettor Gernerl of Works, CPWD. EC-VI Section, Nirman Bhawan, NevDelhi 1ito:i iki , 0 

2 the,j1jonai Director General (ER), CPWD, Kolkata —20. 
3. 	-14er Engineer, (Elect.), C.P.W.D. of Eastern Zone-I & 1[3B Zone. 
4 T 	nc he }9Oer ned Super intending Engineer (Elect ) i/c Super intending Engineer (P&A) 

çCl&J4 C P W D, Eastern Rccjion 
:\-.. llbncerned Executive Engineer (Elect.), C.P.WD. 6 	sp -  toncernia (tnrough their coitroining Oficer) 

7 TdcPWD Junior Engineers Association, Kolkata 
• •;•c 	; . • 	

.i 
1: 	0 	 0 	

•0 

	

• 	0 	, 	 . 	 SUPERINTENDING E1GFEER 

	

• 	 • 	
: 	 CO-ORDiNAON CIcçE (ER). 

• 	• 
 

14 1 %. 	 . 	 • 	0 	: 	

0 O 	

0 

	

0 	0 	• 	• 	0 	:1 

• 	. 	 0 

• 0 

r; 	fl 

• 	

••••0, 	L09 

'hati 8€nch 

• 	• 	
• 

	

• 	0 	• 

• 	• 	• 	.': 

O 	

• 

izcunle ngrne 	E) P&P 	•i 

Cntr3' E1et. CirCl' 	I 

p0W0O 	

• 00 
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GOVEItNMENT OF INDIA 
PAThA CENTRAL ELECTRICAL CIRCLE 

CENTRAL PUBLIC WORKS DEPARTMENT 
7Thl FLOOR, INDIRA BHAWAN 
WEST BORING CANAL ROAD 

PAThA-800 001 
PHONE I FAX: 0612-2222233 /2207004. 

Email: sepcecgmail,con 

.. 

To 
e Chic Engiheer (E) ER 

CPWD ,1katá. 

0-' 

S I'EED-*PA_I 

I 

Superintending Engineer (E) 
AQ 

H; t -, .. 

'1 

H • t 	;!. 

3 
RquesIfopostmg of Shrl SN Salsal, JE 	i;nde, EaIei is Region (B 0  and a; range 
rèease ç!IiS salary since Oct'2001 

AL:NM t 9/3 7/9 7-4 dma. Vol. VIH-A dated: 25" July 2006. 

61111 the above subject I am enclosing herewith the copy of IctMr no. No. 21(I)/PCED/2002/362 
dated:. 17/9/2002 by the Executive Engineer (E). PCED, Patna to Superintending Engineer (E), PCEC. 
CPWD, Patna. Along with two letters of the AE (E), MCESD, Mokamaghat. 

- l Secoid Para of the aboVe letter is reproduced. 
Now there arc no c paqggeswith Sri Sahay. No work what so ever are being taken by Sri 
claimed by iim Nc i neithc Fl 175-1 	anittcn oc been 	en tp 	 to do any woik 

at. So the clairn óTh'riah' is 
. 	 - 	 .----- 	 . 

lit the above context, as per the above referreletter of the Executive Engineer (E), PCED, Patna 
the version of S.N. Sah°ai JE (E) is not acceptable. 

I am also enclosing the letter no.21(l)/PCED/2006/1041 dated: 27/7/200 for your information. 

End: Asâbove.. 

i 	 Superintcnding Engineer (? 
Patna Central Elect. Circle, 

0 	 CPWD, Patna. 

Copyto 
The Exccufive Eni(E PCED, Patna for information with reference to his letter referred above. 

I / 

'thT 	.Tf; T(fi 

I 	- 

Excutive EngcRer (E) P&I\ 
Guwahati Central Elect. C,rcte 

C.P.W.D., Guwahati-1 

Guwahati Eecch 
; 



.. 	t: 	 • 	 • 	

• 	• il1IF.fl:. 
 

t4
I 	(½ 	

k 

tP4ZtJ* 	 ' 

; 	r '  
e It I  

' I 	
i 4 	

¶ 4 ) 	 I 
.: 	• 	. 	. 

i I 	

t 
	1 LTMr, 

 1 /0912002 
t 	

p the Su 	Eiiiuwt (E% 	 I Jb1 	 7n1 fl 

qj  

UP - 

h 	 I1 1t'Mn*O6dUh 	
ci 	 Tt I 3 	

•J 8tj _ +' i i;ihti,1, uer 	fl2M 	iuI reIpie of my sfiInry lnce oct. '2OQ . 	
i .k; 	: 	 •. 	..: ••. 	 ;.. 	. 	.tt. 	

° 	 . 'Ft 	

file no. 184 

4 	
. 	

n!1hc 	
(E) Moknifigt w&3 ukod to 

L 	 \ ) 	
34H)WCdO6O72oo2  

• i: dacd 11o9200 
Et 	

MOkathAghat IMoIarficd 	, 	 E I  si  
f 	

d E)imodmp1co$N ) 	 ovr Iu cutb char to 8r PL E*thcr the Iotk 	 wu bg lookcd aJcr ,4 	
mtnR1! Iflt1flj with 	 Thf AE (E) ordcrvd for 

, 	
only, u zi a*y had kiamj wr th vmtruj wuik a1u to Sn P1 

d 	 A44 	f 
l 	 12 ow 

u vIarnd b hInL Nvór neilitor verbal nor anY 	ttii 1C hi bn &vcn to Su 1 	O dO 	b tho wdcig, 	by AE (E Mokamagba So tho claim of I 	
I1 
 t Sn Sahi' tth0 	Uthm ivvh viam ., 	: 	.•••• 	1 :it 	. 	. 	. 

F 4 	Th 	

L W . , 
r 

( 	

OWC 	 \ , 	fill 	
I 	Pu 	E1et 	v, 

. 	;i'. 	. 	. 	
f•i • 	

: 	• 	• 	 . 	. 	S 	
C•P•Wb• 	'!• 	• 1t i Y 	COpyio 

.,c • 	 %1P Th.,4E.. 	Mokat.wto 1u It1crmunhonoi fibav. 

In 

( 	
I 

• 

1k 

ICen r 
fflfl r r1ff 

Excutive Engineer (E) P&A 

	

- - 	• 	

Guwahati Central Elect. Crle I 

	

	
- 	 C P W 0 , Guwahti 

GwOM-kati Bench l 

• 	. 	 ...,. 	. 	. 

---------------------------------- • 	•.• 	•- 	,•- 
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• 	 •.• .' LH. 	 ' ?. 	 Government Of Indip 	 / p.

-' 	
3tr Al Public woEprtment 	( 

/ 	

Nol.. 21( 1) /Pcn/2006//O4/ 	 Dated 	/07/2006 

0 

The 5uperintncling Engineer (E), 	 I 
• Patfla Cefltr& Electricpl Circle, 

PATNk. 

1: 	 1equest fbr posting o.ShrLSeha JE(E) urder 
Eastern Region (B-I)and srra1ge to release his Salary 
since 	tobór . 2001. 	 1 ****. 1'• I '• 	-. 

Ref s-Your etrsecnentno. (3),'>26/948dt 25.7.06. 

Please refer your enrsed letr under reference on the 
subject Please fifld encloSed hewith the 41following letters for taking 
further needful action from your end le-ape 

(1) Ietter no. 2 1(1)'2062/362ji. dated 11.9.2002 
• (2) Lettr no. c1.ted 11.9.2002 

(3) Letter 'no. 9(1)/f4cESD/2002/856 dated 23.7.2002'. 
(.4) Letterof ShriS.N.sayi dated 20.6.2002. 

Letter No. 21( 1) 	/2002/346fip'* 06.7 .2002 
Letter No. 21(1) 	/20Q2/104't'4- i 05.6 .2002 

• 	 ci/3)/ 	-M)M/1/(IfYJ 4) 	'7.102)t 
• 	 1e hEnding/taking over notes of SIi S.N5ahay JEtE) 

has not beenreived by this. office. Acdingly the 
I 

AE(E) MoI}anaghat 
Central Elect. Sb-Dvis.ion, CPS 	Mbkaglpt Is directed to su)nit the 
handing/taking over notes of Shri aahpy .1Jiediate1y. AS and when receive 
the sane, sane will be sent to you. 

Q• s- ..)-nos. in twosets. 

• 	 \\O 

• 	
'Y Executive 'ngineer (B) 
atfl,Cefltra1.Eleot..'Divip, • 	Pstfla.)y/ 

92Py. to thes- 
(1) 	Assist3nt Pngineer ()? Mbkgnp Central Elect. Sub-Division, 

CPWD,'Mokfl1agh t. He is directed o'auinit the OTE0 Register 
from 2001 to 2004 and Hding over notes of shri Sahay to this 
office imTediate1y. 

	

• • 	 • 	• 	
• 	

ENNER(E 

	

• 	• 	.•• 	 •. 	 . 	 . 

FCentralomi trrjr1 
• 	 •••. 	 • 	 • 	 ' 	 •. 	

f iri 	 1 	•. 	
e 

• 	 •.:. 	 ......... ..... ••........ 	 - 2L 
• 	 . 	 • 	

• 	
jQ9 	 •. 	 • 	

. Excutive Enginef(E) PA 
• 	Guwahsti Central Elect. Circle 

C.PW.O., Guwahati.21 

• : . . 	 . 	 Bench 
• 	 . 	 . 

• 	•4' 	. 
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IFINDIA : 
ENGlNEEl(E) \2, 
rRICAI. CIRCLE 

DEPA RTM 
131-IA WAN 	• - : 5 

AL ROAD  
001 
4028 / 2222231 

I 	I 

/05/2009 

)C SUperintcnding:iEj'jnecr (P&A) 
'0 Chief Engine6iE.3R 	 I 	

S 

P W D NI7am Pa!&e 	
I 	I 4/11 A IC Bose RI 

)Ikflla-20 	 . 

i l ) • You, Icier 1:o;lkilJ/98/,4d,,,,, Vol-Vhf dated /16'05/2009. 

In the ','allerbJ 04 ito 9/2OO9 us resjeci of S/sri S. N. a1,a, Vv 	 & O/J,e, 

• 	 I 

With icfcrcncejb above the rcply received fr6ñi Executive EngiierE), PCED, CPWD, 

Patna on Para n. 4l9 is reproduced below. 

• 	: 	 F 
"It is vehemently denied: After relieving on 24/09/2001, the Applicant iight have worked iii 

his own interest at old station (CRPF Campus, Mokaniaghat) and cxjrcsed unwillingness to 

join his duty at new station. He had also given a re,rcsentation to rta'in him in this office. 

After rdieng,llic atlicant  is .  not .  su No order was 
given to him to continue his duties after relic VJl 	 f 	This is the c'isc of 
fraud and he is not entitled to draw the payment for said period. Howevbr the request Was not 

FAX 
Speed-Po5t 

010 SUI'EtlNTENflt 
PATNA CENTRAL EL 

CENTRAL l'lJi3LIC WC 
•1T! 

FLOOR, INL)J 
• WEST 13 ORING ( 

PAThA - 
PJ10NE/FAX0612_ 

Email: 

12(4 

accepted as the official was already rclivcd." 

This office agree with the above comments ofEE (E). Shri S.N. Sahaias finally relieved by 

Executive Engiiieër (E), PCED, Patna on 27/09/2001 and he had not 6óen paid salary after 

September 2001. Copy of letter no. 	W/PC/2007J 	 3a' 
enclosed herewith. 

I 
f  
til 

- As above 

Patna Central Ehédt iu lca l Circle 
CI'W, D l'atna. 

Copy to:- • 	• 	 . 
1. The Executive Engineer (E), PCED, CPWD, Patna for information *ith reference to his letter no 1673 dacd 11/05/2009 

	

57 
	,, 	

Lxccut,vcl nginei (L) 

I ' '•"-H 	 . 

- 	-- - 	 - 	 I 	
r 

S 	 . 	 . 	Excuth,e.Eñineért) PEA. 

	

--. :-. 	 • 	 Gwaha-tkCentraI Elect. Circle CentraAQmlntrTr1bufl 	 I 	 C P W D, Guwahati 71 wrfr 

• 	•-- 	. L_jr.. 



Q !NPJ 	/ 

M. 

I 	E NT 
!(t;/F CCO/2Oo2) 

	7/09 /2007 

I IIC SUPCriIlterldi:ig Ilgiricer (F). 	• 
'.flfli Central Elcctjdi CIcj. 
l'WD, 1ditâ 136tji 7 111  floä -. Ic(iia-8f() 001. 	• 

	

ii. 	. 	 •• 
ide ise of Al  sitoj  sInc .  Oct.' 2001 

(2) 

	

	
ti rIch 04 09 2002 & o;u bvC II 1T!!j. 

11 In the light ofUive rcIcrrC I lcittc.,j 	itltimat(l that AI 	lokunigJ 	IN aNk 
to clarify  the facts vidIUth Offlcc 'oi I. 1'16(I F) dd c)6.o7:o2 Fri lii reply. vide his lcttcr no. 9(1 )CESOO2/$56 (I;Itc I 2301.2(102 alit! cve, flle no $9 I datJ II.09.20((7 Al (Ii) Mokaiiiaglt has riIicd :- 

(I) Sri I'.KJ'al JI ()ifled in phti is
() at Mokiji;ih.tt So Sri .S;iliay ita!to Over his entire Unrgc to 	
woik of milituj Iic (1cr by two JL (s Sn 5 Ii 	

bc1c, di irs ol ii (I ) 	is • 	ifltetthwigcd. hut Iantletl 11t;htri:il. rntaiiicd 	ih th 	.F 	(I). 1licrcti oc Al:  (U) 'ordcd ir mainte oa nec st it 11111
Y.  is Sri Sahay iad to hat id ii vcr t tu ci inst rite titri work also to Sri PaIa uMial. 

(2) Now there are no ktrg.s 'vitli Si 	iihpa No work wlit so ev' ztkcn by Sri SN. Saly, as claid by tutu. Nv 	 r ittt being t 
i.;u "cit.Iret• vcrbal nor any %vriqCII order has been given to Sd Sahay to do án work cifliti by Iluc uhurdcrigncd or by Al (I ) MokarnigIu;ut So lire claim ofSp Sahay jri5. J here is nit In !'111 in such cIais 

IJotlu the lct(cr.s oIAE (F 	Moki:rr11t1 	 7 
c 

• 	 l'XCCtlltyk tuguulcc, (l), 

	

• 	Pa ton Ccii t.EIcL I)iv. 
to:- Cl'WO, 

Pa Inn. • 

I. The AE(U), MCESD11111.11.1.14 Wi Al 
his.Ietter Ilicrutioried abe. • 	

• 	 • 	• 	• 

Exccjljivc  

fq 
•j; 	

I 	-k'- 
KJ 

: 	
wahatiCenral 	ctr - 	 tI 	I 	

GuCPwDGuw2j21 

- 

--- 

.1 

—I- 

Ii 



r 	•- 
b' 	 I, 

vj 	1 	 OYEMENT OF 11D1A 	t 	\ X. '  I 	 CEN•FEAL PUBLIC WORKS DEPARTMENT 
l 	r 	 I 	 t 	Lji" 

I 	
1p(IYMCESD/20021856 	 1i4Td 23 7 2002 

Ir 	1 Tliu Exowittvo Enipnuer (EleoL), 
! 	

& L &t 	1 a Central Plechiciti DIvn 

V 	h 	 l; 1 ,c:PwD Punnichok, Paina 	' 

r 	 Regan1mg Sh S N 5hay. JE (E) 	 I 

	

*/•: i• 	 tir offico  Ivl1erNo.21(1yPCED/2O2t346  datod 06.1.2002 	i ' 1 
: I . 	 '4bi! rvpvted I am to say thai 3hiPK. Paul, JE (E) had rcpoi,;thia oflioc on 1 1.9.2001 anc 	 S  

I hd mtrutcd Sb S N Saaiy, SE (L) W hand over hia .ili L1targv Lu Sh P.K Paul Bu 
44i 4194 	atcie woik that ao that Th P K Piiul n ebb to cmtrol his work uisI have Chair And Table to set.  

P.K. Pøiil O1flC tO IflO on 13 * 2001 :and Pomtcd out that howlll take ovcr tho chargca ol 
S T 1 hay JE (E) only as ho ha joined on lus pta but e1eiüiaI itorc d'smnUc matcru'Is uu 31  

1CCtR(fl$tRHt1OflS &C hCIfl hfl4C4 ovc to him by SI1. T K. Das and It so AB (F) should fl1kC 

'•1b• 	 -•: 	$OidcraoI1ngIy.  

Itve a ordar was inado by this oftice for mamtcnanc work ilc hoohEgc and Sh TX. Das vd 
I 	 ofllU iottsr no 9(1)/MCESDJ01I649 datd 14 9 2001,to cloar the conk'usaon Shri P LPA E(E) 

ieaveN e 1' 14 9 2001 to 23 9 2001 Wed no handing ovor/taking over' was done by both the JE (Ell  
92001 to elear (ho oonfusson. 

Pic Paul, JE (h) gone on leave w.ef. 14 92001 to 23 92001, hence no handing ovvr/talun 

	

1 	$* er su done by both the JE (E) and on 249 2001 Sb S N. Sahay JE (E) was re leaved by this ofike 
allicharges with them 

Now in a short this oce is to aay that the above order was required to be made to clear the 

	

11;V . 	V 	 15akges bvhocn all 3 JE (E) as Sb. T.K. Dws was iiso invuivu inmainlmuu work. 
. 	 . 

JFw1hcr1amtosaythatst1sob1ousthAtthatiapcsOfliSfefl'Cdheh55t0hafld0u 5 I 
V 	 4 	harge to 

 
his suucssur, AE (E) has no authority to alw ii JE (E) to kcp his iuim chingcs wtb him 

	

' 	. 	tloughhehas 	m-leaved b9hom.  

c 	 itj 

1 	
LY 	

As iistant 	moor (') r9ç,i 

I4' 	
I 	 Moka*uaghatCenttalEiot. &ub-DW', 

	

• .I , 	 V V 	 . 	 C,P.W.D Mokamaghal. 

I 	

I 	
VVj 

) 	
It 

Zky I 	 J, ;.i: 

	

GuwahiBenc,, 	 H 

V 	 ,. 	I 	 : 

D-W V 	 V 	 V 	1 	V 	 Excutive Engineer E)P&A 
Guwahati Central Elect. ClrI 

C P W D , Gtiwhatl 2 1 

I 	 • 

• 	V. 	 V 	 . 	V 	
V 	. 	. 	V 

- V 
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7 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

In the matter of Central AthmrnstratjveTr,bunal 

O.A.No. 5912009. 

05 NOV .?UO ° 	
SriSurendraNath5ahai, 

Applicant. 
Guwahat Benc' ' 	- Vcrsus- 

Union 01 Indila and Others. 

Respondents. 
1 

In the matter of:- 

Rejoinder submitted by the applicant 

against the written statement submitted by 
the respondents. 

The applicants most humbly and respectfully beg to state as wider;- 

That your applicant duly receivd the copy of the written statement and 

carefully gone through the same and understood the contents thereof. The 
applicant specifically denies the averments made in the written statement save 
and except which are specifically borne on record. 

2. 	That your applicant specifically denies the correctness of the averments made 
in paragraph 2, sub-para V,•VL VII, Xli XIV, XV, XVI and XVII of paragraph 3 

and further begs to say that the applicant has got valid cause of actiort for 

approaching this Honble Tribunal through the instant original application 

and further specifically denies the contention of the respondents that the 
application is barred by oiinclples of estoppel waiver and acq'uiescen e Jt is 
humbly submitted, that after the order dated 18.09.2001 passed by the DG(W), 

there is no scope on the part of the Assistant Engireer (E) to issue the releasing 
order dated 24.09.2001 as well as releasing order dated 27.09.2001 by the Patha 
1IectricaI Jiivision with. the instruction to report to the 1xecufive Jngineer (t), 
Silchar Cent, Elect. Division on the face of the order dated 18.09.2001 issued by 
the IXi (VV), wherein it is speduicaflv stated that group U and 'U staff 
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including work charged staff should be bifurcated. accordingly, and aliottect to 

the above 2 regions on as-is-where-is-basis. Therefore, question of releasing 

the applicant after 18.02.2001 does not arise it all on the face of the order 

dated 18.09.2001. The order dated. 24.09.2001 are void ab initio. Hence, 

compliance of the order dated. 24.09.200:1 as well as releasing order dated 

27.09.2001 does not arise on the part of the applicant. 

Moreover, order dated 28.09.2001 passed by, the SE Cordintion, 

Eastern Region, Koikata, is a consequential. order, even in the absence of the 

consequential, order dated 28.09.2001, th.e applicant is entitled to continue 

iiner Patn.a Electrical. Division by virtu.e of the order dated 18.09.2001 passed 

by the DG(W), CPWD, New Dcliii. Moreover, it would he evident from the 

posting order dated 31.05.2004 issued. by the SE coordination CPWD, Kollata 

that the said order has been passed. without any reference to the order dated 

12.07.2001. As such the claim of the applicant for payment of salary w.e.f 

z7.09.2001 to 09M7.004 is valid and lustilied.. '11w order of dies non also 

passed in total violation of principles of natural justice and without followg in 

the established procedure of law. Moreover, on the face of the order dated 

18.09.2001, the order of "dies non" is not sustainable in the eye of law. 

That with regard. to the statements made in paragraph 5, 7, 8, 9 and 11, the 

applicant denying the correctness of the aforesaid statements made in the 

written statement and, further beg to say that the releasing order dated 

24.09.2001 is void 'En view of the order dated 18.09.2001. passed by the DG(W), 

CPWT, New Dclii. Moreover, it is admitted in para 9 of the written statement 

that 'hr1niediatev after his posting at Iniptia.t by the order dated i'L(JY.U(Ji, 

another officer in the cadre of J.E joined at Imphal. 

Thai your, applicant specifically denies the correctness of the,statements made 
in paragraph. 	14, '15 and lb and reiterates the statements made in the 
oripmal appicati.on. 

That in tb.e facts and circumstances stated above, the applicants most humbly 

submits that he is entitled to the relief prayed. for; and the O..A deserves to be 
allowed with costs. 

r" 	I 
	MAitM 

Or,  t'(hf gonQ 

Guwahati Bench 
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VERIFICATION 

L Shirt Surendra Nath SaittaL 510 Late Jamuna LaL aged about 57 years, 

worling as Assistantngireer (.hlectrical) in the office of the (uwahatt 

Lentral Uectncal iub L)ivision U'WUil ;uwabah-2I, Assam cto hereby verily 

that the statements made in Paragraph .1 to 5 are true to my knowledge and 

legal advise and I have not suppressed any material fact. 

And I sign this ved.fication on this the ___________day of November, 2009. 

S, ,,h, 't, ~A -~4-Lq-x, 

1. 
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IN THE CENTRAL ADMINISTRATIVE TIUBUNAL 
GUWAHATI BENCH : GUWAHATI 

O.A. No. 59/09 

Sri Surendra Nath Sahai 
Applicant 

- Vs- 

Union of India & Others 
Respondent 

IN THE MATTER OF 

Reply to Rejoinder filed by the 

Respondent No .... 	 on behalf 

of the all respondents. 

The humble answering respondent submits their 

reply to rejoinder as follows:- 

1. That, I Sri Dhiraj Bhattacharuyya working as 

Executive Engineer(E)P&A and Respondent No. 

4 in the above case and I have gone through a 

copy of the rejoinder served on me and have 

understood the contents thereof. Some and except 

whatever is specifically admitted in the reply of 

this rejoinder the contentions and statements 

F' 
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Guwahati Bench 
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made in this reply of this rejoinder may be 

deemed to have been denied. I am competent and 

authorized to file the statement on behalf of all 

the respondents. 

That with regard to the statement made in 

Paragraph I of the rejoinder the answering 

respondent do not offer any comment. 

That with regard to the statement made in 

Paragraph 2 of the rejoinder the answering 

Respondents do not see any reasons to change 

their reply in para 2, sub-para V, VI, VII, XII, 

XIV, XV, XVI and XVII of para 3. Moreover it is 

not possible that each and every order of central 

office will automatically seep in to each and 

every unit of CPWD instantly through reverse 

osmosis. These orders were issued in 2001 when 

technology was not in such an advance stage. 

Further each order has a general and operative 

part. The order issued by the central office on 

18.9.2001 is general in nature and the order 

issued by Superintending Engineer 

(Coordination) ER is the operating part of the 

order.. SE(Coord.) in its order had specified cut 

off date 28.9.2001 for implementing the central 

order. Therefore all order issued and implemented 

Gth3 2nio2 6) W 
COMMd Ccatrcl Elect, Ch' 

whatI1 
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before 28.9.200 1 was not required for revisiting 

In this case the applicant was released by Sub-

division office on 24.09.200 1 and divisional 

office on 27.9.200 1 therefore there was no need 

to revisit the case. 

The question of payment of salary w.e.f. 

27.09.200 1 to 	9.07.2004 	does not arise since 

concerned, Assistant Engineer, Executive Engineer 

and Superintending Engineer have certified that the 

applicant after being relieved from the sub-division 

was never asked to do any work or had done any 

I'A'kSJi!J 

That with regard to the statement made in 

Paragraph 3 of the rejoinder the answering 

Respondent do not see any reasons to change 

their statement as given in para 5,7,8,9 & 11 

That with regard to the statement made in 

Paragraph 4 & 5 of the rejoinder the answering 

respondent begs to state that after:: taking a lenient 

view, the applicant has been let out without any major 

punishment such as break in service for remaining 

unauthorized leave. Since a person has not performed 

any work, how can he be paid. The officer under whom 
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he claimed to have worked, have given report that 

neither he had done any work not he was asked to do 

any work for the period in question. Therefore, the 

applicant is not entitled to any relief sought and prayed 

in OA. 

VdV&nc! () r&, 
O 	c 

cJL CoMbS&M 
- 
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VERIFICATION 

Guwahati Bench 
nri 	TT't 

I.......................... 

S o n of.ic 	.c. ............. aged 

about ... ...........................................resident of 

............................. workingas 
-1'--.f A . And duly authorized and 

competent officer of the answering respondents to sfgn 

this verification, do hereby solemnly affirm and verify 

that the statements made in paras ......................... 

are true to my knowledge, belief and information and 

those made in para ••• 1•+6 ................ being 

matters of record are true to my knowledge as per the 

: legal advice and I have not suppressed any material 

facts. 

And I sign this verification on this . . .?.. 

Dayof .................. 2OiOat .............................. 

Deponent 
(I Pa* 

r. -  sm. a 
izw. Cs,akd4l 

L 


